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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
AT NEW DELHI
ORIGINAL APPLICATION NO. 1277 OF 2024

IN THE MATTER OF:

Varun Gulati ...Applicant
Versus

CPCB & Ors. ...Respondents

REPLY ON BEHALF OF RESPONDENT NO. 6/ BSES
YAMUNA POWER LTD.

1. At the outset, it is humbly submitted that BSES Yamuna

Power Ltd./Respondent No. 6 (“Answering Respondent”) is a
proforma party as the Applicant has not sought any relief against the
Answering Respondent. The Applicant has sought reliefs and
directions against the Respondent No.3/ Delhi Pollution Control
Committee (“DPCC”) for seeking closure of the illegally operating
units, which are arrayed as Respondents Nos. 7 to 42. The Applicant
has prayed for the following reliefs before this Hon’ble Tribunal: -
“a.  Direct the Respondent No. 3 i.e. DPCC to ensure

immediate closure of the respondent units no. 7-42
operating in violation of the environmental rules &
norms.
b. Impose heavy Environmental Compensation on
Respondent Unit Nos. 7-42 as per Section 15 of the
National Green Tribunal Act, 2010.”
2. On 08.11.2024, this Hon’ble Tribunal was pleased to issue
Notice in the present Original Application and also constitute a
committee (“Joint Committee”) comprising the representatives of
the Member Secretary, Delhi Pollution Control Committee,
representatives of the Member Secretary, Central Pollution Control

Board (“CPCB”), Deputy Commissioner, Municipal Corporation of
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Delhi (“MCD”) East and District Magistrate, North- East District
Delhi. The Joint Committee was directed to visit the Gamri Village,
East Delhi and to identify all such units that are illegally operating in
the said area, especially Respondent Nos. 7 to 42 and to also take
appropriate remedial action. The Joint Committee was further
directed to submit factual and Action Taken Report before the
Hon’ble Tribunal.
3. The Applicant in the present Application has alleged that the
Respondent Nos. 7 to 42 are running “Red Category” illegal
factories/units which are operating in the non-conforming/
residential area of Gamri Village, East Delhi (“factories/ unit/
sites”), in blatant violation of the Environmental Laws and norms
causing threat to the environment and public health. The Applicant
has alleged that Respondent Nos. 7 to 42 are illegally engaged in the
process involving metal surface treatment, pickling, nickel
electroplating, power coating plants, glass melting furnace, heat
treatment using cyanide bath, phosphating or finishing and
anodizing, enameling/ galvanizing and fabric dyeing.
4. In due compliance of the directions contained in the Order
dated 08.11.2024 passed by this Hon’ble Tribunal, the Joint
Committee constituted by this Hon’ble Tribunal along with the
officials of MCD, the Answering Respondent, Delhi Jal Board
(“DJB”) and the Delhi Police visited the factories/ units of the
Respondent Nos. 7 to 42 situated in Gamri Village, East Delhi on
01.01.2025, 02.01.2025, 04.01.2025, 06.01.2025, 11.02.2025 and
14.02.2025 to inspect the said factories/ units. In terms of the
Inspection Report filed on 21.02.2025 before this Hon’ble Tribunal:
(a)  Units of Respondent Nos. 7, 9, 11, 12, 15, 16, 18, 20, 23, 25
26, 31 to 33 were found to be vacant during the inspection. No
industrial activity was observed at the said units and hence no

action was warranted against them.
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(e)

()
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(h)
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Residents were found to be residing in the units of Respondent
Nos. 10, 13, 14, 21, 22, 24, 27, 29, 30, 34, 38 at the time of
inspection. No industrial activity was observed at the said
units and hence no action was warranted against them.
Construction activities were being carried out at the unit of
Respondent No. 28 at the time of inspection. No industrial
activity was observed and hence no action was warranted
against them.

On 02.01.2025, unit of Respondent No. 17 was found to be
locked during the inspection, however a bhatti was visible
from outside the locked gate on the ground floor of the said
unit. Consequently, the MCD issued a Show Cause Notice
regarding sealing of the said unit. A follow-up inspection on
06.01.2025 revealed that the injection moulding machines,
and other machineries were present in a locked room on the
first floor. Based on these findings, MCD proceeded to seal
the premises of Respondent No. 17.

On 01.01.2025, the units of Respondent No. 19, 35 to 37, 41
to 42 were inspected and found locked. Consequently, MCD
issued Show Cause Notices for sealing the said units. Upon
re-inspection on 04.01.2025 and 14.02.2025, the said premises
were found to be vacant, and no industrial activity was
observed.

Residents were found to be residing in the unit of Respondent
No. 39 during the inspection on 04.01.2025. No industrial
activity was observed at the said unit. However, MCD issued
Show Cause Notice to the residents of the said unit.

During the inspection on 14.02.2025, acid pickling tanks were
found at the unit of Respondent No. 40. As a result, MCD
sealed the unit of Respondent No. 40.

Address of Respondent No. 8 was not traceable.



259

(1)  Apart from the units of Respondent Nos. 7 to 42, the Joint
Committee also inspected three additional sites, where the
presence of chimneys, bhattis, machines and traces of colored
effluent in drains were found.

5. It is humbly submitted that the Joint Committee has also

submitted the following recommendations before this Hon’ble

Tribunal:-

“I. MCD may take appropriate remedial action against the
units mentioned in Para 2(ii).

1. Strict periodical vigilance of the area may be carried
out by the MCD to identify and stop the illegal
industrial activities.

IIl.  Campaign may be initiated by MCD, District
Administration to sensitize the public regarding
information on illegal industrial activities.

V. Environmental compensation may be levied by DPCC
on the illegal operating industries.”

6. On 24.02.2025, this Hon’ble Tribunal was pleased to direct
the Applicant to implead the Commissioner of Police, Police
Headquarters, New Delhi as a Respondent as the Government of
NCT of Delhi, DPCC and the MCD submitted that adequate police
force is not provided to ascertain the status of units found locked.
This Hon’ble Tribunal was further pleased to direct as under:

“8.  Thus, we are of the view that the concerned authorities
should carry out a surprise inspection of the concerned
areas to find out such illegally operating units and take
action against them at regular intervals.”

7. Consequently, on 07.04.2025, 16.04.2025, 25.04.2025 and
29.04.2025, the Joint Committee along with the Answering
Respondent again inspected some of the units of the Respondents and
other premises in the Gamri and Ghonda Village. The following

actions were taken during the Inspection conducted on the said dates:
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S. Name of the Respon | Observations made Action

No. | owner/occupier and | dent during joint taken/
address of premises No. inspection Remarks

Date of Inspection: 07.04.2025

1. | Anand Kumar 13 The premises was found | No action
(Owner) to be used for residential | taken
House No. 813, G/F purposes, and no
Bholanath Gali, polluting activity was
Village Ghonda, observed.

Delhi

2. | Praveen Kumar 14 The premises was found | No action
(Tenant) to be used for residential | taken
House No. 813, G/F purposes, and no
Bholanath Gali, polluting activity was
Village Ghonda, observed.

Delhi

3. | Sagar (Owner) 16 No industrial activity | No action
655/A, Kh. No.-8, was observed at the | taken
Main Gamri Road, premises, with both the
Ghonda Village, ground floor and first
Delhi-110053. floor found vacant,

while the second floor
was being wused for
residential purposes.

4. | Naved (Tenant) 18 The ground floor of the | No action
Sh. Anand (Owner) premises was open and | taken
House No. V-1, Kh. vacant, while the first
No. 115, Bholanath and second floors were
Gali, Village Ghonda, locked.

Delhi As per the MCD
official, the premises
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S. Name of the Respon | Observations made Action

No. | owner/occupier and | dent during joint taken/
address of premises No. inspection Remarks

were found vacant even
during  the  earlier
inspection.

5. | Rajendra Bhati 35 No industrial activity | No action
(Owner) was found on the | taken
House No. 104, premises and premises
Khumra Mohalla, were found vacant.

Ghonda Village,
Delhi

6. | Kaluram s/o 41 The unit was found tobe | The  unit
Chhotelal non-operational, with | was sealed
(Owner) no machinery running | by MCD
House No. V-107, on the ground floor; | officials in
Khumra Mohalla. however, some traces of | the
Ghonda Village, a Bhatti were observed | presence of
Delhi inside one of the|the Joint

compartments. On the | Team.
first floor, a powder
coating chamber, a
heating oven, and one
compressor were found,

along with a stock of
coloured bangles and

other raw materials.

7. |[e] Near Pole No. NA The wunit was found | MCD was
108 / H. No. 665, locked, and the premises | to serve

Adjacent to Kh No.
831/3, G/F,

could not be inspected.

Local enquiry revealed

notice after

the due
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S. Name of the Respon | Observations made Action
No. | owner/occupier and | dent during joint taken/
address of premises No. inspection Remarks
Bholanath Gali, that Electroplating | approval of
Ghonda Village, activity  takes place | the
Delhi. inside premises. The | competent
electricity meter | authority.
connection had been
removed or
disconnected,  raising
suspicions of possibility
of theft of electricity.
8. | Smt. Daya Wati NA | No industrial activity | No action
House No. 563, Shop was found on the | taken
No. 4, Ambedkar premises and premises
Basti, Village were found vacant.
Ghonda, Delhi
9. |Joginder S/o Late| NA |No industrial activity | No action
Chamanlal was found on the | taken
House No. 563, premises and premises
Khumra Mohalla, were found vacant.
Ghonda Village,
Delhi
Date of Inspection: 16.04.2025
10. | Gajender Choudhary NA | The Unit was found | The MCD
House No. 127, Gali operational and engaged | to take
No. 1, Village Gamri, in the activity of making | necessary
Delhi hangers using metal | actions as
wire, without obtaining | per Rules.

any license from the

regulating body. No
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No.

Name of the
owner/occupier and

address of premises

Respon
dent
No.

Observations made
during joint

inspection

Action
taken/

Remarks

polluting activity was

observed on the

premises.

11.

Sourabh

S/o Harmesh, House
No. 167, D-14/211,
Kh. No. 329, Gali No.
14, Gamri Extension,

Bhajanpura, Delhi

NA

Raw materials (pipes)

were  visible  from
outside the premises.
The premises were
being used as godown
for storing aluminum
hardware products.

As per the MCD
officials, a prior notice
had already been issued,
and during a follow-up
inspection, the premises
locked.

the

were  found

However, during
inspection conducted on
16.04.2025, the
premises was found to
be operating as a
godown without
obtaining the necessary

license from MCD.

The  unit
was sealed
by MCD
officials in
the

presence of
the Joint

Team.

12.

Jaiveer Singh
B-429,
Kh. No. 334, Gali No.
22, Delhi

Bhajanpura,

NA

Unit found operating in
the activity of stitching
garments and bags on

ground, 1% and 2™

MCD
Official to
take
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S. Name of the Respon | Observations made Action

No. | owner/occupier and | dent during joint taken/
address of premises No. inspection Remarks

floors, without license | necessary
from MCD. No | action.
polluting activity found
in the premises.

Date of Inspection: 25.04.2025

13. | Ranveer NA | Unit found operating in | No action
House No. 136A, light engineering work | taken
Gali No. 2, Gamri for  metal surface
Village, Delhi (As per finishing and no
electricity meter: polluting activity was
House No. 133, observed. No license
Gamri Village) from MCD.

14. | M/s Gupta Printer| NA | Unit found operating in | Unit owner
and Packers, the activity of stitching | was
Proprietor Mohit of bags and printing. directed to
Singh Since printing activity is | close  the
House No. 110A, hazardous activity, | printing
Gali No. 2, Gamri MCD officials were | activity
Village, Delhi asked to take | with

appropriate action | immediate
against the unit. effect.

15. | Gajender Choudhary NA | The site was also
House No. 127, Gali inspected on
No. 1, Village Gamri, 16.04.2025. Upon
Delhi reinspection on

25.04.2025, the Unit

was found operational

in the

and engaged
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10

No.

Name of the

owner/occupier and

add

ress of premises

Respon
dent
No.

Observations made
during joint

inspection

Action
taken/

Remarks

activity of making paper
plates and cups, without
obtaining any license
from the regulating
body. No traces of acid
or acidic substances
were observed in the
drainage exiting the
premises.

However, 4-5
individuals present
inside the premises
obstructed the
inspection and forcibly
removed the officials of
the Inspecting team
outside the premises. As

a result, the inspection

could not be completed.

Date

of Inspect

ion: 29.04.2025

16.

Rahul (Owner)

S/o
Gali
328,

Shokeen, D-165,
No. 6, Kh. No.

Gamri

Extension, Delhi

110053

7 and 9

The premises was found
vacant during joint
inspection. No
industrial activity was
observed in the
premises. However,
some enclosures inside

the premises were seen

No action

taken
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11

S. Name of the Respon | Observations made Action

No. | owner/occupier and | dent during joint taken/
address of premises No. inspection Remarks

being used for
residential purpose.

17. | Sanjay (Owner) / [®] The premises was found | MCD  to
Sushil (Tenant) non-operational. take
House No. F 30, G/F, Machinery relating to | necessary
Gali No. 2, Village injection moulding | action
Gamri, Delhi 110053 activity and

manufacturing of toys
using waste plastic was
found. Activity of unit is
categorized under the
Orange category as per
DPCC categorization.

18. | Om Sain, [@] No industrial activity | No action
G/F, F/F, H. No. 132, was observed at the | taken
Choudhary  Jagram premises, with both the
Chowk, Village, ground floor and first
Delhi-110053. floor found vacant.

19. | Isha [@] The unit was found | The first
D/o  Ranveer / locked. floor of the
Satbeer (Owner) The Joint Inspection | premises
136 — A/1, FF. Kh team found that the | was sealed
No. 245, Gali No, 2, owner/ tenant was|by MCD

Gamrl, Delhi

110053

engaged in the activity
of electroplating.

Chemicals relating to
plating activity were

found inside the premise

officials in
presence of
Joint
Inspection

Team
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S. Name of the Respon | Observations made Action
No. | owner/occupier and | dent during joint taken/
address of premises No. inspection Remarks

and acid tank was also
found  filled.  This
suggested that unit is in
working condition.

During  sealing  of
premise, local persons

started an agitation.

20. | Ankur (Owner) 29 The premise was being | No action
House No. 129, 1% used for residential | taken
Floor, Gali No. 1, purposes. No industrial
Gamri village, Delhi activity was  being
110053 undertaken  at  the

premises

21. | Gajendra Choudhary 41 The Joint Inspection | MCD to
(Owner) Team found that the 1% | take
15t to 4 floor, H. No. floor of the premises is | necessary
127, Gali No. 1, being used for some | action.
Village Gamri, Delhi activity relating paper
110053 plate/ cup making.

2" and 4™ floor of the
premises were found
vacant. 3" floor of the
premises was being
used for residential

purposes.
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Copies of the Joint Inspection Reports dated 07.04.2025,

16.04.2025, 25.04.2025 and 29.04.2025 are annexed hereto and
marked as Annexure R6/1 (Colly).

8.

In the present context, it is respectfully submitted that in the

Gamri and Ghonda Village area: -

(2)

(b)

(©)

(d)

The Answering Respondent has sanctioned 19,793 number of
electricity connections in the Gamri and Ghonda Village area.
There is rampant theft of electricity occurring in the Gamri
and Ghonda Village, wherein approximately 14.19 MU of
electricity supplied by the Answering Respondent is lost on
account of the Aggregate Technical and Commercial Losses
(AT & Closses). This loss is mainly attributable to the rampant
theft of electricity in the said area.

The rampant theft of electricity in an area where the
Answering Respondent has already issued domestic
connections suggests that the occupants and users of
electricity connections are indulging in theft of electricity for
undertaking unlawful industrial activities. The gravity and
extent of the rampant violation of the law is evident from the
following data which establishes that even though the load
requirement in the area is considerably less than the capacity
of Answering Respondent’s electricity distribution network,
however, there is a considerable percentage of loss of
electricity i.e., electricity consumed but not billed/ recovered
by the Answering Respondent.

The Answering Respondent has suffered an estimated annual
loss of Rs. 11,05,00,000/- Crores in the FY 2024-2025, solely
due to theft of electricity in the Gamri and Ghonda Village.

The breakup of the loss is mentioned as below:

13
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SI. Substation Total MU Loss Amount
No. Consumer | Loss (Rs.)
Count (MU)

1. |D BLOCK | 3,888 1.53 1,19,00,000
BHAJANPURA:K

2. | GAMRI 1,915 1.92 1,50,00,000
VILLAGE:PL

3. | GAMRIKIOSK:K | 1,653 1.55 1,21,00,000

4. | PRIMARY 2,790 0.72 56,00,000
SCHOOL
GAUTAM
VIHAR:PL

5. | GAUTAM 3,588 1.17 91,00,000
VIHAR KIOSK:K

6. |JAI 1,268 0.56 43,00,000
PRAKASH NO-
1:PL

7. | AMBEDKAR 1,637 0.95 74,00,000
BASTI
GHONDA:PL

8. | TIKONA PARK | 676 2.27 1,77,00,000
GAMRI:PL

9. | D-BLOCK 1,235 1.83 1,42,00,000
GAMRI
EXTENSION

10. | GAMRI ROAD | 1,143 1.70 1,32,00,000
PUMP
HOUSE:PL
TOTAL 19,793 14.19 | 11,05,00,000

14
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[Please note: * the average Power purchase cost of Rs 5.27/ unit and
Distribution Cost of Rs 2.52/ unit is provisional for FY 2024-25,
subject to verification of Power Purchase bills by Delhi SLDC and
Audit of Books of Accounts for FY 2024-25].

9. It is respectfully submitted that the Answering Respondent in
due compliance with the provisions of Electricity Act, 2003
(“Electricity Act”) and Rules and Regulations framed thereunder
including the Delhi Electricity Regulatory Commission (Supply
Code and Performance Standards) Regulations, 2017 (“DERC
Supply Code, 2017”) and the directions by the Hon’ble Delhi
Electricity Regulatory Commission (“Hon’ble Delhi Commission™)
has taken various steps to mitigate the rampant theft of electricity in
the subject area. The Answering Respondent’s Enforcement Teams
have conducted regular inspections and raids with the assistance of
the Delhi Police. However, in some cases, the Answering
Respondent’s requests for deployment of an adequate police force
have not been accepted by the Delhi Police. The Answering
Respondent’s officials including the Enforcement Team face
consistent threat of physical harm and injury and also intimidation
from unscrupulous individuals. The Answering Respondent’s
Inspection teams are routinely obstructed by the local miscreants
during Answering Respondent’s efforts to detect and act against the
electricity theft by the residents of the Ghonda and Gamri Village.
The owners and local residents often resort to aggressive tactics to
prevent inspections of the premises suspected of being involved in
electricity theft. During routine site visits and inspections conducted
by the Answering Respondent, residents of the Gamri and Ghonda
Village, often accompanied by associated goons, resort to
misbehavior, verbal abuse and even physical manhandling of the
officials of the Answering Respondent. On several occasions, the

officials have been subjected to direct threats, including warning of

15
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being falsely implicated in criminal cases, such as fabricated
allegations of molestation, should they attempt to proceed with the
inspection or enforcement action. The local residents have also
lodged false FIRs against the Officials of the Answering Respondent,
evidently as a means to obstruct lawful inspection and enforcement
actions. In particular, FIR Nos. 98/2025 and 99/2025 dated
18.02.2025 registered at Police Station Bhajanpura, Delhi — 110053
establish the hostile and threatening environment created by the
residents. These deliberate disruptions severely hamper enforcement
activities aimed at curbing theft of electricity. Copies of the FIR Nos.
98/2025 and 99/2025 dated 18.02.2025 registered at Police Station
Bhajanpura, Delhi are annexed hereto and marked as Annexure
R6/2 (Colly). It is respectfully submitted that since the year 2019,
the Answering Respondent has filed approximately 434 number of
FIRs to the Police in respect of theft of electricity in New Usmanpur,
Bhajanpura and Jafrabad villages. A brief summary of the FIRs filed
by the Answering Respondent is annexed hereto and marked as
Annexure R6/3. Copy of some of the complaints filed by the
Answering Respondent with concerned Police Station of the Delhi
Police are annexed hereto and marked as Annexure R6/4.

10.  Consequently, the Answering Respondent has been compelled
to file multiple complaints with the authorities concerned. Several
FIRs have also been lodged against the individuals involved in theft
of electricity. The enforcement activities undertaken by the
Answering Respondent in the Gamri and Ghonda Village areas
during the Financial Years 2023-24, 2024-25 & till date are
mentioned below herein:

(1)  Total Enforcement cases booked:

Sr. Financial Number of Load (KW)

No. Year cases booked

1. 2023-24 40 88.633

16
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(iii)

(iv)
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2. 2024-25 27 87.511

3. 2025-26 20 101.27

4. Total 87 277.414

Total Raids conducted:

Sr. | Financial | From P.S. | From P.S. | From P.S.
No. Year Usmanpur | Bhajanpura | Jafrabad
1. 2023-24 0 49 22
2. 2024-25 42 46 32
3. 2025-26 5 11 7
4. Total 47 106 61

Total FIR/ Complaints lodged in the Police Station of the

enforcement cases:

Sr. | Financial | From P.S. | From P.S. From P.S.
No. | Year Usmanpur | Bhajanpura | Jafrabad
1. 2023-24 9 1 0
2. 2024-25 17 0 1
3. 2025-26 9 4 1
4. Total 35 5 2

On 30.05.2025, the Enforcement Team of the Answering
Respondent booked a case of direct theft for non-domestic use
with a billing load of 59.520 KW at the property of
Respondent No. 13 i.e. Anand Kumar situated at House No.
A-32/2, North Ghonda, Main Road Gamri, Near Bholanath
Gali, Ghonda, Delhi-53. The Enforcement Team of the
Answering Respondent had also earlier booked other
properties of Respondent No. 13 for theft of electricity, the

details of which are mentioned below:

Sr. Case Details Billing Load | Net Due (In
No. Rupees)
1. YM22022NE042 | 85.352 KW 1,39,55,906/-

17
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User name: Anand
S/o Sh. Bhoop
Chand

Address:  V-405,
F/F, S/F, Old No.-
450, KH No.-10,
Bhola Nath, North
Ghonda, Pole No.-
YVR-R-730,
Delhi-110053

2. | YM141222NEO053 | 17.008 KW 27,04,976/-

User name: Anand
S/o Sh. Bhoop
Chand

Address:  V-629,
G/F, KH No.-52,
Gali No. 5, Arvind
Nagar, Ghonda,
Delhi-11005

Copies of the Bill of Supply for Electricity (Assessment
of Direct Theft) issued to Respondent No. 13 are annexed
hereto and marked as Annexure R6/5 (Colly).

(v)  On06.06.2025, the Answering Respondent requested MCD to
Initiate action against the unauthorizedly running industries in
the Village Ghonda. A copy of the Answering Respondent’s
Letter dated 06.06.2025 is annexed hereto and marked as
Annexure R6/6.

It is however, submitted that despite these efforts, the theft of
electricity persists in the Gamri and Ghonda Village, highlighting the

urgent need for stricter enforcement measures to curb the theft of

18
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electricity which is used for running illegal units. Theft of electricity
not only causes financial loss to the Answering Respondent but also
results in endangering the safety and stability of the existing
electricity distribution network. The unlawful interference by
tapping into the Answering Respondent’s electricity distribution
network also enhances the risk of electrical accidents.
11. The Answering Respondent as a responsible corporate has
always made sincere efforts to ensure due and prompt compliance
with the directions issued by the Hon’ble Court, this Hon’ble
Tribunal and the concerned statutory authorities such as MCD and
DPCC. 1t is reiterated that disconnection of electricity supply to an
offending premises is done solely based on the specific directions
issued by the competent statutory authorities. In terms of the existing
practice, the disconnection of electricity supply is done during the
joint inspection conducted by the MCD/ DPCC, the DISCOMs
(including the Answering Respondent), the Delhi Jal Board and the
Delhi Police. It is humbly prayed that this Hon’ble Tribunal may be
pleased to direct the MCD and the DPCC to schedule joint action
against the offending premises wherein the electricity and water
connections are disconnected, and the offending premises/ units are
effectively sealed.
12.  Sanction of electricity supply to a premises and disconnection
of the existing electricity connections is governed by the provisions
of the Electricity Act, 2003 and Rules and Regulations framed
thereunder including the DERC Supply Code, 2017 and the
directions by the Hon’ble Delhi Commission. It is further
respectfully submitted that: -
(a) The Answering Respondent is one of the three private
electricity distribution utilities in the NCT of Delhi. The
Answering Respondent undertakes its business of distribution

and retail supply of electricity in Central and East Circles of
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NCT of Delhi (Chandni Chowk, Darya Ganj, Dilshad Garden,
Jhilmil, Karawal Nagar, Krishna Nagar, Laxmi Nagar, Mayur
Vihar Ph 1 & 2, Vasundhara Enclave, Nandnagri, Pahar Ganj,
Patel Nagar, Shankar Road and Yamuna Vihar).

In terms of Section 42 of the Electricity Act, the Distribution
Licensee including the Answering Respondent is required to
develop and maintain an efficient, coordinated and
economical distribution system in its area of supply and to
supply electricity in accordance with the provisions contained
in the Electricity Act.

In terms of Section 43 of the Electricity Act, an Applicant
seeking electricity connection is required to submit an
Application Form in the format as provided by the Hon’ble
Delhi Commission and complete all technical and commercial
formalities. Pursuant thereto, upon verification of the
Application Form and completion of all other technical and
commercial formalities by the Applicant, the Distribution
Licensee sanctions supply of electricity premises. The format
of the Application Form seeking New Connection and the
details/disclosures/documents which must be submitted by an
Applicant are also provided for by the Hon’ble Delhi
Commission.

Section 50 of the Electricity Act provides for the concerned
State Commission to provide a Supply Code to provide for
recovery of electricity charges, intervals for billing of
electricity charges, disconnection of supply of electricity for
non-payment thereof, restoration of supply of electricity;
measures for preventing tampering, distress or damage to
electrical plant, or electrical line or meter, entry of
Distribution Licensee or any person acting on his behalf for

disconnecting supply and removing the meter; entry for
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replacing, altering or maintaining electric lines or electrical
plants or meter and such other matters. Accordingly, Hon’ble
Delhi Commission has specified the DERC Supply Code,
2017.

Relevant extracts of the provisions of the Electricity
Act, 2003 1s annexed hereto and marked as Annexure R6/7.
In terms of the Regulation 11 of the DERC Supply Code,
2017, an Applicant is required to submit an Application
seeking new connection to the Distribution Licensee in the
form notified in Orders passed by the Hon’ble Delhi
Commission. On 15.04.2021, the Hon'ble Delhi Commission
issued the “Schedule of Charges and the Procedure (Sixth
Amendment) Order, 2021” (“DERC 6" Amendment Order”)
wherein the Hon’ble Delhi Commission was pleased to
provide an amended format of Application Form seeking new
connection of electricity.
In terms of Regulation 50(7) read with Regulation 51(1)(iv)
of the DERC Supply Code, 2017, the supply of electricity to a
premises can be disconnected by the Distribution Licensee
such as the Answering Respondent if a specific direction in
this regard is issued by an order of a legal authority, competent
to issue such a direction. Regulation 50 of the Supply Code is
as under:-

“50. Grounds for Disconnection: The Licensee shall
not disconnect the supply of electricity to any
consumer except on any one or more of the
following grounds: -

(1)  If the consumer defaults in payment of the dues
payable to the Licensee within the period
stipulated in the notice.

(2)  Ifthe consumer is found to have indulged in theft
of electricity.

(3)  Ifthe consumer refuses to allow a licensee or any
person duly authorized by the licensee to enter
his premises or land in pursuance of the
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provisions of sub-section (1) or sub-section (2)
of Section 163 of the Act.

(4)  If the Licensee is entitled to do so under an
agreement with the consumer.

(5)  Failure of consumer to comply for taking
effective steps for generating harmonics within
permissible limits as per Regulation 8.

(6)  Failure of consumer to make meter accessible as
per Regulation 31.

(7)  Ifthe Licensee is mandated to do so by an order
of a legal authority, competent to issue such a
mandate.

(8)  If the supply of electricity to the consumer is
liable to be disconnected as per any of the
provisions of the Regulations.”

(Emphasis Supplied)

Relevant extracts of the provisions of the Delhi

Electricity Regulatory Commission (Supply Code and
Performance Standards) Regulations, 2017 are annexed hereto
and marked as Annexure R6/8.

Relevant extracts of the Schedule of Charges and the

Procedure (Sixth Amendment) Order, 2021 are annexed

hereto and marked as Annexure R6/9.
13.  Necessary action in accordance with law against
units/premises which are used in violation of the Master Plan for
Delhi- 2021 (“MPD 2021”) and the Building Bye-laws framed by
the Delhi Development Authority (“DDA”) is required to be taken
by the Municipal Corporation of Delhi/Respondent No. 5 and the
DPCC/ Respondent No. 3. MCD and the DPCC are the competent
statutory authorities which are empowered and competent to
determine as to whether any industrial unit is operating legally or
illegally and what is the nature of the Industrial Activity. It is humbly
submitted that:-
(a) The Master Plan for Delhi-2021 is framed by the Delhi

Development Authority and any modifications thereto are

approved by the Central Government. In terms of Section 14

22



(b)

278

of the Delhi Development Act, 1957 (“DDA Act’), no person
is permitted to use any land or building in a zone otherwise
than in conformity with the Master Plan. Sections 7 and 8 of
the DDA Act provides for preparation of Master Plan and
respective Zonal Development Plans. The procedure and the
date of operation of the plan including the mode of approval
of the plans is provided in Sections 9, 10 and 11 of the DDA
Act. In terms of Section 11 (a) of the DDA Act, modifications
to the existing Master Plan/Zonal Development Plans can be
made by the approval of the Central Government. The Scheme
of the DDA Act provides that the Master Plan and the Zonal
Development Plans are statutory in nature and contravention
thereof is prohibited.

The issues relating to misuse of a property in contravention of
the MPD 2021 and the Zonal Development Plans in respect of
developed areas are to be dealt with under the Municipal
Corporation of Delhi Act, 1957 (“MCD Act”). The MCD Act
mandates that before any fresh construction or even before
modification of an existing building so as to convert the usage,
the Applicant has to take prior approval of the Commissioner,
MCD.

There is specific embargo on any erection of buildings or any
commencement of work without obtaining prior approval
from the MCD. The Commissioner, MCD is inter alia
mandated to reject any proposal if the same would contravene
the provisions of any law. The process of seeking approval and
other issues relating thereto are extensively dealt with under
Chapter XVI of the DMC Act. (Reliance is placed upon
Sections 331 to 337, 343, 344, 345, 345A and Section 347 of
the DMC Act)
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If there is any misuse of the premises in contravention of MPD
2021, the MCD is mandated to reject any proposal for
construction/conversion. The MCD 1is further mandated to
stop the ongoing construction/conversion and to seal/demolish
the already constructed unauthorized construction.

Relevant extracts of the Delhi Municipal Corporation
Act, 1957 and the Delhi Development Act, 1957 are annexed
hereto and marked as Annexure R6/10 and Annexure R6/11
respectively.
The DPCC is required to ensure that the polluting activities,
without consent to operate, are stopped by way of prohibitory
order, prosecution and recovery of environmental
compensation.
In view of the above, it is humbly submitted that:
The Answering Respondent has no statutory authority or the
wherewithal to identify and/ or certify as to whether a
premises is being used in violation of the provisions of the
laws (except the Electricity Act, 2003 and Rules and
Regulations framed thereunder).
The Answering Respondent cannot be called upon to
determine as to whether any industrial unit is operating legally
or illegally. The Answering Respondent also does not have
any statutory authority to either seal the unit or in any manner
cause the illegally operations to cease. The Answering
Respondent cannot be called upon to determine whether the
industrial activity is situated in a “non-conforming” or a
“conforming” area.
In the NCT of Delhi, the procedure formulated by the
Monitoring Committee appointed by the Hon’ble Supreme

Court of India for taking joint action against units which are
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running in violation of the MPD 2021 or the Building Bye

Laws is already in implementation, wherein:-

(1)

(i)

(iii)

The MCD provides requisite details of the offending
properties and the Schedule for the sealing of the
illegally operating unit.

A joint team comprising representatives of MCD, the
DJB and DISCOM visit the premises for sealing of the
premises, disconnection of electricity and water supply.
A common template for compilation of data relating to
disconnection of electricity and water connection has

been prepared.

In view of the practical difficulties faced by the various civic

authorities in taking prompt action against the offending units, a

procedure has been devised to redress and to provide a

comprehensive solution. In the present context, it is noteworthy that:

(2)

The minutes of meeting issued on 17.09.2018 interalia record

that in the meeting held on 13.09.2018 by the Monitoring

Committee in the conference room of the Ld. Chief Secretary,

Delhi Government, to discuss the implementation of the Order
dated 24.08.2018 passed by the Hon’ble Supreme Court of
India in WP (C) NO. 4677 of 1985 titled as “M.C. Mehta vs.

Union of India & Ors”, it was interalia decided that:-

“10. The Chief Secretary invited suggestions from the
members of the committee and other participants in the
meeting to ensure effective implementation of the order
dated 07.05.2004 of Hon’ble Supreme Court. Based on
the suggestions given by the members of the Committee
and other participants and after detailed discussions,
following decisions were taken:-

(i) That, in Step -1, the Municipal Corporations will
ensure that the industrial units under their
respective jurisdiction out of the list of 21960
industrial units (lists already sent to Municipal
Corporations) who have been allotted alternate
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industrial plots under the Relocation Scheme are
closed, if they have not closed down operations.
Sealing of premises, disconnection of electricity
and water supply should be ensured wherever
required. The process should be completed
within 15 days.”

The Minutes also record that:-

“8.  Secretary (Power) and representatives of
DISCOMS informed that they are unable to trace the
premises in some cases where electricity supply is to be
disconnected for want of complete address. After
detailed discussion, it was decided that a joint team
comprising of representative of concerned Municipal
Corporation and DISCOM should visit the premises
for disconnection of electricity supply.”

A copy of the minutes of meeting held on 13.09.2018 is
annexed hereto and marked as Annexure R6/12.
The minutes of meeting issued on 24.09.2018 interalia record
that in the meeting held under the chairmanship of Principal
Secretary-cum-Commissioner (Industries), Government of
NCT of Delhi on 20.09.2018, it was interalia decided that: -

“4. A common template for compilation of data
relating to disconnection of electricity and water
connection will be prepared jointly by the DJB and
DISCOMS and will be immediately forwarded to all the
three  Municipal Corporations.  Thereafter the
information in the template will be furnished by the
Municipal Corporations to the DJB and DISCOMs for
further action.”

A copy of the minutes of meeting held on 20.09.2018 is
annexed hereto and marked as Annexure R6/13.
On 03.10.2018, the Deputy Commissioner of Industries, Delhi
Government had forwarded the Draft of the Common
Template for maintaining data in respect of cases being sent

by the concerned MCDs to the DISCOMS for disconnection

of electricity supply and to DJB for disconnection of water
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supply. This template was sent to all the concerned
stakeholders. A copy of the Letter dated 03.10.2018 issued by
the Deputy Commissioner of Industries, Government of NCT
of Delhi is attached herewith and marked as Annexure R6/14.

(d) The Monitoring Committee by the communication dated
09.09.2009 had interalia noted that:-

“. As per the practice laid down by the Monitoring
Committee, the sealing team is required to be
accompanied by representatives of Delhi Jal Board,
BSES Rajdhani/NPDL and NDMC.”

16.  On 04.02.2025, this Hon’ble Tribunal in an Order passed in
Original Application No. 707 of 2023 titled as “Saira Begum v. Govt.
of NCT of Delhi & Ors.”, was interalia pleased to observe and direct
as under:

“12. A separate reply has been filed by Respondent No. 35,
BSES Yamuna Power Limited, stating that it has a
limited role in the matter in respect of the disconnection
of electricity. Referring to the report of the DPCC, it
has taken the stand that permanent walls were found to
be erected inside some of the units, and electroplating
activities were taking place behind the said walls.

14.  Thus, we require the DPCC to take expeditious steps
for the recovery of environmental compensation, which
has already been imposed. The DPCC will also carry
out the periodical surprise inspection of the area
concerned to ascertain, if any, such unit is illegally
operating without complying with the environmental
norms. It is the responsibility of the DPCC to ensure
that no such unit without necessary permission and in
violation of the order of the Hon’ble Supreme Court
operated in the non-conforming area.”

A copy of the Order dated 04.02.2025 passed by this Hon’ble
Tribunal in Original Application No. 707 of 2023 titled as “Saira
Begum v. Govt. of NCT of Delhi & Ors.” is attached herewith and

marked as Annexure R6/15.
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17.  Thus, it is evident that the concerned civic agency including
MCD and/or the DPCC are required to not only furnish the list of the
offending units to the DISCOMs, including the Answering
Respondent, but also ensure that the enforcement actions such as
sealing of premises, disconnection of electricity supply and water
connection are done as per the joint action plan prepared by the MCD
and/or the DPCC.

18. It 1s also necessary that after the disconnection of power
supply at the offending premises, the MCD effectively seals the
property so as to make them un-inhabitable. This is essential to
obviate any chance of theft of electricity or misuse of electricity by
the occupants of the offending properties.

19.  Thus, it is imperative that MCD/DPCC issues direction in
respect of the specific electricity connections/ disconnection
installed at a particular premises. The Answering Respondent duly
complies with all the instructions and directions received from the
MCD/DPCC and other competent authorities for disconnection of
electricity connection to a premises.

20. The Answering Respondent acts against the offending
properties as and when such a direction is received, and the offending
premises are identified during the Joint Inspection and action
undertaken by the all the stakeholders including the MCD, DPCC,
DJB and the Delhi Police.

21. It is respectfully submitted that the Answering Respondent
have made earnest efforts to adhere to and enforce the directives
issued by the relevant civic authorities and will continue to do so in
joint action to ensure compliance and to uphold regulatory standards.

Para-Wise Reply

22. At the outset, the Answering Respondent specifically denies
and disputes each allegation, averment, contention and argument

raised by the Applicant against the Answering Respondent. Nothing
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may be deemed to be admitted for want of traverse. Any omission on
the part of the Answering Respondent to deal with any specific
contention or submission or averment of the Applicant may kindly
not be construed as an admission by the Answering Respondent.

23.  Thatthe contents of Paragraphs 1, 2, 3 and 4 of the Application
being matter of record need no specific response, what is not borne
out of the records is denied as alleged. The contents of the paragraphs
do not pertain to the Answering Respondent and thus do not require
a specific response.

24.  The contents of Para 5.1 to 5.6 of the Application being a
matter of record need no specific response, what is not borne out of
the records 1s denied as alleged. It is submitted that the contents of
the paragraphs do not pertain to the Answering Respondent and thus
do not require a specific response. The submissions made
hereinabove are reiterated and are not reproduced hereunder to avoid
prolixity and duplication.

25.  That in response to the contents of Para 5.7 of the Application,
it is submitted that there is rampant electricity theft in the Gamri and
Ghonda Village. It is pertinent to highlight that during site
inspections conducted by the Answering Respondents, the residents
often remove/ conceal the equipment or machineries to avoid any
kind of detection. Moreover, the inspection teams of the Answering
Respondent regularly encounter resistance, intimidation from
residents, including verbal and physical abuse, all aimed at hindering
the process of inspection for identification of the theft of electricity
and initiation of legal action against those indulging in theft of
electricity. With great efforts, the Answering Respondent has been
able to lodge various Police Complaints and FIRs but unfortunately
the same has had no significant impact on the rampant theft of
electricity by the occupants in the Gamri and Ghonda Village. It is

reiterated that theft of electricity not only causes financial loss to the
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Answering Respondent but also results in endangering the safety and
stability of the existing electricity distribution network. The unlawful
interference by tapping into the Answering Respondent’s electricity
distribution network also enhances the risk of electrical accidents.
26.  That the contents of Para 5.8 to 5.13 of the Application being
matter of record need no specific response, what is not borne out of
the records 1s denied as alleged. It is submitted that the contents of
the paragraphs do not pertain to the Answering Respondent and thus
do not require a specific response. The submissions made
hereinabove are reiterated and are not reproduced hereunder to avoid
prolixity and duplication. It is respectfully submitted that the
Representation dated 11.09.2024 as mentioned in Para 5.9 of the
Application and annexed as Annexure A/4 is not addressed to the
Answering Respondent and thus does not require a specific response.
It is respectfully submitted that to ensure that the offending premises
do not restart the unauthorized use of their premises, it is imperative
that the offending premises are sealed by the MCD. After an
electricity distribution licensee such as the Answering Respondent
disconnects electricity supply based on the directions issued by the
DPCC/MCD, it is essential that the premises are sealed to obviate
the possibility of unauthorized reconnection of electricity supply.
It is reiterated that the electricity supply to offending premises i.e.
an industrial unit operating in violation of the Environmental laws
is disconnected by the Answering Respondent based on the
specific direction issued by the competent authority such as the
MCD/ DPCC and joint action is undertaken by the MCD, DPCC,
DJB and the Delhi Police along with the DISCOM.

27.  The contents of Grounds 6.1 to 6.6 and Grounds 6.8 to 13
of the Application are being matter of record need no specific
response, what is not borne out of the records is denied as alleged. It

is submitted that the contents of the paragraphs do not pertain to the
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Answering Respondent and thus do not require a specific response.
The submissions made hereinabove are reiterated and are not
reproduced hereunder to avoid prolixity and duplication. It is
respectfully submitted that the Applicant has not raised any Ground
on fact or in law with respect to the Answering Respondent. The
Answering Respondent as a responsible corporate has always made
sincere efforts to ensure due and prompt compliance with the
directions issued by the Hon’ble Court, this Hon’ble Tribunal and the
concerned statutory authorities such as the Municipal Corporation of
Delhi and the Delhi Pollution Control Committee. It is reiterated that
disconnection of electricity supply to an offending premises is done
solely based on the specific directions issued by the competent
statutory authorities. In terms of the existing practice, the
disconnection of electricity supply is done during the joint inspection
conducted by the MCD/ DPCC, the DISCOM (including the
Answering Respondent), the Delhi Jal Board and the Delhi Police. It
1s humbly prayed that this Hon’ble Tribunal may be pleased to direct
the MCD and the DPCC to schedule joint action against the
offending premises wherein the electricity and water connections are

disconnected and the offending premises/ units are effectively sealed.

28.  The contents of Grounds 6.7 being a matter of record, need
no specific response, what is not borne out of the records is denied
as alleged. The submissions made hereinabove are reiterated and
are not reproduced hereunder to avoid prolixity and duplication.
The Answering Respondent has taken necessary steps in
accordance with the provisions of the Electricity Act, 2003 and the
Rules and Regulations framed thereunder as and when an incident
of theft of electricity is found by the Answering Respondent.

However, as submitted above, even after taking
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various proactive steps, the Answering Respondent has not been
able to control and reduce the rampant theft of electricity in the
Gamriand GhondaVillage. The extensive theft of electricity in an
area where there are already sanctioned electricity connections
for residential purposes, leads to an assumption that the
electricity is being unlawfully utilized for running illegal units.
29.  That the contents of Para 7 and 8 of the Application, save
and except the matter of record are denied.t is respectfully
submitted that the Applicant has not made any allegations of
violation of law or sought any relief against the Answering
Respondent.
30. The Answering Respondent craves liberty of this Hon’ble
Tribunal to file any additional submissions/ Reply to the
Application or any Report as and when directed by this Hon’ble
Tribunal or so advised.
BPRAYER

In view of the submissions made herein above, it is
humbly prayed that this Hon’ble Tribunal may be pleased fo
close the present proceedings against the Answering Respondent/
Respondent No. 6/ BSES Yamuna Power Ltd.

Vapn prma—
BSES YAMUNA POWER LTD./RESPONDENT NO. 6
Through N g

J. Sagar Associates
Advocates for Respondent No. 6

B-303, 37 Floor, Ansal Plaza
Hudco Place, August Kranti Marg
New Delhi-110 049

Email; krishan@jsalaw.com

Phone No.: 9818644755

Place: New Delhi
Date: 17.072025
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
AT NEW DELHI
ORIGINAL APPLICATION NO. 1277 OF 2024

IN THE MATTER OF:
Varun Gulati ...Applicant
Versus
CPCB & Ors. ...Respondents
AFFIDAVIT

I, Varun Kumar, S/0 Late Shri Pawan Kumar, aged about 47
years, working with BSES Yamuna Power Limited, having its
registered office at Shakti Kiran Building, Karkardooma, New
Delhi-110032, do hereby solemnly affirm and declare as under: -
1. Isaythat] am competent to affirm this Affidavit for and
on behalf of the Answering Respondent No. 6. I say that [ am
acquainted with the facts and circumstances of the present case
and have read and understood the contents of the accompanying
Reply.

2. I state that the facts stated in the accompanying Reply are
true and correct based on the records maintained by the
Answering Respondent No. 6 in its ordinary course of business
and the submissions made therein are based upon information
received by me and believed to be true.

3. I state that the present Reply has been drafted pursuant to

my instructions and its contents are true and correct.

Vo Yo

DEPONENT
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L, the Deponent above named, do hereby verify that the contents
of my above Affidavit are true and correct, no part of it is false

and nothing material has been concealed therefrom.
Verified at New Delhi on this __ lady o)l 20 29025,

s Nm a1~

DEPONENT

(ERTIFIED THA H‘I{E DW
ENASMEIKN,. . N it gl
Bla, Wio, Blo sn?m&nw‘k K. “Hu
Identitied by SHUSME ... NGV Qﬁn e
has solemnly Attested before me at e( 2{‘\
ren i) 51, NOL QLS.
oullﬁclﬂﬂé of the =afiidavit 'which
*1 ?:Zie cen read Over & explained to Him/he.
are ‘rue & correct to hisfher knowledge

Nath Comﬁaer KIXD Count, Dethi
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began indicated on each
container
(h)  Whether daily record of Yes/No
Hazardous Waste maintained in
Form-3
(iy Category of Hazardous
Waste as per the Schedules
LII and III of these rules
()  Authorized mode of disposal
or recycling or utilization or
co-processing ctc.
(k)  Quantity (Ton/Annum)
Remarks (if Any)
i o
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DELHI FOLYUTION CONTROL COMMITTEE
DEPARTMENT OF ENVIRONMENT (GOVT. OF NCT OF DELHI)
4" & 5" FLOOR ISBT BUILDING KASHMERE GATE DELHI-6

visit us at : http://dpcc.delhigovt.nic.in |

14.

15.

Inspection Report

Name & Address of the Unit

Owner/ Partner’s Name & Contact
Details(Phone & E-mail)

Date of Inspection

Time of inspection
Start of Inspection

End of Inspection

Name & Designation of the Persons
contacted at the industry

Kind of Industry
Product & Capacity
Main Raw Materials
Water Polluting

Air Pollution

Details of Stack Height
(Furnace/Boilers/Others)

Type of Fuel Used

A. Source of Water Supply
B. Effluent Discharge

Status of Consent {If Any}

D.G. Set(s) {if Any}

Plot Area
Labour

Machinery

Unique Computer Generated Id........

.......................................................

.........................................................

........................................................

Yes/No ETP lnstalkz‘ : Yes/No
Yes/No ECS Instal} d : Yes/No
(Above G.L)...uvenco (Above RL)........
[
/

DJB/NDMC/DSIIDC/Boréwell/T ankers/Others

(a) Domestic/ Trade Effluent
[

(b) Unit connected to Con\‘reyance System: Yes/No

[
(c) Discharging into...... froserssemsnnsarnssonn
.............................. S R
No....Capacity......... KVA. Acoustic: Yes/No
Stack Height.........(Above G.L)...... (Above RL)

.........................................................

........................................................

.........................................................
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19. Detail of Power Connection S 5 R ey PO U0 oo B (Y S SRS
20. Whether Unit found in Operation 8 Yes/No

21. Status of Registration under Plastic & ssieesdudsiy
Waste Management Rules, 2016

22, Whether Generating Hazardous Waste  : Yes/No
23. Details about Hazardous Waste

(a)  Status of Authorization {if R SRS —
any}

(b)  Display Board Provided : Yes/No /

(¢)  Whether Hazardous Waste 3 Yes/No
is stored in Leak proof
container
(d)  Whether container marked with  : Yes/No
specified label /
(e)  Whether container stored kept  : Yes/No /
in an isolated area [
(f)  Whether Hazardous Waste is : Yes/No
being stored on pucca floor &
in covered area
(g)  Whether date on which storage Yes/No
began indicated on cach
container
(h)  Whether daily record of : Yes/No
Hazardous Waste maintained in ’
Form-3

(i) Category of Hazardous
Waste as per the Schedules
LII and IIT of these rules

(i  Authorized mode of disposal
or recycling or utilization or
co-processing etc.

(k)  Quantity (Ton/Annum)

Remarks (if Any) ‘ )

@ '?YDPM\’/PM:\Je_  loeivg waed ?a-r«rwdw,\l Pvu:rosc_.
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Signatures, Name & Designation of inspecting
officials
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DELHI PEL.YUTION CONTROL COMMITTEE
DEPARTMENT OF ENVIRONMENT (GOVT. OF NCT OF DELHI) 4 1
4™ & 5" FLOOR ISBT BUILDING KASHMERE GATE DELHI-6 I
visit us at : http://dpcc.delhigovt.nic.in

10.
11.

12.

13.

14.

15.

16.

Inspection Report
Unigue Computer Generated Id........

Name & Address of the Unit
e g Vb Y
o
%S/G/g Jmc)

Owner/ Partner’s Name & Contact
Details(Phone & E-mail)

Date of Inspection

Time of inspection
Start of Inspection

End of Inspection

Name & Designation of the Persons
contacted at the industry

Kind of Industry
Product & Capacity
Main Raw Materials
Water Polluting

Air Pollution

Details of Stack Height
(Furnace/Boilers/Others)

Type of Fuel Used

A. Source of Water Supply
B. Effluent Discharge

Status of Consent {If Any}

D.G. Set(s) {if Any}

Plot Area
Labour

Machinery

.........................................................

.........................................................

......................................................

Yes/No ETP Installed : Yes/N,
Yes/No ECS Installed : Ye;,éz
(Above G.L.)..ovvveenn (Above R.LY..........

/
----------------------------------------- /A R

DJB/N'DMC/DSIIDC/BorewelI[/Tankcrs/Others
(a) Domestic/ Trade Effluent /

(b) Unit connected to Convey;éxce System: Yes/No

(c) Discharging into........ / ......................
No....Capacity......... K{/A Acoustic: Yes/No

/
Stack Height......... (Above G.L)...... (Above RL)
.......................... g A R R A

..........................................................
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19.
20.

21.

22.

72

297

Detail of Power Connection
Whether Unit found in Operation

Status of Registration under Plastic
Waste Management Rules, 2016

Whether Generating Hazardous Waste

Details about Hazardous Waste

(a)  Status of Authorization {if
any}

(b)  Display Board Provided

(¢)  Whether Hazardous Waste
is stored in Leak proof
container

(d)  Whether container marked with
specified label

(¢)  Whether container stored kept
in an isolated area

(f)  Whether Hazardous Waste is
being stored on pucca floor &
in covered area

(g)  Whether date on which storage
began indicated on each
eontainer

(h)  Whether daily record of
Hazardous Waste maintained in
Form-3

(i) Category of Hazardous
Waste as per the Schedules
LIT and IIT of these rules

(i  Authorized mode of disposal

or recycling or utilization or
co-processing cte.

(k)  Quantity (Ton/Annum)

Remarks (if Any)

ey

A

e,

gay

s ed

CANo. 71695923 .

................................................

---------------

Yes/No /

Yes/No

Yes/No /
Yes/No

Yes/No/
Yes/No

/ Yes/No
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Signatures, Name & Designation of lnspectmg
officials
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DEPARTMENT OF ENVIRONMENT (GOVT. OF NCT OF DELHI)
4" & 5" FLOOR ISBT BUILDING KASHMERE GATE DELHI-6

DELHI PELYUYION CONTROL COMMITTEE

43

visit us at : http://dpcc.delhigovt.nic.in

10.

11.

12.

13.

14,

Name & Address of the Unit

Inspection Report
Unique Computer Generated Id........

o Anend 8ls Blep Sy
A %@%?' Hode o VoL, B e Ne: 1E, @stanadh G
o Millone Chonda, PeMlo,

Owner/ Partner’s Name & Contact

Details(Phone & E-mail)
Date of Inspection

Time of inspection
Start of Inspection

End of Inspection

Name & Designation of the Persons

contacted at the industry
Kind of Industry
Product & Capacity
Main Raw Materials
Water Polluting

Air Pollution

Details of Stack Height
(Furnace/Boilers/Others)

Type of Fuel Used

A. Source of Water Supply
B. Effluent Discharge

Status of Consent {If Any}

D.G. Set(s) {if Any}

Plot Area
Labour

Machinery

Yes/No ETP Installed : Yes/No /
Yes/No ECS Installed : Yes/No
(Above G.Li)::evacevesns (Above R.L.)...... /..

........................................................

DIB/NDMC/DSIIDC/Borewell/T: 7 ers/Others
(a) Domestic/ Trade Effluent

(b) Unit connected to Conveyancgé System: Yes/No
(c) Discharging into
No....Capacity.........

Stack Height.........

........................................................

.......................................................

.........................................................
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19. Detail of Power Connection I T L mrr e ——_ ‘

20. Whether Unit found in Operation 3 Yes/No ‘1
21. Status of Registration under Plastic F susssesssessa
Waste Management Rules, 2016
22, Whether Generating Hazardous Waste  : Yes/No
23. Details about Hazardous Waste % /
(a)  Status of Authorization {if I
any}
(b)  Display Board Provided : Yes/No
(¢)  Whether Hazardous Waste s Yes/No
is stored in Leak proof
container
(d)  Whether container marked with  : Yes/No
specified label
(e)  Whether container stored kept ~ : Yes/No
in an isnlated aren
(f)  Whether Hazardous Waste is - es/No

being stored on pucca floor &
in covered area
(g)  Whether date on which storage  : / Yes/No
began indicated on cach
container

(h)  Whether daily record of 8 Yes/No
Hazardous Waste maintained in
Form-3

(i)  Category of Hazardous S
Waste as per the Schedules
LII and 111 of these rules

(5))  Authorized mode of disposal
or recycling or utilization or
co-processing etc,

(k)  Quantity (Ton/Annum)

Remarks (if Any)
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s sy ol 149 R s prsadse ans g Sacke

| ' hwed Haad Fem
\ @ B Pt owown (Avamd ) was WM{, prentnd 4 o Tw-l»u
o e oo bk | vt %0 Gondila) ; T, §
1‘4 e ‘(W cowdw I ee wu.T.f,‘,kJ . . .
@ Aa 4;);, N D %daln, Lanare ?w;’pa_:hp? Hee r e e
’ #Gu\:‘-e' weca~t— ot Hoat FHuaz . L\{\r
» INGEY

Kﬂ‘i“ e
%Y’W N

Q | Qé 5
AN B Y N
\ \ /
& \9 \/ ;\ \\_o\ KX%
Signatur;s, l@ame & Designation of inspecti o«

officials

-
ol |

44



— DELHI PSLYUYION CONTROL COMMITTEE

4" & 5" FLOOR ISBT BUILDING KASHMERE GATE DELHI-6

DEPARTMENT OF ENVIRONMENT (GOVT. OF NCT OF DELHI) [

visit us at : http://dpcc.delhigovt.nic.in

14,

Name & Address of the Unit

Owner/ Partner’s Name & Contact

Details(Phone & E-mail)
Date of Inspection

Time of inspection
Start of Inspection

End of Inspection

Name & Designation of the Persons

contacted at the industry
Kind of Industry
Product & Capacity
Main Raw Materials
Water Polluting

Air Pollution

Details of Stack Height
(Furnace/Boilers/Others)

Type of Fuel Used

A. Source of Water Supply
B. Effluent Discharge

Status of Consent {If Any}

D.G. Set(s) {if Any}

Plot Area
Labour

Machinery

Inspection Report

Unique Computer Generated Id........

hm,ﬁcf)gb;mw/ ..............

------------------------------------------------

.........................................................
.......................................................

.........................................................
.........................................................

.........................................................

e
Yes/No ETP Installed : Y [
Yes/No ECS Installed : Yes/No
(Above G.L.)......ovvnen (Above RL.)....couues

DIB/NDMC/DSIIDC/Borewsll/Tankers/Others
(a) Domestic/ Trade Efflue

(b) Unit connected to Conveyance System: Yes/No

(c) Discharging into....../.cccoeeuiieviiinniennnnn
No....Capacity......... VA. Acoustic: Yes/No

Stack Height.........(Above G.L)...... (Above RL)

........................................................
R I
.........................................................
.........................................................

.........................................................

.........................................................
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19. Detail of Power Connection

20. Whether Unit found in Operation

21 Status of Registration under Plastic

Waste Management Rules, 2016

301

22.  Whether Generating Hazardous Waste

23.  Details about Hazardous Waste

(a)

(b)
(c)

(G
(e)
®

(€4]

(h)

@

(&)

Status of Authorization {if
any}

Display Board Provided

Whether Hazardous Waste

is stored in Leak proof
container

Whether container marked with
specified label

Whether container stored kept
in an isolated area

Whether Hazardous Waste is
being stored on pucca floor &
in covered area

Whether date on which storage
began indicated on each
container

Whether daily record of
Hazardous Waste maintained in
Form-3

Category of Hazardous
Waste as per the Schedules
LI1 and I1I of these rules

Authorized mode of disposal
or recycling or utilization or
co-processing ete.

Quantity (Ton/Annum)

Remarks (if Any)

...............

............
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Slgnatures, Name & Designation of inspecting
officials
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DELHI PYLMUTION CONTROL COMMITTEE
DEPARTMENT OF ENVIRONMENT (GOVT. OF NCT OF DELHI)

visit us at : http://dpce.delhigovt.nic.in

' .I W 4™ & 5™ FLOOR ISBT BUILDING KASHMERE GATE DELHI-6 \

17.

18.

Inspection Report

Unigque Computer Generated Id........

Name & Address of the Unit

Owner/ Partner’s Name & Contact
Details(Phone & E-mail)

Date of Inspection

Time of inspection
Start of Inspection

End of Inspection

Name & Designation of the Persons

contacted at the industry
Kind of Industry
Product & Capacity
Main Raw Materials
Water Polluting

Air Pollution

Details of Stack Height
(Furnace/Boilers/Others)

Type of Fuel Used

A. Source of Water Supply

B. Effluent Discharge

Status of Consent {If Any}

D.G. Set(s) {if Any}

Plot Area
Labour

Machinery

Mis . Ogindar. 35 At Charon od)

v <62, b Leb I
Ghende Tl

.........................................................
.........................................................

.........................................................

.........................................................

.........................................................

Yes/No ETP Installed : Yes/No
Yes/No ECS Installed : Yes/N

(Above G.L.)........... (Above RL.).../.....

DIB/NDMC/DSIIDC/Borewell/Tapkers/Others
(a) Domestic/ Trade Effluent

(b) Unit connected to Conveyancg System: Yes/No

(c) Discharging into......coefiveniiiniiiiaiinnnn.
No....Capacity......... KVA. Acoustic: Yes/No
Stack Height......... (Above G.L)......(Above RL)

........................................................

.........................................................

.........................................................
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19.
20.
21.

(D Mo fudiabial ackvity

Detail of Power Connection
Whether Unit found in Operation

Status of Registration under Plastic
Waste Management Rules, 2016

Whether Generating Hazardous Waste
Details about Hazardous Waste

(a)  Status of Authorization {if
any}

(b)  Display Board Provided

(¢)  Whether Hazardous Waste
is stored in Leak proof
container

(d)  Whether container marked with
specified label

(¢)  Whether container stored kept
in an isolated area

(f)  Whether Hazardous Waste is
being stored on pucca floor &
in covered area

(g)  Whether date on which storage
began indicated on each
container

(h)  Whether daily record of
Hazardous Waste maintained in
Form-3

(i) Category of Hazardous
Waste as per the Schedules
LIT and 111 of these rules

(j)  Authorized mode of disposal
or recycling or utilization or
co-processing ete.

(k)  Quantity (Ton/Annum)

Remarks (if Any)

@ ?ﬂw‘-% M \/‘QLAM)F.

...............

Yes/No
Yes/No

Yes/No ‘
Yes/No /
Yes/No /

Yes/No |

Yes/No

dosoned fu Mo P’Y@Mlse.

M e E f\,\ » /
A\ o
Signatur%s, Name & Designation of inspecting

officials
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DPELHI PYLMUTION CONTROL COMMITTEE
DEPARTMENT OF ENVIRONMENT (GOV'L. OF NCT OF DELHI)
4™ & 5" FLOOR ISBT BUILDING KASHMERE GATE DELHI-6
visit us at : http://dpcc.delhigovt.nic.in

Inspection Report

Name & Address of the Unit

Owner/ Partner’s Name & Contact
Details(Phone & E-mail)

Date of Inspection

Time of inspection
Start of Inspection

End of Inspection

Name & Designation of the Persons
contacted at the industry

Kind of Industry
Product & Capacity
Main Raw Materials
Water Polluting

Air Pollution

Details of Stack Height
(Fumace/Boilers/Others)

Type of Fuel Used

A. Source of Water Supply

B. Effluent Discharge

Status of Consent {If Any}

D.G. Set(s) {if Any}

Plot Area
Labour

Machinery

Unique Computer Generated Id........

Ml Ea;wv\m Rl

V04 VWhuamrna Migtoadly

.........................................................
......................................................

.......................................................

...... DIIR. e
Yes/No ETP Installed : Yes/No
Yes/No ECS Installed : Yes/No
(Above G.L.).cuerniinnns (Above R.L.)......[...

DJB/NDMC/DSIIDC/Borewell/Tankers/Others
(a) Domestic/ Trade Effluent

(b) Unit connected to Conveyance System: Yes/No
(c) Discharging int0.......ooeoeefovivineenennnnnn
No....Capacity......... KVA. Acoustic: Yes/No

Stack Height......... L sinas (Above RL)

........................................................
.......................................................

........................................................
.........................................................
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20.
21.

22.

23.

CD o Tduatned Ovd:v\;.l'{'\—) obhsemed 1w Hoa wal,e"

305

Detail of Power Connection
Whether Unit found in Operation

Status of Registration under Plastic
Waste Management Rules, 2016

Whether Generating Hazardous Waste

Detai ut Hazardous Waste

(a)  Status of Authorization {if
any}

(b)  Display Board Provided

(¢)  Whether Hazardous Waste
is stored in Leak proof
container

(d)  Whether container marked with
specified label

(e)  Whether container stored kept
in an isolated area

(f)  Whether Hazardous Waste is
being stored on pucca floor &
in covered area

(g)  Whether date on which storage
began indicated on each
container

(h)  Whether daily record of
Hazardous Waste maintained in
Form-3

(i) Category of Hazardous
Waste as per the Schedules
ILITand ITI of these rules

()  Authorized mode of disposa/l
or recycling or utilization or
co-processing ete.

(k)  Quantity (Ton/Annum)

Remarks (if Any)

@ ?szo ’vaw\ vercound o
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AU\ &
e

Signatures, Name ngksugnatnon of inspecting
officials

.........................................................

............
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- l — DELHI POTLUTION CONTROL COMMITTEE
B =— DEPARTMENT OF ENVIRONMENT (GOVT. OF NCT OF DELHI)
N 4" & 5" FLOOR ISBT BUILDING KASHMERE GATE DELHI-6
" | W visit us at : http://dpcc.delhigovt.nic.in ‘
Inspection Report
Unique Computer Generated Id........
I.  Name & Address of the Unit Mss . Xalnram. . §lo. Chhatedad ..
Gvemda L BeM e,
2. Owner/ Partner’s Name & Contact o alpyonn.... ( W@f‘v‘&;ﬁw' ¥ )
Details(Phone & E-mail)
3. Date of Inspection i A .?.’?’. u”g/ ..............................
4. Time of inspection
StartofInspection: 00 L Giniessssamessavsvverssevesss s RNk e
BidoPIMEpecHon: === 3 seessssisemisesssmmechsmssaveismsssseavasnatsrassnssas
5. Name & Designation of the Persons 3 V‘\‘t‘%wk‘*m“"’“ ........
contacted at the industry
6. Kind of Industry & ?o“’a% M% WL‘ ..... D
7 POdUet & Capacityf @ =000 8 cseseassvesscesmavessassvnesaresmasysrseners saivar sy
8. Main Raw Materials CD\'WQ’) ?WJ%'YML?"I‘.}‘“J‘
9. Water Polluting XNy ETP Installed : YesNgy ™A~
10.  Air Pollution Ye€s/No ECS Installed : Yes/No~”
I1.  Details of Stack Height (Above GL) 34! Mﬁ)bove RL)Neprded
(Furnace/Boilers/Others)
12.  Type of Fuel Used ol \M“U*j ...................................
13. A. Source of Water Supply DJB/NDMC/DSIIDC/BoreweIl/Tankers/O@ers/
B. Effluent Discharge (a) Domy(ﬁ/ Trad‘eﬁuent
(b) Unit connected to Conveyance System: Yes/No~
(c) Discharging into.. & YW
14.  StatusofConsent {IfFAny} & ..l Net  Bicerse, ghwmen ..
15.  D.G.Set(s) {if Any} No.Capacity.. ......KVA. Acoustic: Yes/No
Stack Height.....-=.(Above G.L)..”"..(Above RL)
16, PltArea i e Lod -1€D goyad.
17.  Labour N vecord
18.  Machinery i e Ne wastdad nena. .. found tw Hae
............... ¢e ok Mivoved floox....
...... Stosds. 4. colovsd pruder fowd
...... Kl e promige,
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19.  Detail of Power Connection I
20.  Whether Unit found in Operation : Yes/Ne”

21. Status of Registration under Plastic £ sveeviiiveanes
Waste Management Rules, 2016

22.  Whether Generating Hazardous Waste  : YesNo”
23.  Details about Hazardous Waste

(a)  Status of Authorization {if s NE,
any}

(b)  Display Board Provided v Yes/No

(¢)  Whether Hazardous Waste 2 Yes/No
is stored in Leak proof
container

(d)  Whether container marked with  : Yes/No
specified label

(e)  Whether container stored kept ~ : Yes/No
in an isolated area

()  Whether Hazardous Waste is 2 Yes/No
being stored on pucca floor &
in covered area WA

(8)  Whether date on which storage  : Yes/No
began indicated on each
container

(h)  Whether daily record of ; Yes/No
Hazardous Waste maintained in "
Form-3

(i) Category of Hazardous
Waste as per the Schedules
LII and IITI of these rules

()  Authorized mode of disposal
or recycling or utilization or
co-processing etc.

(k)  Quantity (Ton/Annum)

Remarks (if Any) ak
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Signatures, Name & Designation of inspecting
officials
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Y OFRICE OF THE ASSTSIANT COMMISSIONE A TE.
X CHAMUARA NOR -_’?i,"l. P, ,_"
KESHAV CHOWK, SHAHDARA, DELHI-32

Date 70445

l“‘}' p\'l'\‘

! i Vi '’

Subject:- Joint Survey Report by the Officis of Revenue Uisoriet CP(
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MUNICIPAL CORPORATION OF DELA
OFFICE OF THE ASSTSTANT COMMISSIONER

SHAHDARA NORTH ZONE
KESHAV CHOWK. SHAHDARA, DELHI-32 0 on e
Date mroq A0 ,S
REPORT

Subject:- Joint Survey Report by the Officiai of Revenits Uisiriet CPCB, DPCC, BSES and MCD

mohalls Lhausds
[he property at address éh;q;y&%_&wg *d\amwggg*gﬁl@’ﬁ_ was visited

today in compliance of Hon’ble NG order dut DA asasty Joint Comiuittes with Police Force.

) The Property was found vacant. Hence could rot be sealed. @7——\1—0 z:
| 7l T— ee—
(b) The oroperty was found locked. Opportunity was given to the person/nwner (— e

available at property, but they were not cooperating, hence Joint Conumitee
decided to braak the lock for further necessacy action in order to comply court order, Police

Force ineluding Lady Police s also aviilabin/witness.




AUNICIFAL ;.‘URP&{I)&ION OF DELHL
OFFICE OF THE ASSISTANT COMMISSIONER 2
SHAHDARA NORTH ZONE 58

KESHAY CHOWK, SHAY IDARA, . DELHL: 32 v v )

Date :g4 £4.3025

REPORT
Cubject:- Joint Survey Report Histrict CPCB, DPCL, BSES and MCD
Z" bl 1ot
: ’ v - /) G‘qu‘, L s
'/Ka)ad(v' E’W}'/h Vo loy ,6' ’f /‘A'm” MJL‘"' s wis visited

[he property at addiess Gl
ompliance of Hon'ble NG oraes dutad MIOL/L{ by Joint Cominities with Palice Farce

by the Officiai of Revenits

OUAy me

‘1) The Propery was found vacant, Hence could rot be sealed. "59;7' No
the person/nwner [i:? ~No |

(1) The oroperty was found locked. Opportunity was given 1o
ut they were not cooperating, hence Joint Commiiiee

available at property, b
s order 1o comply €O

sk the lock for further necessary astion | ¢ arder, Police

decided to bre
Force including Lady Police is al50 availablefwimess
vy was found operating in\ iolation of el norms of 1PCC/ICFCRIME L BSEs, hence

{he propes
wis seated vide sealing crder No.
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MUNICIPAL .IORP%&&TION OF DELHA 59

\ OEZICE OF THE ASSISTANT COMMISSIONER
s SHAHDARA NORTH ZONE -
G’ & KESHAV CHOWK, SHAHDARA, DELHI-32 -
u.-m..s;i..l
Date:07F Jj /’ P
REPORT

Uiswriet CPCB. DPC, BSES and MCD

B
_\&d‘t’fm %]I’ ’."'_wd"\"ku ' H_‘_l‘_"_:'.‘ 971 Kleaaran M‘_“'{Cas visited

Subject:- Joint Survey Report by the Officia of Revenue

he property al address e
odiy in compliance of Hon’ble NGT order dst=d oM ’JPO?(\ Joint Cominintee with Police Force.
() The Propaey was found vacant. Hence could rot be sealed. [’m‘
[he oroperty was found locked. Opportunity was given (o the person/nwner v 1o |

available at property, but they were not cooperating, hence Joiat Commiies
Terided o break the-tock-for farther-nesossarv-action in arder (o comply court order Police
Force including Lady Police is also available/witness

I'he property was found opersting ir \ iolarion of ei! norms of [PCC/CPCRAML J/BSES, hence

the above mentioned propeity was scaied vide sealinzcrderNo. lmed
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DELHI POLLYTIONTCONTROL COMMITTER “‘
DEPARTMENT OF ENVIRONMENT (GOVT. OF NCT OF DELHI)

_qg 4" & 5" FLOOR ISBT BUILDING KASHMERE GATE DELHI-6 \
visit us at : htip://dpce.delhigovt.nic.in |
Inspection Report
Unigue Computer Generated Id...... "

6.

Name & Address of the Unit

Owner/ Partner’s Name & Contact
Details(Phone & E-mail)

Date of Inspection

Time of inspection
Start of Inspection

End of Inspeotion

Name & Designation of the Persons
contacted at the industry

Kind of Industry '
Product & Capacity
Main Raw Materials
Water Polluting

Air Pollution

Details of Stack Height
(Furnace/Boilers/Others)

Type of Fuel Used

A. Source of Water Supgply
B. Effluent Discharge

Status of Consent {If Any}

D.G. Set(s) {if Any}

Plot Area
Labour

Machinery

.........................................................

.........................................................

'Yw/Np/ ETP Installed : ch/Ng/
YesNo/ ECS Installed : YesiNo”
(Above G.L)... ... (Above R.L.). Tm....

...... CALIDONT
DIB/NDMC/DSIIDC/Borewell/T ankcr-_:/Otl}_g/
(a) Do‘r}ouﬁ:! Trade Effluent

(b) Unit connected to Conveyance System: Yes/No

(¢) Discharging into.... %&BIV\ Hoves e
o N MED. Ricdond@ :

No- —Capacity......... KVA. Acoustic: Yes/No

Stack Height....7..(Above G.L).. .(Ahove RL)

........... ALow. .84 4. s

.........................................................
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19. Dectail of Power Connection % AR N S A A A R SRR Si

20.  Whether Unit found in Operation : \}égNo

21.  Status of Registration under Plastic I S
Waste Management Rules, 2016

22. Whether Generating Hazardous Waste - Yes/I\ig/
23. Details about Hazardous Waste

(a)  Status of Authorization {if Y T
any}

(b) Display Board Provided : Yes/No

(¢)  Whether Hazardous Waste : Yes/No
is stored in Leak proof
container

(d)  Whether container marked with  : Yes/No
specified label

(e)  Whether container stored kept  : Yes/No
in an isolated area

(D Whether Hazardous Waste is : Yes/No
being stored on pucca floor & N(k
in covered area

(g)  Whether date on which storage  : Yes/No
began indicated on each
container

(h)  Whether daily record of : Yes/No
Hazardous Waste maintained in
Form-3

(i)  Category of Hazardous
Waste as per the Schedules
LIT and 111 of these rules

(i)  Authorized mode of disposal
or recycling or utilization or
co-processing etc.

(k)  Quantity (Ton/Annum)

Remarks (if Any) g
@ Joiuk Yeon (:\.»v‘:u}ﬁoq Moo r.vv,,:,.,.}:a')“mm tovichs o OPcC, Mo, REE
Renvemwe depty. 4 beths police offdats.
(D Uuit found opernkiond § eqaged £ achvity ¢ moking honngors ol
wive
@ NOPM\% uﬁv?b’ WJMMF""QMA\FM,
@ Uuatr Lasw a-fuo«*\“w;, Lottasnd oy Licemse From vegulahug body .
@ ™Mb SPcaln ane «c\m‘o\nm | ochion ad pea Audes ,

\c—-"
- S*\ﬁ\M
Wiy
N R
‘\75 Z \,&\V‘ Q 3

3 .

Signatures, Name & Designation of inspecting
officials
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DELHI POLLYTION CONTROL COMMITTEE
DEPARTMENT OF ENVIRONMENT (GOVT. OF NCT OF DELHI)
4" & 5" FLOOR ISBT BUILDING KASHMERE GATE DELHI-6

visit us at : hitp://dpec.delhigovt.nic.in

17.

18.

Inspection Report

Name & Address of the Unit

Owner/ Partner’s Name & Contact
Details(Phone & E-mzil)

Date of Inspection

Time of inspection
Start of Inspection

End of Inspection

Name & Designation of the Persons
contacted at the industry

Kind of Industry
Product & Capacity
Main Raw Materials
Waier Polluting

Air Pollution

Details of Stack Height
(Furnace/Boilers/Others)

Type of Fuel Used

A. Source of Water Supply
B. Effluent Discharge

Status of Consent {If Any}

D.G. Set(s) {if Any}

Plot Area
Labour

Machinery

Unique Computer Generated Id........

Mis . HoAWAW.
e, \6T L B 200, e, 829

Bhsjanpwns =L R A
ﬂowa’i« ....................................
Abfogfaas

B

......... oo ((Mordronss prdduct’)
Yes/Ng~ ETP Installed : Yes/Ng”

Yes/No .~ ECS Installed : Yes/Ng .~

(Above GL.).... ... (Above RL)..r.....

...... SNeahacia .

DIB/NDMC/DSIIDC/Borewell/ Tankers/Other
(a) Domestic/ Trade Effluent

(b) Unit connected to Conveyance System: Yes/No

.......................................................

No.TTCapacity..".=....KVA. Acousiic: Yes/No

Stack Height.....—...(Above G.L)-..(Above RL)

........................................................
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19.  Detail of Power Connection § e RN RS N SR s
20.  Whether Unit found in Operation ; Yes/No/”
21. Status of Registration under Plastic B e R

Waste Management Rules, 2016
22. Whether Generating Hazardous Waste Yes/I\\I/

23. Details about Hazardous Waste

(a)  Status of Authorization {if £ oomeTE
any}
(b)  Display Board Previded ? Yes/No
(¢)  Whethier Hazardous Waste 5 Yes/No
is stored in Leak proof
container
(d)  Whether container marked with  : Yes/No r (MW
specified label o
(¢! Whether container storea kept ¢ Yes/No r} ; ’}

in an isolated area

4a)

:v date o2 which storage Yes/No N /,‘, \ ‘\{\\
v/

rulicated cn each

1ily record of $ Yes/No

zanlous Waste maintained in %\{\§

o Flazarcous

he Schedules

Waste as
LHanalll o

(f)  Whether Hazardous Waste is C Yes/No
being stored orr pucea floor & 3 ,Zg»?)
in covered area ,QV
: o }&9

iese rules \,/-

\ W
s
(i) Auiborizel mode of disposal g j /\

or reeyeling or utilization or ‘) sye

co-processing ote.
(k)  Quantity (Ton/Annum)
Remarks (iff Any)
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DEPARTMENT OF ENVIRONMENT (GOVT. OF NCT OF DELHI)

o - 10 _
— | DELHI PdLi,glgN‘CONTROL COMMITTEE
= I 4" & 5" FLOOR ISBT BUILDING KASHMERE GATE DELHI-6

|

visit us at : hitp:/dpec.delhigovt.nic.in

Inspection Report

Name & Address of the Unit

Unique Computer Generated Id........

B = T %

Owner/ Partner’s Name & Contact
Details(Phone & E-mail)

Date of Inspection

Time of inspection
Start of Inspection

End of Inspection

Name & Designation of the Persons
contacted at the industry

Kind of Industry
Product & Capacity
Main Raw Materials
Water Polluting

Air Pollution

Details of Stack Height
(Furnace/Boilers/Others)

Type of Fuel Used

A. Source of Water Supply
B. Effluent Discharge

Status of Consent {If Any}

D.G. Set(s) {if Any}

Plot Area
Labour

Machinery

.........................................................

.........................................................

Yes/Ng.A ETP Installed : Yes/Ng
ch/I\\Jo/- ECS Installed : ch/NQ/
(Above G.L.)......0.... (Above R.L.)..... ...

8&/,"%‘-; OBk e e e aaE

. DIB/NDMC/DSIIDC/Borogvell/ Tankers/Others

-

(a) Domegstic/ Trade Effluent
(b) Unit connected to Conveyance System: Yes/Ng~”™

(c) Discharging into..%h‘sé N S

.......................
...................................................
.....................................................
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Detail of Power Connection

Whether Unit found in Operation

Status of Registration under Plastic
Waste Manzgement Rules, 2016

Whether Generating Hazardous \Vaste

Details about Hazardous Waste

(a)

()
(©)

Gy
©
®

(&)

()

)

(ic)

erakonad acd Poc: ool Shited
4_3,0‘),; wjmwd,t;vd—*_)_“e%z:??o ‘h}d% ‘j?
v‘d—\-) K“M‘ﬁ fon e ‘;Msu a
Hoeowt e Leewge. W S
oLt ern oJ"MO«o?.

(94.\3/\/\9/\

Status of Authorization {if
any}

Display Board Provided

‘Whether Hazardous Waste

is stored in Leak proof
container

Whether container marked with
specified label

Whethar coniaiver stored kept
in an isolated area

Whether Hazardous Waste is
heing vicred on preea fivor &
in covered area

Whether date on which storage
began indicated on each
container

Whether daily record of
Hazardous Waste maintained in
Form-2

Category of Hazardous
Waste as per the Schedules
I,i and 11T of these rules

Authorized mode of disnozal
or recycling or utilization or
co-processing ete.

Quantity (Ton/Annum)

Remarks (if Any)

W

. ot
\‘o’“

N

W
oA

...............

Signatures, Name & Designation o
officizls

inspecting

65



10.
11.

12.

13.

14,

15.

16.

18.

NNA 25, V;\\WJ*

T
? pAcken
Aﬁ ~eh

[ ﬁy 4" & 5" FLOOR ISBT BUIL

DELHUI POLLUTION CONTROL COMMITTEE

DEPARTMENT OF ENVIRONMENT (GOVT. OF NCT OF m:(um
DING KASIIMERE GATE DELHI-6

visit us at : hitp:/dpee.delhigovt.nic.in

Inspection Report

Name & Address of the Unit
q Y

\
Owner/ Partner’s Name & Contact
Details(Phone & E-mail)
Date of Inspection

Time of inspection
Start of Inspection

End of Inspection

Name & Designation of the Persons
contacted at the industry

Kind of Industry
Product & Capacity ,
Main Raw Materials
Water Polluting

Air Pollution

Details of Stack Height
(Furnace/Boilers/Others)

Type of Fuel Used

A. Source of Water Supply
B. Effluent Discharge

Status of Consent {If Any}

D.G. Set(s) {if Any}

Plot Area )
Labour

Machinery

Unique Computer Generated Iduaiee

Mis ... Ranaveenc. 39 M“’“j"/’w

..l;?;.«.l&.,,.ini.H».:.%,..Mi.ME.ﬁWM

................

.....
..................
............

. &www» ....... (7060 142277,
By L7 AV e

........

---------
---------

-------------------------------

Llagdgan Wekda e
Yes/Nog” ETP Installed : Yes/Ng”"
Yes/Ng~ ECS Installed : Yes/No”
(Above G.L.).cverneine (Above R.L.)....oenn.

DIB/NDMC/DSIIDC/Borewell/Tankers/Others
(a) Domestic/ Trade Effluent

(b) Unit connected to Conveyance Systein: Yes/No

(c) Discharging int0......covvnreennens AR
N seaae. shomm .. .
No. 77 Capacity......... KVA. Acoustic: Yes/No
Stack Height.........(Above G.L).T....(Above RL)
SRV T LT - .
............ erMM

Grivdivg Mg, for vaed sujme

...........................................



19.
20.
21,

22,

23.

R ——
322 67

Detail of Power Conneclion
Whether Unit found in Operation

Status of Registration under Plagtjq
Waste Management Rules, 201§

Whether Gencmling Hazardoys Waste

Details about Hazardous Wagge

(@)  Status of Authorizntion {if
any}

(®)  Display Board Provided

(©)  Whether Hazardous Waste
is stored in Leak proof
container

(d)  Whether contajner marked with
specified labe]

(¢)  Whether container Stored kept
in an isolated area

(D Whether Hazardous Waste is
being stored on pucca floor &
in covered area '

(8)  Whether date on which storage
began indicated on each
container

(h)  Whether daily record of
Hazardous Waste maintained in
Form-3

(i) Category of Hazardous
Waste as per the Schedules
LII and III of these rules

()  Authorized mode of disposal
or recycling or utilization or
co-processing etc.

(k)  Quantity (T on/Annum)

Remarks (if Any)

b . - i 6 el e ° .
i s e iy o e s ek 0
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o
®fg$1.\?wa i s s

...........
.....................

Yes/No

Yes/No
Yes/No
Yes/No

Yes/No

Yes/No N{A—
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e hRow deauwn |
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Slgnatures, Name & Designation of inspecting
officials
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DELITI POLLUTION CONTROT
s 3 4 4 COM adad
413‘],! /:.lhl'l"NlENT OF ENVIRONMENT (Govr, or NNCI'II"F(;:“‘;")ELHT)
& 57 FLOOR ISBT BUILDING KASHMERE GATE DELHI-6

68

visit ugat ; http://dpee.delhigovt.nic.in

Inspection Report

Unique Computer Generated Id........

1 Name & Address of the Unit ! M/s G{“'P‘a ; f’““"“’ . MA . FMJLW .
Mo L10A  Guline.2, Village Gomis
DBMi = NTOER
2. Owner/ Partner’s Name & Contact - 5. 1V V—W(_o’ 5—;—(’5(6;“04
Dectails(Phone & E-mail)
3. Date of Inspection 250082028 ke
4. Time of inspection
StartofInspection p e
Bndotinspectlon . .. B shsiansesassissisisimpmees taerieisseios
5 Name & Designat;“on ofthe Persons  : ... D enr Ywamar o
contacted at the industry
6.  Kind of Industry S"“‘r‘““ﬁ»”;b‘ﬁ“{r‘m“‘h'ﬁ -
7. Bodudb QoY | 0000 B sseessreesaesneeesss s e s e e s
8  MainRawMaterials LCled¥es 4 o,
0. Water Polluting ch/N{‘Q/ ETP Installed : Yes/Ny"
10. Air Pollution Yesly/o/ ECS Installed : YCS/N}B/
11. Details of Stack Height (Above G.L.).....>o..... (Above R.L.)....v=-.
(Fumace/Boilers/Others)
12. Type of Fuel Used ?_)Woi'ﬁd\& ..............................
13. A. Source of Water Supply DJB/NDMC/DSIH)C/Borewell/'I‘ankers/OM
B. Effluent Discharge () Dorysﬁc/ Trade Efflucnt
(b) Unit connected to Conveyance System:jcs//No
(¢) Discharging into.... B9 Semien
14.  Status of Consent {If Any} LN Mcemae ghoven s

15. D.G. Set(s) {if Any}

Stack Height..:...(Above G.L)...(Above RL)
16.  Plot Area ereerele b O SR A, SRR L
17, -Edbowte ¥ s \A. i I ¥4 Lm0
18.  Machinery i v Q7.8 kkany ML

----------------------------------------------------

.........................................................
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”o s \
21. ‘ ':‘.“ifﬁuu‘
22, Whether Generating Hazardous Waste . YéuNo
23,  Details about Hazardous Waste : (i
()  Status of Authorization {if AR
any}
(b)  Display Board Provided : Yes/No

(¢)  Whether Hazardous Waste
is stored in Leak proof
container

(d)  Whether container marked with ; Yes/No
specified label

(c)  Whether container stored kepe - Yes/No
in an isolated arca )

()  Whether Hazardous Waste is g Yes/No
being stored on pucca floor &

- incovered area

(g)  Whether date on which storage  : Yes/No
began indicated on each
container

(h)  Whether daily rccon%«of $ Yes/No
Hazardous Waste maintained in A
Form-3

Yes/No

(i) Category of Hazardous
Waste as per the Schedules
LIT and III of these rules

()  Authorized mode of disposal
or recycling or utilization or
co-processing etc.

(k) Quantity (Ton/Annum)

Remarks (if Any) d |
M VWit wes i teded od vt teonnm Dece, mes, wb'f‘"° C{W!)\
Bses 4 Dd::rpou:-c X uu'viatowd aru;q—,‘.;".f aacl uﬂqd.ﬁn M‘n" 1» : ‘..},
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DELHI POLI

: LUTTION CONTROT, COM
DEPARTMENT OF ENVIRONMENT (GOVT, OF Nn((f'll.‘r(l;:':?)lf‘l,l")

N ‘ @ 4" & 5" FLOOR ISBT BUILDING KASIIMERE GATE DELHI-6

visit us at ¢ http://dpee.delhipovt.nic.in

11.

12.

13.

14,
15.

16.
17.
18.

Inspection Report

Unlque Computer Generated Id........

Name & Address of the Unit

17"» A Fro”

oA v MM—""’J/
& 72’!’“’}"{)

Owner/ Partner’s Name & Contact
Dectails(Phone & E-mail)

Date of Inspection

Time of inspection
Start of Inspection

End of Inspection

Name & Designation of the Persons
contacted at the industry

Kind of Industry
Product & Capacity
Main Raw Materials
Water Polluting

Air Pollution

Dectails of Stack Ileight
(Furnace/Boilers/Others)

Type of Fuel Used :

A. Source of Water Supply
B. Effluent Discharge

Status of Consent {If Any} -
D.G. Set(s) {if Any}

Plot Area
Labour :

Machinery

....................
.....................................

.............................

I o ) — ;

........
.......

.....
-------------------------------------

..........
...............................................

Yes/No ETP Installed : Yes/No
Yes/No ECS Installed : Yes/No
(Above G.L.).ceerionnsns (Above R.L.)..........

.........................................................

DIB/NDMC/DSIIDC/Borewell/Tankers/Others
(a) Domestic/ Trade Effluent

(b) Unit connected to Conveyance System: Yes/No

(c) Discharging into......eeeeascneranariasnannn
No....Capacity......... KVA. Acoustic: Yes/No
Stack Height......... (Above G.L)...... (Above RL)
......... .‘Lol‘pﬁ. "

........................................................

---------------------------------------------------------

.........................................................

.........................................................
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Detail of Power Connection
Whether Unit found in Operation

Status of Registration under Plastie
Waste Management Rules, 2016

Whether Generating Hazardous Waste
ctails al a

@)

Waste

Status of Authorization {if
any}

®)
(©)

Display Board Provided

Whether Hazardous Waste

is stored in Leak proof
container :
Whether container marked with
specified label

‘Whether container stored kept
in an isolated area

Whether Hazardous Waste is
being stored on pucea floor &
in covered area

Whether date on which storage
began indicated on each
container

Whether daily record of
Hazardous Waste maintained in
Form-3

@
(©)
®

(g)

(h)

(i) Category of Hazardous
Waste as per the Schedules
LII and III of these rules
()  Authorized mode of disposal
or recycling or utilization or
co-processing etc,

(k) Quantity (Ton/Annum)

Remarks (if Any)
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Yes/No
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= DELHI P(Q.ZI‘Z)N CONTROL COMMITTEE

DEPARTMENT OF ENVIRONMENT (GOVT. OF NCT OF DELHI) ‘

W 4" & 5" FLOOR ISBT BUILDING KASHMERE GATE DELHI-6
| Ll visit us at : hitp:/dpcee.delhigovt.nic.in

12.

13.

Inspection Report

Unigue Computer Generated Id...... -

Name & Address of the Unit : M/s E{%JAMA(. Oww.x) ........ 5’....‘9’“‘““’“ *
D168, Gl Mo 6, oMo, 328

amant  Exterion, Nokls - 1)0082 ,

.....................................................

.........................................................

Owner/ Partner’s Name & Contact B seae e i e AR s R a e
Details(Phone & E-mail)
Date of Inspection %l QL\‘ Mq’( ......................
Time of inspection
Start of Inspection B0 cssssends s assmAnnn same ke A SRS TSRS RSN S
End of Inspection 2Ot S L L T
Name & Designation of the Persons T eReeNR e SRS S S Ne s s e s e 08
contacted at the industry
Kind of Industry D eeesereressasesens N 0% w R
Product & Capacity 3 RSN RSN SRR AR TSN RS  ss an e e e Kewn
Main Raw Materials i Keresssisesien T e
Water Polluting : Yes/No/” ETP Installed : Yes/No~
Air Pollution 2 Yes/Nq/ ECS Installed : ch/Ng/
Details of Stack Height ? (Above GL.)....==... (Above RL.).... ..
(Furnace/Boilers/Others)
Type of Fuel Used - SLAMF ....... L T—
A. Source of Water Supply : DJB/NDMC/DSIIDC/BorewelI/Tankers/Orbm‘s/
B. Effluent Discharge 3 (a) Donysﬁc/ Trade Effluent
] (b) Unit connected to Conveyance System: Yes/No
(c) Discharging into...... E/\J‘"“” SRR
No.7Capecity.........KVA. Acoustic: Yes/No
Stack Height.........(Above G.L)...(Ahove RL)
) —
: .................... ., ...............................
s A

R EEE D T LR L A

72
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19. Detail of Power Connection I ——
\

20.  Whether Unit found in Operation ! Yee/U/

21. Status of Registration under Plastic e Ve

Waste Management Rules, 2016
22.  Whether Generating Hazardous Waste ~ : Yes/No”

23. Details about Hazardous Waste

(a) Status of Authorization {if Y RSN

any}

(b)  Display Board Provided : Yes/No

(¢)  Whether Hazardous Waste : Yes/No
is stored in Leak proof
container

(d)  Whether container marked with  : Yes/No
specified label

(¢)  Whether container stored kept 3 Yes/No
in an isolated area

()  Whether Hazardous Waste is 3 Yes/No

being stored on pucca floor & /

in covered area
(g) Whether date on which storage Yes/No

began indicated on each

container L r P
(h)  Whether daily record of ; Yes/No

Hazardous Waste maintained in -

Form-3

(i) Category of Hazardous
Waste as per the Schedules
LII and III of these rules

()  Authorized mode of disposal
or recyeling or utilization or
co-processing etc.

(k) Quantity (Ton/Annum)

Remarks (if Any) = - 5
et o ..a ao_“,_*— ‘\A,‘,?,,q_}- Qan o
",4\6 ohceniredd T T PM&M.
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13.
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DELHI Perﬁ%N CONTROL COMMITTEE

DEPARTMENT OF ENVIRONMENT (GOVT. OF NCT OF DELHI)
4" & 5" FLOOR ISRT RUILDING KASHMERFE. GATE DEIHI-6
visit us at : http://dpce.delhigovt.nic.in

Inspection Report

Name & Address of the Unit

Owner/ Partner’s Name & Contact
Details(Phone & E-mail)

Date of Inspection

Time of inspection
Start of Inspection

End of Inspection

Name & Designation of the Persons
contacted at the industry

Kind of Industry
Product & Capacity
Main Raw Materials
Water Polluting

Air Pollution

Details of Stack Height
(Furnace/Boilers/Others)

Type of Fuel Used

A. Source of Water Supply

B. Effluent Discharge

Unique Computer Generated Id...... v

.o

M/ %«a(éwvw) [ Soabi Lt "““’l’)
000 f20,. G/F.,. Gaki Now=2,

------------------

Villoac, ot Debds 711253

S Sergg.. 2178674023 )

-0 L T o S— )

.........................................................

.........................................................

........................................................

l&uiﬁp(««ﬁcswgrww

Yes/No/” ETP Installed : YesNo N#~

YeNo ECS Installed : Yes/No Net-uafalies «
(Above GL.)....T.....(Above RL)... ...

S oL

DJB/NDMC/DSIIDC/Borewell/Tankerlet}y(
(a) Doystic/ Trade Effluent

(b) Unit connected to Conveyance System: Yes/No

Stack Height........(Above G.L)......(Above RL)
...... I T L R,
...... T T PRt O | e X O

.........................................................

P AP

R T R T P R L)

74
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19.  Detail of Power Connection . LANes 182368836 f
20. Whether Unit found in Operation : Ves/N,o/

21. Status of Registration under Plastic §  cawie WTesE
Waste Management Rules, 2016

22. Whether Generating Hazardous Waste Yes/No
23.  Details about Hazardous Waste : |

(a)  Status of Authorization {if ¥ G
any}

(b)  Display Board Provided ; Yes/No

(¢)  Whether Hazardous Waste : Yes/No "
is stored in Leak proof ‘
container

(d)  Whether container marked with : Yes/No
specified label

(e)  Whether container stored kept ~ : Yes/No
in an isolated area

(f)  Whether Hazardous Waste is : Yes/No
being stored on pucca floor & "‘ | P
in covered area

(g)  Whether date on which storage  : Yes/No
began indicated on each
container

(h)  Whether daily record of 5 Yes/No
Hazardous Waste maintained in ’

Form-3

(i) Category of Hazardous :
Waste as per the Schedules x
LIl and III of these rules {

()  Authorized mode of disposal
or recycling or utilization or
co-processing cte.

(k)  Quantity (Ton/Annum)

\
|

Remarks (if Any) i
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14.

15.

DELHI POELUTION CONTROL COMMITTEE
DEPARTMENT OF ENVIRONMENT (GOVT. OF NCT OF DELHT)
4" & 5" FLOOR ISBT BUILDING KASHMERE GATE DELHI-6 I
visit us at : hitp:/dpec.delhigovt.nic.in

Inspection Report

Unique Computer Generated Id.......

Mis She. O, Sm....,.... B1F, . E1F .

Name & Address of the Unit

Owner/ Partner’s Name & Contact
Details(Phone & E-mail)

Date of Inspection

Time of inspection
Start of Inspection

End of Inspection

Name & Designation of the Persons
contacted at the industry

Kind of Industry
Product & Capa‘city
Main Raw Materials
Water Polluting

Air Pollution

Details of Stack Height
(Furnace/Boilers/Others)

Type of Fuel Used

A. Source of Water Supply
B. Effluent Discharge

Status of Consent {If Any}

D.G. Set(s) {if Any}

.........................................................

.........................................................

..................................................

...........................

Yes/No ETP Installed : Yes/No
Yes/No ECS Installed : Yes/No
(Above GL.)............ (AboveRL).........

.........................................................

DJB/NDMC/DSIIDC/Borewell/Tankers/Other:
(a) Domestic/ Trade Effluent

(b) Unit connected to Conveyance System: Y

(c) Discharging int0.........c.ccveeurn. T d
N o—

........................................................

No....Capacity.........KVA. Acoustic: Yes/N$

Stack Height......... (Above G.L)......(Above IT\L)

--------------------------------------------------------
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76



20.

21.

22.

23.
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332

Detail of Power Connection

Whether Unit found in Operation

Status of Registration under Plastic
Waste Management Rules, 2016

Whether Generating Hazardous Waste

Details about H us Waste

(a)

(b)
©

@)
(e)
®

(®

()

0}

(k)

Status of Authorization {if
any}

Display Board Provided

Whether Hazardous Waste

is stored in Leak proof
container

Whether container marked with
specified label

Whether container stored kept
in an isolated area

Whether Hazardous Waste is
being stored on pucca floor &
in covered area

Whether date on which storage
began indicated on each
container

‘Whether daily record of
Hazardous Waste maintained in
Form-3

Category of Hazardous
Wastc as per the Schedules
LI and III of these rules

Authorized mode of disposal
or recycling or utilization or
co-processing etc.

Quantity (Ton/Annum)

Remarks (if Any)
voeoamk dund

.........................................................

...............

------------

Yes/No

Yes/No

Yes/No
Yes/No

Yes/No

Yes/No

Yes/No
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9 = DELHIPOLLUTION CONTROL COMMITTEE, { 78
—_— DEPARTMENT OF ENVIRONMENT (GOVT, OF NCT OF DELTIT) i 1
I ‘qg, 4™ & 5" FLOOR ISBT BUILDING KASHMERE GATE DELIT-6 | |
ool ol visit us at : hip://dpec.delhigovtnicin | .J‘l
P o . |
Inspection Report 'I|
Unique Computer Generated Id........ ;'
¥ ¢
1 Name & Address of the Unit v wis . dsha...B /° sy SRR
oM Sy
auaber T oo al L EF K Mo 2as
e -nr") Sol":‘x C—;,‘L No .2 F oA
! G N R e
wa\’«o bJJM—JI!fD(Z. )
2. Owner/ Partner*s Name & Contact I —— -Q‘“’H”‘M’( 96 5‘4' ZOG’?’ ! 4—)
Details(Phone & E-mail) > Wt prescat b b
3. Date of Inspection 3 23{" q.]zozﬂ/ ......................
4. Time of inspection
Start of Inspection ¥ uassvesssisunsvennerrnssraesesnsesaesaassnaiiesieiiess
End of Inspection B cemmemssmsisaeis steye S AT
S. Name & Designation of the Persons : g“'s""j"" ....... R~
contacted at the industry

6. Kind of Industry ¢ : _— au)m’zr L“':H“a’ ...................

7. Product & Capacity T C— Lﬁ teedre EL:-.F' wgr)
8. Main Raw Meterials : .SO"”'- ehonton] oumd yehabed condimans E-V-J

....................................................

9. WaterPolluting : \\;wﬁo ETP Installed : Yes/Np”™
10.  AirPollution : J@o ECS Installed :Ym/@/

1. Details of Stack Height :  (Above GL)...T.....(Above RL)...... :
(Furnace/Boilers/Others) |
12. Type of Fuel Used S, Qlechahy i
13.  A. Source of Water Supply : DIB/NDMC/DSIDC/Borewell/Tankers/Othet ’i
B. Effluent Discharge g (a) Dom\e)flc/ Trad uent
(b) Unit connected to Conveyance System: Yes/No
(c) Discharging into..... A2 AL “ T
14, Staws of Consent {If Any} : b bcense, shovon . .
15.  D.G. Set(s) {if Any} : No. - Capacity.........KVA. Acaustic: YesNo
# g ' Stack Height,.. ... (Above GL).-..(Above RL)
S T R
............. ’Z—'?r%hmpwn .

R AesEt Nt aa i asansarineRia
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j w
il o, (g2 692
:" ' 19.  Detail of Power Connection ? ’C_Q__ ....... 1SS 777 .....................
d
]‘" 20. Whether Unit found in Operation ; ch/wf '
i 21, Status of Registration under Plastic § ol s
i . Waste Management Rules, 2016
| ; .
! 22.  Whether Generating Hazardous Waste Mo
| ] 23, Details about Hazardous Waste
l
! (@)  Status of Authorization {if . ...
I any)
i (b)  Display Board Provided : Yes/No
(¢)  Whether Hazardous Waste : Yes/No
is stored in Leak proof
container
(d)  Whether container marked with ~ : Yes/No
| specified label
b (e)  Whether container stored kept  : Yes/No
i in an isolated arca
i (f)  Whether Hazardous Waste is s Yes/No
| being stored on pucca floor & -
it in covered area ‘\) °
| | (8)  Whether date on which storage ~ : Yes/No
b began indicated on each
| container
i (h)  Whether daily record of : Yes/No
‘[ Hazardous Waste maintained in -
;“ . F orm-3
A\
I (i) Category of Hazardous
| Waste as per the Schedules
i LII and III of these rules
1
‘ ()  Authorized mode of disposal
or recycling or utilization or
Co-processing etc.
(k)  Quantity (Ton/Annum)
Remarks (if Any) :
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[ — DELHI POM.M'MN CONTROL COMMITTEE
@ — DEPARTMENT OF ENVIRONMENT (GOVT. OF NCT OF DELHT) 80
% @ 4" & 5" FLOOR ISBT BUILDING KASHMERE GATE DELHI-6 |
& , L2 visit us at : http://dpcee.delhigovtnic.in |

‘ Inspection Report

Unique Computer Generated Id........
1. Name & Address of the Unit : M/s A""vkw\r, ....... HiNo, - 129

...........................................

.........................................................

Owner/ Partner’s Name & Contact P aaf SN T s s
Details(Phone & E-mail)
P
3. Date of Inspection R 22 l o4 1 s 0 S ;
4. Time of inspection
Start of Inspection

End of Inspection

5. Name & Designation of the Persons
contacted at the industry

6. Kind of Industry

7. Preduct. &.Capacity

8. Main Raw Materials P s N P ee?

9. Water Polluting : Yes/No ETP Installed : Yeg/No

10.  Air Pollution : Yes/No ECS Installed : Yes/No

11.  Details of Stack Height : (Above G.L.)...cuuununns (Above RL.)..........
(Furnace/Boilers/Others)

12.  Type of Fuel Used R vy e A P ICRO G Qs e R

13.  A.Source of Water Supply 2 DJB/NDMC/DSIIDC/Borewgll/Tankers/Others
B. Effluent Discharge 2 (a) Domestic/ Trade Efflueft

(b) Unit connected to Conveyance System: Yes/No

(c) Discharging into....fieeeisserecerscrrnnnensnnn

.......................................................

No....Capacity....../.. KVA. Acoustic: Yes/No

Stack Height....../.(Above G.L)......(Above RL)

Merraerrrarnenns Y R P NP
.......................................................
sereraransinnensfe Heeasaesrretraesieetaaass st ias it

R R
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19.  Detail of Power Connection B e e R A s N A S R A RS 0
20.  Whether Unit found in Operation

21, Status of Registration under Plastic ¥ bRy
Waste Management Rules, 2016

22, Whether Generating IHazardous Waste

23. Details about Hazardous Waste

(@  Status of Authorization {if U e
any}

(b)  Display Board Provided

(c)  Whether Hazardous Waste
is stored in Leak proof
container

(d)  Whether container marked with
specified label

(¢)  Whether container stored kept
inan isolated area

(f)  Whether Hazardous Waste is
being stored on pucca floor &
in covered area

(g)  Whether date on which storage
began indicated on each
container

(h)  Whether daily record of
Hazardous Waste maintained in
Form-3

(i) Category of Hazardous
Waste as per the Schedules
LITand III of these rules

(i)  Authorized mode of disposal
or recycling or utilization or
co-processing ete.

(k)  Quantity (Ton/Annum)

Remarks (if Any)
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& —— DELHI POLLUTION CONTROL COMMITTEE i 8 2
i DEPARTMENT OF ENVIRONMENT (GOVT. OF NCT OF DELHI) |
, @ 4" & 5" FLOOR ISBT BUILDING KASHMERE GATE DELHI-6 [N
L | L visit us at : http://dpce.delhigovt.nic.in \ ¥
Inspection Report t‘
Unique Compnuter Generated Id........ !‘
(]

I.  Name & Addressof the Unit . Mis é}eﬁwd%(‘)/w“ ................. i)

.....................................................

2. Owner/ Partner’s Name & Contact : % ........... C”'@J“V .........
Details(Phone & E-mail)
3. Date of Inspection : q}]]bd,_‘w'l/\/ .............
4. Time of inspection ‘
StatofInspestion ™= =00 b sssnsiesinsininenveereviiiese
|
End of Inspection o L. R I PIOPP I SN P T T BRI
LY Name & Designation of the Persons : Hd’\“/\"' ................................
contacted at the industry A Yooy > ﬁm,ﬁ w,j Ldo.:za\ Jo gapor |
. 2 WM sy - vl Yooy » Resrddence.
6. Kind of Industry Q0 VM;'%;E* ..... G &
% Product & Capacity B e
|
8. MainRawMatenials =0 8 acinniimsisinrennsiiainansieimieits
9. Water Polluting : Yes/No~” ETP Installed : Yes/No~ |
10.  AirPollution : YesNo~ ECS Installed : Yes/No/”~ £
— s 1%
11.  Details of Stack Height 3 (Above G.L.)....ovvereee (Above R.L.).......... *
(Furnace/Boilers/Others) ".,,5‘
~ i
12.  Type of Fuel Used - O Sbreikde IR TR .
(B
13. A. Source of Water Supply : DJB/NDMC/DSIIDC/Borcwcll/'I‘ankersIOthg/ )
B. Effluent Discharge : (a) Domgstic/ Trade Effluent

(b) Unit connected to Conveyance System: Yes/No

(c) Discharging mtoB"*—’“\“

14.  Status of Consent {If Any} B Ne Lcemse  Lhowma, . .
15.  D.G. Set(s) {if Any} 8 2 No....Capacity.........KVA. Acoustic: Yes/No

(Above RL)
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19.  Detail of Power Connection U e R R PR A e
. . . 3 4\
| 20.  Whether Unit found in Operation - ch/M
21.  Status of Registration under Plastic 0 R

Waste Management Rules, 2016
22.  Whether Generating Hazardous Waste  : Yes/N/
23. ctails about Hazardous Waste

(@)  Status of Authorization {if ¥ swmsesnesy
-any}

(b)  Display Board Provided : Yes/No

§ ()  Whether Hazardous Waste : Yes/No
is stored in Leak proof
container
‘ (d)  Whether container marked with  : Yes/No
: specified label
' (e)  Whether container stored kept  : Yes/No
in an isolated area
' (f)  Whether Hazardous Waste is 3 Yes/No
' being stored on pucca floor &
in covered area
(g)  Whether date on which storage Yes/No
) began indicated on each N{A .
container —_—
(h)  Whether daily record of : Yes/No
Hazardous Waste maintained in :
Form-3

(i) Category of Hazardous
Waste as per the Schedules
LI and III of these rules

()  Authorized mode of disposal
or recycling or utilization or
co-processing etc.

() Quantity (Ton/Annum)

Remarks (if An y R icela
(D Ut fprons § seked oy, ek & = 14
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ANNEXURE R6 /2 (Colly)

FIRST INFORMATION REPORT
(Under Section 173 B.N.5.S.)

(970 7] RYE)

(1 173 . @, T8, vE. & a=ria)

1.District (Rx@1): NORTH EAST (DELHI) Year(ad): 2025 P.S(@m1):  BHAJAN PURA
FIR No(w.y.fuy.): 0098 Date & Time of FIR (a iz &) wqu ): 18/02/2025
2. Acys)(adPan x Section(s)urI(®)):

- THEBHARATIYA NYAYA SANHITA (BNS), 2023 132/221/351/3(5)

3. Occurrence of Offence (3T K we=):

(@ Day(f3):  TUESDAY Date From(R=i® &):  18/02/2025 Date To(f=i® a%): 18/02/2025
Time Period (877 Time From (8®/Q ®): 12:00 hrs Time To (@AT @®):  12:00 hrs
(b information received at P.S.(2T @gl g1 W 7% Date(f¢AT1@): 18/02/2025 Time 21:50 hrs
(c)General Diary Reference (O=rmvwar Entry No.(@faf?  121A Date/Time 18/0272025 22:06
4. Type of information (Ran &1 Written
S. Place of Occurrence (TZ3T®aa ):
(a) Direction and Distance from P.S (3191 & gff 3k~ SOUTH-EAST, 2 Km(s) Beat No(f1z §) : NA

(b) Address(vm): A-25 ,MAIN GAMDI RAOD ,NEAR DISPENSARY ,GAAON GHONDA DELHI
() In case. Outside the limit of the Police Station (afe arm dim & arzx € ):
Name of P.S(ZIRT & AMR): District(fam):
6. Complainant / Informant (fd@raasaf/ga=rad ):
(a Name(am): VARUN KUMAR

(b Date/Year of Birth (7=w fafd Nationality (ift@an):  INDIA
(c)Passport No(Tre0Y¢ §.); Date of Issue (Tt & & Y Place of Issue (91d &t &
(d Occupation OTHERS

(e Address(aar): (ASVP. OPERATION AND MAINTENANCE), BSES DIVISION YAMUNA VIHAR. DELHI,
SHAHDARA, DELRI, INDIA, 9350261457, ABC123@CMAIL.COM

7. Details of Known/Suspect/Unknown accused with full particulars(attach separate sheet if necessary)(ata/ @fey /aaa

@ q e afga afx

8. Reason for delay in reporting by the complainant/informant (Ragazafl / gamwal gra R 28 @ & w0 & W)
NO DLLAY

9, Particulars of the groperties stoten/Involved (attach separate sheet if necessary):
SINo. (#.31.) Property Type(Description) Est. Value(Rs.) (73 (¥ )

10 Total value of property stolen (A8 §é Tl @ LT
11Inguest Report / UD. Case No., if any (178 ashtan Rué / o 4).awm 5., 2l ¥
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181022025
District NORTHEAST (DELM) PG GHAJAN PURA Year: 2025 FIR No: 0098 Date 202

12F.LR. Contents (attach separate sheet, if required)(vaw Y1 fraYé wea):

The Station House Officer, Police Station Bhajan Pura, Delhi Date : 18.02.2025 SUBJECT:
COMPLAINT AGAINST ANAND KUMAR, PARVEEN KUMAR,JATIN, BILAL ALL S/0 NOT KNOWN,
ALL R/O: BHOLA NATH GALI, ARVIND NAGAR, DELHI-53 AND THEIR OTHER GOONS
ASSOCIATES FOR AN OFFENCE OF OBSTRUCTING PUBLIC SERVANT IN DISCHARGE OF PUBLIC
FUNCTIONS AND THREATING TO DIRE CONSEQUENCES & IMPLICATING IN THE FALSE
MOLESTATION CASE TO THE BSES YPL OFFICERS/INSPECTED TEAM MEMBERS.Sir.BS:ES Ya'm.una
Power Limited is a company duly incorporated under the companies act 1956 haYlng a joint
venture with Government of NCT of Delhi, having its registered office at Shakti Kiran Buul;lmg
Karkardooma Delhi and engaged in the distribution business of electricity in the area falling
under the jurisdiction of East and Central District of NCT of Delhi in accordance with terms
and condition of license issued by the Delhi Regulatory Commission.That for smooth and
effective functioning of the distribution business of electricity, BSES Yamuna Power limited
has to maintain and operate distribution assets like electric lines, transformers, installations
etc. and have to augment the existing electricity supply system to meet out the load growth
of electric supply.That under section 135 (2) of the Electricity Act 2003 the officer of BSES
Yamuna Power Ltd. is authorized to inspect and search any place or premises situated under
the area of its distribution of electricity where it has reason to believe that the electricity is
being used unauthorisedly or dishonestly.On 18.02.2025 at about 12.00 noon BSES YPL
inspection team consisted of Sh. Varun Kumar (AsVP), Kuldeep Mandal (A.M.), Sadashiv (L/M),
Mr. Om Babu (L/M), Rajesh Pal Singh (L/M), Mr. Nafees (L/M), Amit Pundhir (Helper), Sompal
(Helper), and Mr. Saleem (Supervisor) were on routine checking for removing illegal
wires/Cables, when the said inspection team reached at Bhola Nath Gali, Arvind Nagar, Delhi
-53. The inspected team found an illegal cable which was going from BSES Pole No. YVR C-
145 to the illegal factory which was being running by Jeetu. When on the instruction of Mr.
Varun Kumar (AsVP), lineman namely Nafees | removed the said illegal wire from the pole,
then immediately abovesaid accused persons namely Anand Kumar, Parveen Kumar, Jatin,
Bilal came at site and also called their other goons associates at site and all the accused
persons started misbehaving with all the said team members/BSES YPL officers.When said
Kuldeep Mandal (A.M.) was started video of said incident then accused Jatin forcefully
snatched the mobile phone from the hand of Kuldeep Mandal and all the accused persons did
not allow videograpay of the said incident to Mr. Kuldeep Mandal.All the abovesaid accused
persons threatened to the abovesaid BSES Officers/team members to dire consequences and
implicating in the false molestation case, At the time of said incident their goons associates
also misbehaved with abovesaid BSES Officers/inspected team members who were
performing their duty as per rules and regulation of DERC Act being public servant.That ail
the abovesaid accused persons are habitual to theft of electricity by direct theft and having
good relation with the local political persons as well as unsocial aliments of the area. All the
accused persons created hindrance in the work of the team members and did not allow them
to perform their duty by misbehaving, giving threat to the said BSES Officials/inspected team
members to dire consequences and implication them in molestation case when they were
performing their official duty being public servant. Thus all the accused persons have
committed the offence under section 221 of BNS, 2023 by obstructing public servant in
discharge of public functions and under section 351 of BNS, 2023 by criminal intimidation.
That the accused wants to create terror in the mind of the BSES Officers, so that due to fear
BSES Officers not visit in his area for checking in future and he can steal electricity freely
without any hindrance. It is for this reason now the BSES Officers//inspected team m.emberS
are feeling unsafe and unable to do their work free mind in the abovesaid area.That if
immediate appropriate action will not be taken against the accused persons then they can
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give the colour their illegal act at any point of time and can harm life and limb to the BSES
Officers/ /inspected team members at any point of time as the accused and his associates
9'50 given threat to the inspected team members for dire consequences and implicating them
In false molestation case if they would take any legal action against them.It is therefore,
requested that appropriate necessary legal action may kindly be initiated against the
abovesaid accused persons namely Anand Kumar, Parveen Kumar, Jatin, Bilal and their other
goons associates for their illegal act, as per Bharatiya Nyaya Sanhita, 2023 and safety and
security may also be provided to the BSES YPL employees at the time of inspecting in the
area/conducting the raid so that such type incident not repeat again. Thanking You SD
English Varun Kumar With Regards Varun Kumar (AsVP), Operation and Maintenance Division
Yamuna Vihar Mob. 9350261457 Copy Enclosed :- (i) Complaint against Anand dt. 3.01.25,
FIR No. 420/24, FIR No. 392/24, FIR No. 421/24, Fir No. 102/25. (ii) ID Card of Mohd
Saleem. (iii) Notification U/s 26 dt 8/3/2004 & 7/4/2005 . (iv)Release Permission of
Electricity Act for Publiic Servant U/s 168 & 169 & Electricity Act . (v) Copy of Entry Register
sft 7T DO WTgE AT WG THR TR fHaed & 76 S0 7 PSI 2R Emergency duty ARTETE
HIe; a1 i 2R emergency duty B4 PSI @ PCR CALL vide DD No. 6 1A aRTT grad Higel g5 ot i
PCR CALL &t sigenft o¢ 777 PS| 72 gHRTEY staff sy st ugal o1 s1gT Ot gar @er dt H.N. A-25 main
Gamdi Road Near Dispensary Goan Ghonda Delhi $® BSES & ##an & e & g 3md 4 9l |
TEHH H A aet A a BSES & et ZTST B3N AT S Y UTH YPATS FRA UT gaT FAl [
frmrareedl @ srg @it & ST A TR T | e, 7 S| 7 AT Staff a1 g 3imaT gt
2 Varun Kumar (As VP, Operation and maintenance) Division Yamuna Vihar ¥ &5 PSI
ﬁwﬁﬁamm%anﬁ%k CA%#W%QW_:%@;WH u%132/221/351/3(5) B%S
TAE, BT YT e & forgrem BT &S 21 § HEcHT &5 CCTNS @R HegHT gl
3T$ee] qUiIel aTgpw SHO Wga wa PS| §aT &t A1 A PS| 411 g # AN, § | TG & o agparT -
18/2/2025 at 12:00 PM, Sig a3m - H.N. A-25 main Gamdi Road near Dispensary Ghonda
Delhi , Arir@ g & cruent agar - 18/02/2025 at 09.50 PM, SD English PSI Pankaj Kumar D-
3199 PS Bhajan Pura Date - 18/02/2%;?@!&?@@ & English fQeraaus/vee g9g sy
glPSl Pankaj Kumar gRT 431 &ied D HHCHT &t HUA B LU TTH F8) it W (T gt
&1 9T 9T FIR No. 98/2025 U/S 132/221/351/3(5) BNS @1 CCTNS operator HC Anita No.
173 llNgu%:sT ] S 4ot Wer@ g Computerized Copy of FIR, PSI Pankaj Kumar & §qé &t s
@ RIS FIR 7 3 &1 SF&eT i wwai-da widai 3g st &t far & 3w gro wege g
ASI/DO

13Action TakenSince the above information reveals commission of offence(s) u/s as mentioned at Item No, 2:
(@1 et wrfandl: 9% 3uds s / o ge @ B fean man smo Az 428 sRw um v aga R ):

(i)Registered the case and took up the OR (1M
(w@oo 2o Yarar way st wia & g Rran
(ii)Directed (Name of the 1.0.)(=1a 3ifrrét @ m PANKA] KUMAR Rank (u@):
SI (SUB-INSPECTOR)
No(a.): 16230242 to take up the investigation (& i@ mua e & A% ¥ v A3y Ran mar ) or
tili Refused investigation due to(w1a & OR (¥ &R $&w fan I
(iv) Transferred 1o P.S(name)(4arr); District(Fan):

on point of Jurisdiction (& &4ifiare % airen gratafa)

PR read wver o the complainant/infermant,admitted to bo correctly rocorded and a copy given to the
free of cost : (gl / yasuwal o) wabadd ug we qard md), a2l gd wen e un old) Pges Rargasal @) & mh )
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District wOSTHLASTIONM P BN AsA Yoar: 6as FIR No.  tose Dite WL

l;ar:.; Contents (attach separate sheet, if required)(wen o Reovs e,

T SHO av woeqa Refl- 110053, fawa- fvwrre Fresz aew gam gerdi Aves |, TE
Teltn & Rems 79 faRRa &= & wexf 8 1, wpvea dr s o Fm:gm uar A-25 B4
madt e Pra Radeah el dm R - smmmn?mqmwé?:mmﬂs/oz/zoz;aﬁ
i oA AT

R ¥R 3m W ugem @A € SD Hind W /o &R ga (7042900894) sftm= DO =
WS e Jenr e B R s w PS| @R Emergency Duty aTT g & Aie @t i
Emergency Duty w5 PSI @t PCR Call vide DD No. 54A arord zzamea o vrga gt 4t 3t PCR Rt T
& ygerft ot 7= PSI v gl staff s dvan a1 ART g uAr aen d H.No. A-25 main Gamdi © *
Raod near Dispensary Gaaon Ghonda Delhi 3w BSES % wfan®t ¥z zra= % g 3md & ! o R A
i a BSES & &t FTST g AT S ATEWTH QUATS FCH G gt i [awradmal a I

avlt & s am as e R | R @rg v S| e g} w2 aren gifei 3 wgl et Rabiya
W/o Shivle Hasan R/o H.N. A-25 Main Gamdi Road Near Dispensary Gaaon Ghonda Delhi AT
PSlwﬁgtafhm:Kg::ﬁ%cn mamafgm;aﬁm;uws 75/77/3(5) stﬁmxms‘rﬁ:ﬁ“
v e R 1 g E1 A T AT Za CCTNS @ & 1 ars

SHO s1Ea HC Ashwani No. 1351/NEaagarﬁgmthS| amgmgthngumﬁuaaﬁ
ag3n - 18/2/2025 at 12.15PM |, 5a - H.No. A-25 main Gamdi Road near Dispensary
Gaaon Ghonda Delhi , 1@ & o Zrdem ager - 18/2/2025 at 09.55 PM, SD English PSI Pankaj
Kumar D-3199 PS Bhajanpura Date - 18/02/202;§ﬁnma mgg o feet Rramramus v w5
m‘gMPSI Pankaj Kumar gra qer e aiftrardt @1 gamew 2ot h@amgﬁa’tmm
= &t wifd 9T FIR No. 99/2025 U/S 75/77/3(5) BNS @1 CCTNS operator HC Anita No.
1731/NE g usfiga et i Worg @ Computerized Copy of FIR, aTgg® w1 SHO @ga @t
Jmé= AwAtel HC Ashwani No. 1351/NE & ggé & 31 78 &1 i Ju3i FIR 3 M @ 3rgaur Sl
araf-ua wical 35 SfErwITE 6 #  51 gRT o &l ASI/DO

13 Action TakenSince the above information reveals commission pnce(s) u/s as mentioned at ftem No. 2:
(ﬂmmﬂ:qﬂ'awﬂaalwﬂimmrg- T e uro & g R ):
()Registered the case and took up the - OR (am

(wwre ok fava mmay ahve srte & g v 4

(iNDirected (Name of the 1.O.)(ata arfirmré o 3 Rank (or):

' HC (HEAD CONSTABLE)
No(w.): 28061286 Bt o and orw @ A & e Brda R ) OR
(iiiRefused investigation due 1O(ATT &
(iv)Transferred to P.S{name)(=7m);
on point of jurisdiction (W g3rfirer & 9

F.LR read over to the complainant/in

free of cost ; (Mwramwnl / gaamwal W

R.OA.CLamr gt K



ANNEXURE R6/3

Police Station Charge Sheet
Sr.No FIR No. . . Status Of Case.
Details Filing Status
1 113/2019 |BHAJANPURA FILED NOTICE
2 142/2021 |NEWUSMANPUR [FILED BAILABLE WARRANT
3 206/2021 [NEW USMANPUR |FILED BAILABLE WARRANT
4 280/2022 |[JAFRABAD FILED BAILABLE WARRANT
5 281/2022 |[JAFRABAD FILED BAILABLE WARRANT
6 31/2021 NEW USMANPUR  [FILED BAILABLE WARRANT
7 316/2022 |[JAFRABAD FILED NOTICE
8 320/2022 |[JAFRABAD FILED NOTICE
9 354/2019 [NEW USMANPUR |FILED NON BAILABLE WARRANTS
10 366/2019 |[JAFRABAD FILED Prosecution Evidence
11 366/2021 [NEW USMANPUR |FILED NON BAILABLE WARRANTS
12 368/2022 [(BHAJANPURA FILED PROSECUTION EVIDENCE
13 369/2021 [NEW USMANPUR |FILED BAILABLE WARRANT
14 455/2019 |JAFRABAD FILED NON BAILABLE WARRANTS
15 456/2019 |JAFRABAD FILED BAILABLE WARRANT
16 459/2019 |JAFRABAD FILED BAILABLE WARRANT
17 460/2019 |JAFRABAD FILED FURTHER PROCEEDING
18 476/2019 |JAFRABAD FILED Prosecution Evidence
19 48/2021 NEW USMANPUR  [FILED BAILABLE WARRANT
20 480/2019 |NEW USMANPUR FILED Prosecution Evidence
21 500/2019 |BHAJANPURA FILED Prosecution Evidence
22 502/2019 |[BHAJANPURA FILED Prosecution Evidence
23 507/2019 [BHAJANPURA FILED NON BAILABLE WARRANTS
24 52/2021 NEW USMANPUR  [FILED BAILABLE WARRANT
25 522/2019 [NEW USMANPUR |FILED BAILABLE WARRANT
26 523/2019 [NEW USMANPUR |FILED BAILABLE WARRANT
27 527/2019 [NEW USMANPUR |FILED BAILABLE WARRANT
28 537/2019 [NEW USMANPUR |FILED BAILABLE WARRANT
29 555/2019 [JAFRABAD FILED NOTICE
30 557/2019 |[JAFRABAD FILED BAILABLE WARRANT
31 591/2019 |JAFRABAD FILED Prosecution Evidence
32 601/2020 [NEW USMANPUR |FILED BAILABLE WARRANT
33 606/2019 |[JAFRABAD FILED NOTICE
34 626/2020 [BHAJANPURA FILED NON BAILABLE WARRANTS
35 710/2019 |[JAFRABAD FILED 82&83CR.P.C
36 711/2019 |[JAFRABAD FILED 82&83CR.P.C
37 716/2019 |JAFRABAD FILED Prosecution Evidence
38 722/2019 |[JAFRABAD FILED Prosecution Evidence
39 728/2019 |[JAFRABAD FILED NOTICE
40 778/2018 |[JAFRABAD FILED NOTICE
41 001/2023 |BHAJANPURA NOT FILED UNDER INVESTIGATION
42 006/2019 |NEWUSMANPUR |NOTFILED UNDER INVESTIGATION
43 006/2021 |NEWUSMANPUR |NOTFILED UNDER INVESTIGATION
44 007/2019 |JAFRABAD NOT FILED UNDER INVESTIGATION
45 008/2018 |JAFRABAD NOT FILED UNDER INVESTIGATION
46 008/2023 |BHAJANPURA NOT FILED UNDER INVESTIGATION
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47 009/2021 |BHAJANPURA NOT FILED UNDER INVESTIGATION
48 011/2019 [JAFRABAD NOT FILED UNDER INVESTIGATION
49 011/2021 [JAFRABAD NOT FILED UNDER INVESTIGATION
50 012/2025 |JAFRABAD NOT FILED UNDER INVESTIGATION
51 111/2019 |JAFRABAD NOT FILED UNDER INVESTIGATION
52 112/2019 [JAFRABAD NOT FILED UNDER INVESTIGATION
53 113/2021 |JAFRABAD NOT FILED UNDER INVESTIGATION
54 113/2021 [BHAJANPURA NOT FILED UNDER INVESTIGATION
55 115/2020 [NEWUSMANPUR |NOT FILED UNDER INVESTIGATION
56 117/2024  [JAFRABAD NOT FILED UNDER INVESTIGATION
57 119/2024  |JAFRABAD NOT FILED UNDER INVESTIGATION
58 120/2020 [NEWUSMANPUR |NOTFILED UNDER INVESTIGATION
59 121/2020 [NEWUSMANPUR |NOT FILED UNDER INVESTIGATION
60 123/2018 [JAFRABAD NOT FILED UNDER INVESTIGATION
61 124/2019 |JAFRABAD NOT FILED UNDER INVESTIGATION
62 125/2022 [NEWUSMANPUR |NOT FILED UNDER INVESTIGATION
63 126/2022 [NEWUSMANPUR |NOT FILED UNDER INVESTIGATION
64 127/2018 [JAFRABAD NOT FILED UNDER INVESTIGATION
65 127/2022 [NEWUSMANPUR |NOT FILED UNDER INVESTIGATION
66 128/2022 [NEWUSMANPUR  |NOT FILED UNDER INVESTIGATION
67 129/2021 [NEWUSMANPUR |NOTFILED UNDER INVESTIGATION
68 129/2021 [JAFRABAD NOT FILED UNDER INVESTIGATION
69 129/2022 [NEWUSMANPUR |NOT FILED UNDER INVESTIGATION
70 133/2018 [JAFRABAD NOT FILED UNDER INVESTIGATION
71 134/2017 [NEWUSMANPUR |NOT FILED UNDER INVESTIGATION
72 136/2022 [NEWUSMANPUR |NOTFILED UNDER INVESTIGATION
73 137/2017 [NEWUSMANPUR |NOT FILED UNDER INVESTIGATION
74 14/2019 JAFRABAD NOT FILED UNDER INVESTIGATION
75 14/2021 BHAJANPURA NOT FILED UNDER INVESTIGATION
76 141/2017 [NEWUSMANPUR |NOT FILED UNDER INVESTIGATION
77 143/2017 [NEWUSMANPUR |NOT FILED UNDER INVESTIGATION
78 144/2022 [NEWUSMANPUR  |NOT FILED UNDER INVESTIGATION
79 149/2018 |JAFRABAD NOT FILED UNDER INVESTIGATION
80 15/2019 JAFRABAD NOT FILED UNDER INVESTIGATION
81 151/2018 |JAFRABAD NOT FILED UNDER INVESTIGATION
82 153/2018 [JAFRABAD NOT FILED UNDER INVESTIGATION
83 154/2018 |JAFRABAD NOT FILED UNDER INVESTIGATION
84 155/2019  [JAFRABAD NOT FILED UNDER INVESTIGATION
85 16/2024 JAFRABAD NOT FILED UNDER INVESTIGATION
86 161/2018 [JAFRABAD NOT FILED UNDER INVESTIGATION
87 161/2025 |JAFRABAD NOT FILED UNDER INVESTIGATION
88 162/2025 [JAFRABAD NOT FILED UNDER INVESTIGATION
89 163/2019 |BHAJANPURA NOT FILED UNDER INVESTIGATION
90 163/2025 [JAFRABAD NOT FILED UNDER INVESTIGATION
91 164/2025 |JAFRABAD NOT FILED UNDER INVESTIGATION
92 167/2022 [NEWUSMANPUR |NOT FILED UNDER INVESTIGATION
93 17/2019 NEW USMANPUR  [NOT FILED UNDER INVESTIGATION
94 17/2025 JAFRABAD NOT FILED UNDER INVESTIGATION
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95 173/2021 [NEWUSMANPUR |NOT FILED UNDER INVESTIGATION
96 174/2021 |BHAJANPURA NOT FILED UNDER INVESTIGATION
97 176/2018 |JAFRABAD NOT FILED UNDER INVESTIGATION
98 177/2019 [BHAJANPURA NOT FILED UNDER INVESTIGATION
99 184/2019 |BHAJANPURA NOT FILED UNDER INVESTIGATION
100 19/2020 JAFRABAD NOT FILED UNDER INVESTIGATION
101 19/2020 BHAJANPURA NOT FILED UNDER INVESTIGATION
102 19/2025 JAFRABAD NOT FILED UNDER INVESTIGATION
103 197/2021 |JAFRABAD NOT FILED UNDER INVESTIGATION
104 198/2024  [JAFRABAD NOT FILED UNDER INVESTIGATION
105 20/2020 BHAJANPURA NOT FILED UNDER INVESTIGATION
106 21/2021 NEW USMANPUR  [NOT FILED UNDER INVESTIGATION
107 211/2024 |[JAFRABAD NOT FILED UNDER INVESTIGATION
108 212/2024 |JAFRABAD NOT FILED UNDER INVESTIGATION
109 213/2019 |NEWUSMANPUR |NOTFILED UNDER INVESTIGATION
110 216/2019 [JAFRABAD NOT FILED UNDER INVESTIGATION
111 219/2025 |NEW USMANPUR |NOTFILED UNDER INVESTIGATION
112 220/2025 |NEWUSMANPUR |NOT FILED UNDER INVESTIGATION
113 227/2019 [JAFRABAD NOT FILED UNDER INVESTIGATION
114 23/2018 JAFRABAD NOT FILED UNDER INVESTIGATION
115 23/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
116 23/2024 JAFRABAD NOT FILED UNDER INVESTIGATION
117 235/2022 |[JAFRABAD NOT FILED UNDER INVESTIGATION
118 237/2022 |JAFRABAD NOT FILED UNDER INVESTIGATION
119 238/2022 |[JAFRABAD NOT FILED UNDER INVESTIGATION
120 239/2022 |JAFRABAD NOT FILED UNDER INVESTIGATION
121 241/2022 [JAFRABAD NOT FILED UNDER INVESTIGATION
122 248/2022 |JAFRABAD NOT FILED UNDER INVESTIGATION
123 248/2024 |[JAFRABAD NOT FILED UNDER INVESTIGATION
124 253/2019 [JAFRABAD NOT FILED UNDER INVESTIGATION
125 258/2022 |[JAFRABAD NOT FILED UNDER INVESTIGATION
126 266/2022 |JAFRABAD NOT FILED UNDER INVESTIGATION
127 271/2022 |[JAFRABAD NOT FILED UNDER INVESTIGATION
128 276/2021 |JAFRABAD NOT FILED UNDER INVESTIGATION
129 277/2019 [JAFRABAD NOT FILED UNDER INVESTIGATION
130 277/2021 |JAFRABAD NOT FILED UNDER INVESTIGATION
131 278/2019 |BHAJANPURA NOT FILED UNDER INVESTIGATION
132 279/2019 |BHAJANPURA NOT FILED UNDER INVESTIGATION
133 28/2019 JAFRABAD NOT FILED UNDER INVESTIGATION
134 28/2019 JAFRABAD NOT FILED UNDER INVESTIGATION
135 285/2019 [JAFRABAD NOT FILED UNDER INVESTIGATION
136 286/2022 |JAFRABAD NOT FILED UNDER INVESTIGATION
137 288/2019 |BHAJANPURA NOT FILED UNDER INVESTIGATION
138 288/2022 |JAFRABAD NOT FILED UNDER INVESTIGATION
139 291/2022 |[JAFRABAD NOT FILED UNDER INVESTIGATION
140 295/2022 |JAFRABAD NOT FILED UNDER INVESTIGATION
141 299/2022 [JAFRABAD NOT FILED UNDER INVESTIGATION
142 31/2019 JAFRABAD NOT FILED UNDER INVESTIGATION

90



346

143 311/2022 [JAFRABAD NOT FILED UNDER INVESTIGATION
144 312/2022 |JAFRABAD NOT FILED UNDER INVESTIGATION
145 319/2024 |NEW USMANPUR  |NOT FILED UNDER INVESTIGATION
146 32/2019 JAFRABAD NOT FILED UNDER INVESTIGATION
147 321/2021 [JAFRABAD NOT FILED UNDER INVESTIGATION
148 325/2024 |INEWUSMANPUR  |NOT FILED UNDER INVESTIGATION
149 326/2021 [JAFRABAD NOT FILED UNDER INVESTIGATION
150 33/2019 JAFRABAD NOT FILED UNDER INVESTIGATION
151 331/2022 |BHAJANPURA NOT FILED UNDER INVESTIGATION
152 331/2024 |NEW USMANPUR  |NOT FILED UNDER INVESTIGATION
153 332/2024 |NEW USMANPUR  |NOT FILED UNDER INVESTIGATION
154 333/2022  |BHAJANPURA NOT FILED UNDER INVESTIGATION
155 334/2024 |NEW USMANPUR  |NOT FILED UNDER INVESTIGATION
156 337/2021 |JAFRABAD NOT FILED UNDER INVESTIGATION
157 338/2022 |BHAJANPURA NOT FILED UNDER INVESTIGATION
158 341/2022 |BHAJANPURA NOT FILED UNDER INVESTIGATION
159 344/2019 [JAFRABAD NOT FILED UNDER INVESTIGATION
160 345/2022 |BHAJANPURA NOT FILED UNDER INVESTIGATION
161 35/2022 BHAJANPURA NOT FILED UNDER INVESTIGATION
162 351/2018 |NEWUSMANPUR |NOT FILED UNDER INVESTIGATION
163 354/2019 |BHAJANPURA NOT FILED UNDER INVESTIGATION
164 359/2024 |NEWUSMANPUR  |NOT FILED UNDER INVESTIGATION
165 36/2021 NEW USMANPUR  [NOT FILED UNDER INVESTIGATION
166 364/2022 |JAFRABAD NOT FILED UNDER INVESTIGATION
167 365/2019 [JAFRABAD NOT FILED UNDER INVESTIGATION
168 365/2022 |JAFRABAD NOT FILED UNDER INVESTIGATION
169 366/2022 [JAFRABAD NOT FILED UNDER INVESTIGATION
170 367/2019 |JAFRABAD NOT FILED UNDER INVESTIGATION
171 368/2018 [JAFRABAD NOT FILED UNDER INVESTIGATION
172 368/2021 |JAFRABAD NOT FILED UNDER INVESTIGATION
173 368/2022 [JAFRABAD NOT FILED UNDER INVESTIGATION
174 369/2022 |BHAJANPURA NOT FILED UNDER INVESTIGATION
175 37/2022 BHAJANPURA NOT FILED UNDER INVESTIGATION
176 377/2018 |JAFRABAD NOT FILED UNDER INVESTIGATION
177 379/2022  |[JAFRABAD NOT FILED UNDER INVESTIGATION
178 38/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
179 381/2019 |NEWUSMANPUR |NOTFILED UNDER INVESTIGATION
180 381/2021 |NEWUSMANPUR |NOTFILED UNDER INVESTIGATION
181 382/2019 |NEWUSMANPUR |NOTFILED UNDER INVESTIGATION
182 383/2020 [JAFRABAD NOT FILED UNDER INVESTIGATION
183 384/17 NEW USMANPUR  [NOT FILED UNDER INVESTIGATION
184 384/2019 |NEWUSMANPUR |NOT FILED UNDER INVESTIGATION
185 385/2020 [JAFRABAD NOT FILED UNDER INVESTIGATION
186 385/2019 |BHAJANPURA NOT FILED UNDER INVESTIGATION
187 386/2019 |NEW USMANPUR |NOTFILED UNDER INVESTIGATION
188 391/2020 [JAFRABAD NOT FILED UNDER INVESTIGATION
189 393/2021 |NEWUSMANPUR |NOT FILED UNDER INVESTIGATION
190 394/2024 |JAFRABAD NOT FILED UNDER INVESTIGATION
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191 395/2017 [JAFRABAD NOT FILED UNDER INVESTIGATION
192 398/2019 |BHAJANPURA NOT FILED UNDER INVESTIGATION
193 399/2024 |[JAFRABAD NOT FILED UNDER INVESTIGATION
194 41/2018 BHAJANPURA NOT FILED UNDER INVESTIGATION
195 41/2019 BHAJANPURA NOT FILED UNDER INVESTIGATION
196 412/2024 |[JAFRABAD NOT FILED UNDER INVESTIGATION
197 413/2024  [JAFRABAD NOT FILED UNDER INVESTIGATION
198 414/2017 [JAFRABAD NOT FILED UNDER INVESTIGATION
199 414/2024  [JAFRABAD NOT FILED UNDER INVESTIGATION
200 419/2019 [JAFRABAD NOT FILED UNDER INVESTIGATION
201 42/2019 JAFRABAD NOT FILED UNDER INVESTIGATION
202 421/2022 [JAFRABAD NOT FILED UNDER INVESTIGATION
203 43/2019 BHAJANPURA NOT FILED UNDER INVESTIGATION
204 43/2019 JAFRABAD NOT FILED UNDER INVESTIGATION
205 434/2017 [JAFRABAD NOT FILED UNDER INVESTIGATION
206 435/2019 |NEWUSMANPUR |NOTFILED UNDER INVESTIGATION
207 435/2022  [JAFRABAD NOT FILED UNDER INVESTIGATION
208 447/2022 [JAFRABAD NOT FILED UNDER INVESTIGATION
209 45/2017 JAFRABAD NOT FILED UNDER INVESTIGATION
210 45/2019 JAFRABAD NOT FILED UNDER INVESTIGATION
211 45/2021 NEW USMANPUR  [NOT FILED UNDER INVESTIGATION
212 452/2019 |BHAJANPURA NOT FILED UNDER INVESTIGATION
213 453/2022  [JAFRABAD NOT FILED UNDER INVESTIGATION
214 454/2017 |[JAFRABAD NOT FILED UNDER INVESTIGATION
215 454/2022  [JAFRABAD NOT FILED UNDER INVESTIGATION
216 455/2019 |BHAJANPURA NOT FILED UNDER INVESTIGATION
217 456/2021 |NEWUSMANPUR |NOTFILED UNDER INVESTIGATION
218 458/2017 |BHAJANPURA NOT FILED UNDER INVESTIGATION
219 458/2019 [JAFRABAD NOT FILED UNDER INVESTIGATION
220 458/2023 [JAFRABAD NOT FILED UNDER INVESTIGATION
221 46/2018 JAFRABAD NOT FILED UNDER INVESTIGATION
222 461/2019 |BHAJANPURA NOT FILED UNDER INVESTIGATION
223 461/2021 |NEWUSMANPUR |NOTFILED UNDER INVESTIGATION
224 462/2019 |BHAJANPURA NOT FILED UNDER INVESTIGATION
225 464/2022  [JAFRABAD NOT FILED UNDER INVESTIGATION
226 466/2021 |NEWUSMANPUR  |NOTFILED UNDER INVESTIGATION
227 468/2021 |NEWUSMANPUR |NOTFILED UNDER INVESTIGATION
228 468/2022 [JAFRABAD NOT FILED UNDER INVESTIGATION
229 469/2019 |NEWUSMANPUR |NOTFILED UNDER INVESTIGATION
230 469/2021 |NEWUSMANPUR  |NOTFILED UNDER INVESTIGATION
231 4712023 JAFRABAD NOT FILED UNDER INVESTIGATION
232 472/2017 [JAFRABAD NOT FILED UNDER INVESTIGATION
233 472/2019 [JAFRABAD NOT FILED UNDER INVESTIGATION
234 474/2019 [JAFRABAD NOT FILED UNDER INVESTIGATION
235 475/2019 [JAFRABAD NOT FILED UNDER INVESTIGATION
236 475/2022 |[JAFRABAD NOT FILED UNDER INVESTIGATION
237 476/2022 [JAFRABAD NOT FILED UNDER INVESTIGATION
238 477/2022 [JAFRABAD NOT FILED UNDER INVESTIGATION
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239 478/2022 [JAFRABAD NOT FILED UNDER INVESTIGATION
240 483/2017 [JAFRABAD NOT FILED UNDER INVESTIGATION
241 486/2017 [JAFRABAD NOT FILED UNDER INVESTIGATION
242 486/2019 [JAFRABAD NOT FILED UNDER INVESTIGATION
243 487/2017 |[JAFRABAD NOT FILED UNDER INVESTIGATION
244 49/2019 BHAJANPURA NOT FILED UNDER INVESTIGATION
245 491/2019 [JAFRABAD NOT FILED UNDER INVESTIGATION
246 492/2020 [JAFRABAD NOT FILED UNDER INVESTIGATION
247 495/2020 [JAFRABAD NOT FILED UNDER INVESTIGATION
248 497/2020 [JAFRABAD NOT FILED UNDER INVESTIGATION
249 51/2019 NEW USMANPUR  [NOT FILED UNDER INVESTIGATION
250 51/2024 NEW USMANPUR  [NOT FILED UNDER INVESTIGATION
251 514/2017 |BHAJANPURA NOT FILED UNDER INVESTIGATION
252 515/2024 |JAFRABAD NOT FILED UNDER INVESTIGATION
253 516/2022 [JAFRABAD NOT FILED UNDER INVESTIGATION
254 517/2022 |JAFRABAD NOT FILED UNDER INVESTIGATION
255 519/2024 |NEW USMANPUR |NOT FILED UNDER INVESTIGATION
256 521/2020 [JAFRABAD NOT FILED UNDER INVESTIGATION
257 521/2023 [JAFRABAD NOT FILED UNDER INVESTIGATION
258 522/2021 |JAFRABAD NOT FILED UNDER INVESTIGATION
259 522/2023 [JAFRABAD NOT FILED UNDER INVESTIGATION
260 524/2017 |JAFRABAD NOT FILED UNDER INVESTIGATION
261 525/2019 [JAFRABAD NOT FILED UNDER INVESTIGATION
262 525/2021 |BHAJANPURA NOT FILED UNDER INVESTIGATION
263 525/2024 |NEW USMANPUR |NOT FILED UNDER INVESTIGATION
264 528/2023 |NEWUSMANPUR |NOT FILED UNDER INVESTIGATION
265 53/2019 BHAJANPURA NOT FILED UNDER INVESTIGATION
266 53/2021 JAFRABAD NOT FILED UNDER INVESTIGATION
267 531/2021 [JAFRABAD NOT FILED UNDER INVESTIGATION
268 531/2023 |NEWUSMANPUR |NOT FILED UNDER INVESTIGATION
269 533/2017 [JAFRABAD NOT FILED UNDER INVESTIGATION
270 533/2024 |JAFRABAD NOT FILED UNDER INVESTIGATION
271 534/2024 |[JAFRABAD NOT FILED UNDER INVESTIGATION
272 535/2021 [JAFRABAD NOT FILED UNDER INVESTIGATION
273 539/2019 [JAFRABAD NOT FILED UNDER INVESTIGATION
274 54/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
275 54/2024 NEW USMANPUR  [NOT FILED UNDER INVESTIGATION
276 542/2023 |NEWUSMANPUR |NOT FILED UNDER INVESTIGATION
277 543/2023 |NEW USMANPUR |NOT FILED UNDER INVESTIGATION
278 55/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
279 55/2022 NEW USMANPUR  [NOT FILED UNDER INVESTIGATION
280 552/2023 |JAFRABAD NOT FILED UNDER INVESTIGATION
281 554/2019 |NEW USMANPUR |NOT FILED UNDER INVESTIGATION
282 554/2022 |JAFRABAD NOT FILED UNDER INVESTIGATION
283 554/2023 [JAFRABAD NOT FILED UNDER INVESTIGATION
284 555/2019 |NEWUSMANPUR |NOT FILED UNDER INVESTIGATION
285 555/2022 |[JAFRABAD NOT FILED UNDER INVESTIGATION
286 555/2023 |JAFRABAD NOT FILED UNDER INVESTIGATION
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287 556/2022 [JAFRABAD NOT FILED UNDER INVESTIGATION
288 557/2022 |JAFRABAD NOT FILED UNDER INVESTIGATION
289 559/2023 [JAFRABAD NOT FILED UNDER INVESTIGATION
290 56/2020 JAFRABAD NOT FILED UNDER INVESTIGATION
291 561/2020 [JAFRABAD NOT FILED UNDER INVESTIGATION
292 568/2023 |NEW USMANPUR |NOT FILED UNDER INVESTIGATION
293 569/2021 |NEW USMANPUR |NOT FILED UNDER INVESTIGATION
294 569/2023 |NEW USMANPUR |NOT FILED UNDER INVESTIGATION
295 57/2018 JAFRABAD NOT FILED UNDER INVESTIGATION
296 573/2022 |JAFRABAD NOT FILED UNDER INVESTIGATION
297 573/2024 |BHAJANPURA NOT FILED UNDER INVESTIGATION
298 575/2021 |NEWUSMANPUR |NOT FILED UNDER INVESTIGATION
299 576/2022 |[JAFRABAD NOT FILED UNDER INVESTIGATION
300 577/2019 |JAFRABAD NOT FILED UNDER INVESTIGATION
301 58/2017 BHAJANPURA NOT FILED UNDER INVESTIGATION
302 58/2024 NEW USMANPUR  [NOT FILED UNDER INVESTIGATION
303 58/2024 JAFRABAD NOT FILED UNDER INVESTIGATION
304 582/2017 |BHAJANPURA NOT FILED UNDER INVESTIGATION
305 589/2019 [JAFRABAD NOT FILED UNDER INVESTIGATION
306 589/2022 |JAFRABAD NOT FILED UNDER INVESTIGATION
307 59/2021 JAFRABAD NOT FILED UNDER INVESTIGATION
308 59/2024 BHAJANPURA NOT FILED UNDER INVESTIGATION
309 595/2019 |NEW USMANPUR |NOTFILED UNDER INVESTIGATION
310 597/2019 |JAFRABAD NOT FILED UNDER INVESTIGATION
311 599/2019 |NEW USMANPUR |NOTFILED UNDER INVESTIGATION
312 599/2021 |NEWUSMANPUR |NOTFILED UNDER INVESTIGATION
313 61/2019 NEW USMANPUR  [NOT FILED UNDER INVESTIGATION
314 61/2021 JAFRABAD NOT FILED UNDER INVESTIGATION
315 615/2022 [JAFRABAD NOT FILED UNDER INVESTIGATION
316 616/2022 |JAFRABAD NOT FILED UNDER INVESTIGATION
317 618/2022 [JAFRABAD NOT FILED UNDER INVESTIGATION
318 619/2022 |JAFRABAD NOT FILED UNDER INVESTIGATION
319 619/2024 |BHAJANPURA NOT FILED UNDER INVESTIGATION
320 62/2020 NEW USMANPUR  [NOT FILED UNDER INVESTIGATION
321 62/2018 JAFRABAD NOT FILED UNDER INVESTIGATION
322 623/2021 |NEWUSMANPUR |NOT FILED UNDER INVESTIGATION
323 623/2022 |[JAFRABAD NOT FILED UNDER INVESTIGATION
324 625/2022 |JAFRABAD NOT FILED UNDER INVESTIGATION
325 626/2022 [JAFRABAD NOT FILED UNDER INVESTIGATION
326 627/2022 |JAFRABAD NOT FILED UNDER INVESTIGATION
327 628/2022 [JAFRABAD NOT FILED UNDER INVESTIGATION
328 633/2020 |NEW USMANPUR |NOT FILED UNDER INVESTIGATION
329 633/2022 |BHAJANPURA NOT FILED UNDER INVESTIGATION
330 634/2020 |NEW USMANPUR  |NOT FILED UNDER INVESTIGATION
331 635/2019 |BHAJANPURA NOT FILED UNDER INVESTIGATION
332 64/2020 NEW USMANPUR  [NOT FILED UNDER INVESTIGATION
333 64/2020 NEW USMANPUR  [NOT FILED UNDER INVESTIGATION
334 64/2019 JAFRABAD NOT FILED UNDER INVESTIGATION
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335 643/2024 |BHAJANPURA NOT FILED UNDER INVESTIGATION
336 645/2024 |BHAJANPURA NOT FILED UNDER INVESTIGATION
337 647/2024 |BHAJANPURA NOT FILED UNDER INVESTIGATION
338 65/2020 NEW USMANPUR  [NOT FILED UNDER INVESTIGATION
339 65/2021 NEW USMANPUR  [NOT FILED UNDER INVESTIGATION
340 65/2023 JAFRABAD NOT FILED UNDER INVESTIGATION
341 651/2020 |NEW USMANPUR |NOT FILED UNDER INVESTIGATION
342 651/2023 [JAFRABAD NOT FILED UNDER INVESTIGATION
343 657/2020 |NEW USMANPUR  |NOT FILED UNDER INVESTIGATION
344 66/2019 NEW USMANPUR  [NOT FILED UNDER INVESTIGATION
345 664/2019 |NEW USMANPUR |NOT FILED UNDER INVESTIGATION
346 667/2020 |NEW USMANPUR |NOT FILED UNDER INVESTIGATION
347 667/2023 |NEW USMANPUR |NOT FILED UNDER INVESTIGATION
348 67/2020 NEW USMANPUR  [NOT FILED UNDER INVESTIGATION
349 67/2019 NEW USMANPUR  [NOT FILED UNDER INVESTIGATION
350 67/2021 NEW USMANPUR  [NOT FILED UNDER INVESTIGATION
351 672/2021 |NEWUSMANPUR |NOT FILED UNDER INVESTIGATION
352 673/2021 |NEWUSMANPUR |NOT FILED UNDER INVESTIGATION
353 677/2020 |NEW USMANPUR |NOT FILED UNDER INVESTIGATION
354 679/2021 |NEWUSMANPUR |NOT FILED UNDER INVESTIGATION
355 686/2018 |NEW USMANPUR |NOT FILED UNDER INVESTIGATION
356 693/2020 |NEW USMANPUR  |NOT FILED UNDER INVESTIGATION
357 697/2018 |NEW USMANPUR |NOT FILED UNDER INVESTIGATION
358 70/2020 NEW USMANPUR  [NOT FILED UNDER INVESTIGATION
359 712/2018 |NEW USMANPUR |NOTFILED UNDER INVESTIGATION
360 712/2019 |JAFRABAD NOT FILED UNDER INVESTIGATION
361 713/2019 [JAFRABAD NOT FILED UNDER INVESTIGATION
362 717/2022 |JAFRABAD NOT FILED UNDER INVESTIGATION
363 717/2024 |NEW USMANPUR  |NOT FILED UNDER INVESTIGATION
364 719/2019 |JAFRABAD NOT FILED UNDER INVESTIGATION
365 72/2019 JAFRABAD NOT FILED UNDER INVESTIGATION
366 72/2019 JAFRABAD NOT FILED UNDER INVESTIGATION
367 721/2021 |NEW USMANPUR |NOT FILED UNDER INVESTIGATION
368 724/2018 |JAFRABAD NOT FILED UNDER INVESTIGATION
369 725/2018 [JAFRABAD NOT FILED UNDER INVESTIGATION
370 727/2017 |JAFRABAD NOT FILED UNDER INVESTIGATION
371 728/2022 [JAFRABAD NOT FILED UNDER INVESTIGATION
372 733/2021 |NEWUSMANPUR  |NOT FILED UNDER INVESTIGATION
373 737/2022  |[JAFRABAD NOT FILED UNDER INVESTIGATION
374 74/2021 NEW USMANPUR  [NOT FILED UNDER INVESTIGATION
375 74/2024 BHAJANPURA NOT FILED UNDER INVESTIGATION
376 74/2024 NEW USMANPUR  [NOT FILED UNDER INVESTIGATION
377 741/2018 [JAFRABAD NOT FILED UNDER INVESTIGATION
378 747/2020 |NEWUSMANPUR  |NOT FILED UNDER INVESTIGATION
379 748/2017 |NEW USMANPUR |NOT FILED UNDER INVESTIGATION
380 748/2019 |NEWUSMANPUR  |NOT FILED UNDER INVESTIGATION
381 749/2017 |[JAFRABAD NOT FILED UNDER INVESTIGATION
382 749/2019 |NEWUSMANPUR  |NOT FILED UNDER INVESTIGATION
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383 75/2020 NEW USMANPUR  [NOT FILED UNDER INVESTIGATION
384 75/2021 NEW USMANPUR  [NOT FILED UNDER INVESTIGATION
385 753/2022  |[JAFRABAD NOT FILED UNDER INVESTIGATION
386 755/2022  |JAFRABAD NOT FILED UNDER INVESTIGATION
387 759/2022 |INEW USMANPUR  |NOT FILED UNDER INVESTIGATION
388 76/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
389 764/2022  [JAFRABAD NOT FILED UNDER INVESTIGATION
390 766/2022 |JAFRABAD NOT FILED UNDER INVESTIGATION
391 768/2020 |NEW USMANPUR  |NOT FILED UNDER INVESTIGATION
392 769/2020 |NEW USMANPUR  |NOT FILED UNDER INVESTIGATION
393 7712021 BHAJANPURA NOT FILED UNDER INVESTIGATION
394 773/2023 |NEWUSMANPUR  |NOT FILED UNDER INVESTIGATION
395 78/2020 BHAJANPURA NOT FILED UNDER INVESTIGATION
396 78/2018 NEW USMANPUR  [NOT FILED UNDER INVESTIGATION
397 781/2021 |NEW USMANPUR  |NOT FILED UNDER INVESTIGATION
398 782/2022 |INEWUSMANPUR  |NOT FILED UNDER INVESTIGATION
399 79/2018 JAFRABAD NOT FILED UNDER INVESTIGATION
400 80/2020 NEW USMANPUR  [NOT FILED UNDER INVESTIGATION
401 82/2017 NEW USMANPUR  [NOT FILED UNDER INVESTIGATION
402 821/2021 |NEWUSMANPUR |NOT FILED UNDER INVESTIGATION
403 822/2021 |NEWUSMANPUR |NOT FILED UNDER INVESTIGATION
404 83/2020 NEW USMANPUR  [NOT FILED UNDER INVESTIGATION
405 835/2020 |NEW USMANPUR |NOT FILED UNDER INVESTIGATION
406 84/2021 NEW USMANPUR  [NOT FILED UNDER INVESTIGATION
407 841/2021 |NEW USMANPUR |NOTFILED UNDER INVESTIGATION
408 887/2018 |NEWUSMANPUR |NOT FILED UNDER INVESTIGATION
409 888/2018 |NEW USMANPUR |NOTFILED UNDER INVESTIGATION
410 899/2019 |NEWUSMANPUR |NOTFILED UNDER INVESTIGATION
411 90/2020 NEW USMANPUR  [NOT FILED UNDER INVESTIGATION
412 91/2019 NEW USMANPUR  [NOT FILED UNDER INVESTIGATION
413 911/2019 |NEWUSMANPUR |NOTFILED UNDER INVESTIGATION
414 919/2019 |NEWUSMANPUR |NOTFILED UNDER INVESTIGATION
415 92/2020 NEW USMANPUR  [NOT FILED UNDER INVESTIGATION
416 92/2025 BHAJANPURA NOT FILED UNDER INVESTIGATION
417 922/2019 |NEWUSMANPUR |NOTFILED UNDER INVESTIGATION
418 925/2018 |NEWUSMANPUR  |NOTFILED UNDER INVESTIGATION
419 926/2019 |NEWUSMANPUR |NOTFILED UNDER INVESTIGATION
420 927/2019 |NEWUSMANPUR |NOTFILED UNDER INVESTIGATION
421 93/2019 NEW USMANPUR  [NOT FILED UNDER INVESTIGATION
422 931/2019 |NEWUSMANPUR  |NOTFILED UNDER INVESTIGATION
423 949/2019 |NEW USMANPUR  |NOT FILED UNDER INVESTIGATION
424 95/2019 NEW USMANPUR  [NOT FILED UNDER INVESTIGATION
425 95/2019 NEW USMANPUR  [NOT FILED UNDER INVESTIGATION
426 951/2019 |NEWUSMANPUR |NOTFILED UNDER INVESTIGATION
427 954/2019 |NEW USMANPUR |NOT FILED UNDER INVESTIGATION
428 96/2019 NEW USMANPUR  [NOT FILED UNDER INVESTIGATION
429 968/2023 |NEW USMANPUR  |NOT FILED UNDER INVESTIGATION
430 969/2023 |NEWUSMANPUR  |NOTFILED UNDER INVESTIGATION
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431 97/2019 NEW USMANPUR  [NOT FILED UNDER INVESTIGATION
432 973/2023 |NEWUSMANPUR  |NOTFILED UNDER INVESTIGATION
433 98/2021 NEW USMANPUR  [NOT FILED UNDER INVESTIGATION
434 99/2021 NEW USMANPUR  [NOT FILED UNDER INVESTIGATION
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% ANNEXURE R6/4

To, Dated: 11.02.2025
The SHO,

Police Station J afrabad,
Delhi.

SUBJECT: - COMPLAINT AGAINST the accused persons namely (i)
Sumit, (II) DEEPAK, (III) NITIN, (IV) KISHAN PAL, (V) TARUN, (V1)
KUNAL, (VII) YOGESH AND OTHER THEIR GOONS ASSOCIATES ALL
R/O KHUMRA MOHALLA, AMBDEDKAR BASTI GHONDA, DELHI 110053
FOR AN OFFENCE OF MANHANDLING, ABUSING, THREAT FOR DIRE

CONSEQUENCES AND OBSTRUCTING PUBLIC SERVANT IN DISCHARGE
OF PUBLIC FUNCTIONS.

ing its registered office at Shakti Kiran Building Karkardooma
[ ed in the distribution business of electricity in the area
jurisdiction of East and Cenl(ral District of NCT of Delhi in

ic lines, transformers, installations etc. and

clectricity supply system to meet out the load

cetricity Act 2003 the officer of BSES

to inspect and search any place or
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The complainant Varun Kumar, AsVP (O & M), Division Yamuna Vihar Dehi,

being head of the said office maintaining and supervising smooth supply of

electricity in the said area.

On receipt of vide letter dated 22.01.2025 from DC, SNZ, MCD. On
11.02.2025 the complainant alongwith Sh. Kuldeep Mandal (Asstt.
Manager), Mr. Prshant Patel (Eng.), Mr. Saleem (Supervisor) & lady guard
namely Sarita Devi joined the joint team of officers of CPCB, MCD, DPCC,
Tehsildar Seelampur and Police officials of Police Station Jafrabad. On
11.02.2025 at about 1.30 PM a joint raid was conducted, when the
complainant alongwith the abovesaid joint team reached at Khumra Mohalla
Ambedkar Basti Ghonda Village for re-inspection. During the visit joint team
mspected the 02 alleged addresses/units i.e. (i) Rajender Bhati R/o H. No.
104, G/T Khumara Mohalla, Village Ghonda Dclhi 110053 & (ii) Tarun S/o
Lt. Jé.gindér H. No. 570, G/F Khumara Mohalla, Village Ghonda Delhi-
110053 and said houses were found locked. During joint visit, unit owners
and residents of Ghonda Village gathered and misbehaved with the joint
' Further unit owners and residents of Ghonda Village thrashed and

SES team. Due to obstruction by the units owners and
could not be completed. One official of the BSES
aid inspcction. Joint inspection report dated

t team members is annexed herewith.

sed persons namely Sumit, Deepak
sh and other their goons associates all
ociates gathered there and started
he complainant and his other BSES
m the clutches of the accused
n to the complainant and his

nd implicating in false criminal
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It is pertinent to mention here that at the time of said incident the
complainant was performing his duty as per rules and regulation of DERC

Act being public servant.

It is pertinent to mention here that the abovesaid accused namely Sumit ,
Deepak, Nitin, Kishan Pal, Tarun, Kunal, Yogesh and other their goons
associates are the habitual offender of theft of electricity and number of time
BSES YPL Enforcement team booked him for his illegal act/theft of
electricity.

That if immediate appropriate action will not be taken against the accused
persons then they can give the colour their illegal act at any point of time
and can harm life and limb to the complainant at any point of time as the
accused persons also given threat to the complainant for dire consequences

if he would take any legal action against them.

therefore, requested that appropriate necessary legal action may
initiated against the accused persons and their other goons
or their illegal act, as per Bharatiya Nyaya Sanhita, 2023 and
ecurity may also be provided to the complainant at the time of
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o ANNEXURFE R6/5 (Colly)

BSES BSES Yamuna Power Ltd. 1 0 1
ENFORCEMENT OFFICE - PATPARGANJ Division ; Yamuna Vihar
P L,\'TLNS!ON NARWANA ROAD (NEAR SARASWATI KUNJ), NEWDELHI Il 0092
~ oy . &

Eon.i!‘u LA e Lol L

P Number @ 909008256
:snr Name : ANAND S/0 SH BHOOP CHAND Due Date : 15.03.2.022
R / C Name : : _ Date of Inspection & 22.02.2022
Address . y-405 F/F S/F OLD NO-450 KH NO-10BHOLA NATH print pate & Time : 02.06.2025 14:45:09
GALI MALHALYA Case Id . YM220222NE042

NORTH GHONDA,POLE NO-YVR-R-730
DELHI 110053

Bill No.: YMENF280220220103A0 Alt.Payer BP No:
8ill Issue Date: 28.02.2022
New CA : 401493142 0ld CA 3 RC/User Tel : |/

Conn Load : 85.352 KW Sanc Load:0.000 KW Days:Winter: 182.000,Summer: 183.000

Billing Load: Winter: a 85.352 KW

Summer: a §3.852 KW

Enforcement type: a NDOM-GN-DT >10 KW
a £ t X a Non.Domestic [ LT,

To\afélﬁarg:a <oy : [B 8]46 038.40

Credit For Assessed Period : 0.00

Sundry Dr/ Cr 3 0.00

Net Charge © 8,846,038.40
SN DueDate Amount LPSC

Vet

Remarks 2 ¥ |
1.Lste Payment Surcharge will be chaxged @ :

[N

.Payment against this bill can be mat
DELHI - 110092 ) and also at
Order/Cheque/Cash(Cash payment up
ENF.CB.NO.401493142,This bill can
3.1f payment is not made by due :
4.You may approach for sgttlem_enj’:.'

Ragd, Office; BUES Yamina l'w
£IN WO, -US0109DL2001PLC111528, mz-mw'



BSES SO e

BSES Yamuna Power Ltd 1 0 2
ENFORCEMENT OFFICE - PATPARGANJ Diviston : Yamuna Vihar
Y P EXTENSION, NARWANA ROALD (NL'ARSARASWATI KUN.!) NEW DELFT- 110092
RS S WP S S L = e 5 es
BP Number : 90531169&
User Name : ANAND KUMAR S/0 SH,BHOOP CHAND Due Date 1 04.01.2023
R / C Name : Mr. ANAND KUMAR Date of Inspection : 14.12.2022
Address : V-629 G/F KH NO-52GALI NO-5 Print Date & Time : 02.06.2025 14:44:10
ARVIND NAGAR GHONDA Case Id s YM141222NE053

DELHI 110053

Bill No.: YMENF201220220043A0 Alt.Payer BP No:

Bill Issue Date: 20,12,2022

New CA s 401577497 0ld CA + 151657276 RC/User Tel : 9999770042 /
Conn Load : 17.008 KW Sanc Load:16.000 KW Days:Winter: 182.000,Summer: 183,000

Billing Load: Winter: a 17.008 KW

Summer: a 17.008 KW

Enforcement type: a NDOM-GN-DT >10 KW
Tariff Category: a Non.Domestic [ LT
Total Charge : BLZ 730.74
Credit For Assessed Period : 0.00
Sundry Dr / Cr - 0.00
Net Charge : 1,862,730.74 Net Lpsc: 842,245.00
SN__Due Date Amount LPSC Net Status _MOP. Receipt No. Pymnt Date
Wet Due : -
Remarks b

1.Late Payment Surcharge will be charged @ 1.5 § P.M.
2.Payment against this bill can be made at ( IP
DELHI - 110092 ) and also at all divisdor
Order/Cheque/Cash (Cash payment upto Rs. 4000
ENE.CA.NO.401577497.This bill can be paid online
3.If payment is not made by due date your supply is
4.You may approach for settlement of this bill at

“THIS DOCUMENT IS SYSTEM GENERATED, HENCE SIG

BSES —oiai - s
IP EXTENSION, .r\ fRWANA ROAD (NEAR SARASM

User Name

R/ C 'Name : Mz, AMAND KUMAR
Address : V=628 G/F KH NO-52GALY K0-5
ARVIND NAGAR GHONDA
DELHI 110053

Bill No. :  YMENF201220220
New CA 401577497 BP
0ld ca : 151657276

Net Charge

Net Due ; Rs:

S s i
00401 09022001 PLEL AN



ANNBXURE R6/6

A - -
F A \
5 [anravat WO

1 \PP‘{WG 2025
. DEPUTY COMMISSIONER, MCD SHAHADRA NORTH ZONE OFFICE . E\? e
Keshav Chowk, Grand Trunk Rd, near Shyam Lal College, Shahdara, New Délhi, eE\g(r{r?aé
0
DCP North East /
New Seelampur. Near Seelampur Court, Shahdara, Delhi, 110053
Subject Urgent Request for Sealing of lllegal Factories and Legal Action Agains! Violators
Sir,

This is to bring to your urgent attention that several *'illegal polluting factories** are operating at
various locations in Village Ghonda, causing **severe air and water pollution®*

Furthermore, a case *OA No. 1277/2024** has been registered against them in the **Hon'ble
NGT Court** As per the court's direction, a **joint committee comprising SOM, DPCC, MCD,
SSES, and Delhi Police* was formed to inspect these properties. However, despite multiple
inspections conducted in **January, February, and April 2025**, these factories continue to
operate under the control of **notorious individuals** who remain unpunished.

Names and Locations of Offenders Operating lllegal Factories:

1 **Anand Kumar** — A-32/2, North Ghonda, Main Road Gamri, Near Bholanath Gali, Ghonaa.
Delhi-53

2 =*Anand Kumar** — A-32/4, KH No. 6, North Ghonda, Main Road Gamri, Near Bhola Nath
Gall, Ghonda, Delhi-110053

3 **Anand Kumar™ — V-405, KH No. 10, Bhola Nath Gali, Malhaliya Mohalla, Gnonda. Delni-
110053

4 *Anand Kumar™ — V-1, KH No. 115, Bhola Nath Gali, Ghonda, Delhi-110053
5 **Anand Kumar™ — V-629, KH No. 52,Gali-5 ,Arvind Nagar, Village Ghonda, Delhi-110053

8. ~*\likram Singh™ (S/o Dheeraj Singh) — V-106, KH No. 79, Dispensary Marg. Village Ghonda.
Delhi-53

7 **Rishabh** — \\-534, KH No. 49, Gali No. 4, Arvind Nagar, Ghonda, Delhi-53

8 **Sumit™ — 563 Khumara Mohalla,Ambedkar Basti,Village Ghonda, Delhi-53

g “Tarun™ — V-106, Khumara Mohalla ,Ambedkar Basti,Village Ghonda, Delnhi-53

10. **Dhir Singh Tomar*™ — 421A, F/FKh No.8,Khajoor Wali Gali,Village Ghonda, Delhi-53

11 **Chaman Singh™" - 421A, Kh No.8,Khajoor Wali Gali,Village Ghonda, Near MCD Primary
School Lelhi-53

12 **Bhupender Tomar*® — Old No. V272, New no 421A, F/F Kh No.8 Khajoor Wali Gali, Near
MCD Primary School, Delhi-53

13 *"Narender" — L-225/8, Kh No.680,Gali No.4,Fateh Singh Marg,Gautam Vihar, Delhi-53
14 **Praveen Jalin Nilin** - Involved in operaling Illegal factories at various locations

Despile mulliple registered **FIRs regarding tampering with the BSES LT network®™ no strct
legal action has been laken against he offenders

Detalls of FIRs Regislered Against Them:
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AR No.188/24 at PS- Bhajanpura ( Network

359

tempering)

/FIR No.392/24 at PS- Jafrabad ( Network Tempering )

/ FIR N0.420/24 at PS- Jafrabad ( Network Tem
FIR No.102/25 at PS- Jafrabad ( Network Tem
FIR N0.405/24 al PS- Jafrabad ( Network Tem
FIR No.88/2025 at PS- Bhanjpura (

pering )
pering )
pering )
Network Tempering )

FIR No.758/22 at PS- Jafrabad ( Network Tempering )
FIR No.03/25 at PS- Jafrabad ( Network Tempering )

FIR No 406/24 at PS- Jafrabad ( Network Tempering )
FIR No.375/24 at PS- Jafrabad ( Network Tempering )
FIR N0.421/24 at PS- Jafrabad ( Network Tempering )
FIR No 407/24 at PS- Jafrabad ( Network Tempering )
FIR No 393/24 at PS- Jafrabad ( Network Tempering )

In light of the **repeated violations, environme
*immediate sealing of these illegal factories**
Your prompt intervention in this matter
violations.

*“*Bes

t regards,**

le tls l___r_ki-qn’\,q,{/—'

Varun Kumar

As V.P(O&M) Yamuna Vihar

C-10.Yamuna vihar,

Near

M: 83

<

Jafrabad PS , 55 €S
50261457

Encl: Copy of Hon'ble NGT court order Dt 08.11.2024

CC
1) LG Secretariat Office-Delhi

Ludlow Castle, Civil Lines, New Delhi, Delhi, 110054
2) PMO (Prime Minister Office) New Delhi
E Block, E Block, Central Secretariat, New Delhi, Delhi 110011
3) CMO Chief Minister's Office-Delhi
3rd Delhi Secretariat, IP Estate, New Delhi, Delhi 110002
4)DPCC
Building, 4th & 5th Floor ISBT, GT Karnal Rd, Kashmere Gate, New Delhi, Delhi 110006

. 5)CPCB
Head Office

Parivesh Bhawan, Eagt Arjun Nagar, Delhi-110032

Vﬁ) Hon'ble MLA C-8/107, YAMUNA VIHAR, DELHI-53

ntal damage, and safety hazards**, | request
and **strict legal action against the offenders**
is highly necessary to uphold the law and prevent further

il
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THE ELECTRICITY ACT, 2003
ACT NO. 36 OF 2003
[26th May, 2003.]

An Act to consolidate the laws relating to generation, transmission, distribution, trading and use
of electricity and generally for taking measures conducive to development of electricity
industry, promoting competition therein, protecting interest of consumers and supply of
electricity to all areas, rationalisation of electricity tariff, ensuring transparent policies
regarding subsidies, promotion of efficient and environmentally benign policies, constitution
of Central Electricity Authority, Regulatory Commissions and establishment of Appellate
Tribunal and for matters connected therewith or incidental thereto.

BE it enacted by Parliament in the Fifty-fourth Year of the Republic of India as follows:—
PART I
PRELIMINARY
1. Short title, extent and commencement. — (/) This Act may be called the Electricity Act, 2003.
(2) It extends to the whole of India '***.
(3) 1t shall come into force on such date? as the Central Government may, by notification, appoint:

Provided that different dates may be appointed for different provisions of this Act and any reference
in any such provision to the commencement of this Act shall be construed as a reference to the coming
into force of that provision.

2. Definitions.—In this Act, unless the context otherwise requires,—

(1) “Appellate Tribunal” means the Appellate Tribunal for Electricity established under section
110;

(2) “appointed date” means such date as the Central Government may, by notification, appoint;

(3) “area of supply” means the area within which a distribution licensee is authorised by his licence
to supply electricity;

(4) “Appropriate Commission” means the Central Regulatory Commission referred to in
sub=section (/) of section 76 or the State Regulatory Commission referred to in section 82 or the Joint
Commission referred to in section 83, as the case may be;

(5) “Appropriate Government” means,—
(a) the Central Government,—
(?) in respect of a generating company wholly or partly owned by it;

(i) in relation to any inter-State generation, transmission, trading or supply of electricity and
with respect to any mines, oil-fields, railways, national highways, airports, telegraphs,
broadcasting stations and any works of defence, dockyard, nuclear power installations;

(iii) in respect of the National Load Despatch Centre and Regional Load Despatch Centre;
(iv) in relation to any works or electric installation belonging to it or under its control;
b) in any other case, the State Government, having jurisdiction under this Act;
y gl

(6) “Authority” means the Central Electricity Authority referred to in sub-section (/) of section 70;

1. The words “except the State of Jammu and Kashmir” omitted by Act 34 0f 2019, s. 95 and the Fifth Schedule
(w.e.f. 31-10- 2019).

2. 10th June, 2003 (ss. 1 to 120 and ss. 122 to 18S), vide notification No. S.0. 669(E), dated 10th June, 2003, see Gazette of
India, Extraordinary, Part II, sec. 3(i:).
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1% * * * *

Provided also that the manner of payment and utilisation of the surcharge shall be specified by the
Appropriate Commission:

Provided also that such surcharge shall not be leviable in case open access is provided to a person
who has established a captive generating plant for carrying the electricity to the destination of his own
use.

41. Other business of transmission licensee.—A transmission licensee may, with prior intimation to
the Appropriate Commission, engage in any business for optimum utilisation of its assets:

Provided that a proportion of the revenues derived from such business shall, as may be specified by
the Appropriate Commission, be utilised for reducing its charges for transmission and wheeling:

Provided further that the transmission licensee shall maintain separate accounts for each such
business undertaking to ensure that transmission business neither subsidises in any way such business
undertaking nor encumbers its transmission assets in any way to support such business:

Provided also that no transmission licensee shall enter into any contract or otherwise engage in the
business of trading in electricity.

PART VI
DISTRIBUTION OF ELECTRICITY
Provisions with respect to distribution licensees

42. Duties of distribution licensee and open access.—(/) It shall be the duty of a distribution
licensee to develop and maintain an efficient, co-ordinated and economical distribution system in his area
of supply and to supply electricity in accordance with the provisions contained in this Act.

(2) The State Commission shall introduce open access in such phases and subject to such conditions,
(including the cross subsidies, and other operational constraints) as may be specified within one year of
the appointed date by it and in specifying the extent of open access in successive phases and in
determining the charges for wheeling, it shall have due regard to all relevant factors including such cross
subsidies, and other operational constraints:

Provided that *[such open access shall be allowed on payment of a surcharge] in addition to the
charges for wheeling as may be determined by the State Commission:

Provided further that such surcharge shall be utilised to meet the requirements of current level of
cross subsidy within the area of supply of the distribution licensee:

Provided also that such surcharge and cross subsidies shall be progressively reduced **** in the
manner as may be specified by the State Commission:

Provided also that such surcharge shall not be leviable in case open access is provided to a person
who has established a captive generating plant for carrying the electricity to the destination of his own
use:

1. The Third proviso omitted by Act 26 of 2007, s. 6 (w.e.f. 15-6-2007).

2. Subs. by s.7, ibid., for “such open access may be allowed before the cross subsidies are eliminated on payment of a surcharge”
(w.e.f. 15-6-2007).

3. The words “and eliminated” omitted by s. 7, ibid. (w.e.f. 15-6-2007).
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![Provided also that the State Commission shall, not later than five years from the date of
commencement of the Electricity (Amendment) Act, 2003 (57 of 2003), by regulations, provide such
open access to all consumers who require a supply of electricity where the maximum power to be made
available at any time exceeds one megawatt. |

(3) Where any person, whose premises are situated within the area of supply of a distribution
licensee, (not being a local authority engaged in the business of distribution of electricity before the
appointed date) requires a supply of electricity from a generating company or any licensee other than such
distribution licensee, such person may, by notice, require the distribution licensee for wheeling such
electricity in accordance with regulations made by the State Commission and the duties of the distribution
licensee with respect to such supply shall be of a common carrier providing non-discriminatory open
access.

(4) Where the State Commission permits a consumer or class of consumers to receive supply of
electricity from a person other than the distribution licensee of his area of supply, such consumer shall be
liable to pay an additional surcharge on the charges of wheeling, as may be specified by the State
Commission, to meet the fixed cost of such distribution licensee arising out of his obligation to supply.

(5) Every distribution licensee shall, within six months from the appointed date or date of grant of
licence, whichever is earlier, establish a forum for redressal of grievances of the consumers in accordance
with the guidelines as may be specified by the State Commission.

(6) Any consumer, who is aggrieved by non-redressal of his grievances under sub-section (5), may
make a representation for the redressal of his grievance to an authority to be known as Ombudsman to be
appointed or designated by the State Commission.

(7) The Ombudsman shall settle the grievance of the consumer within such time and in such manner
as may be specified by the State Commission.

(8) The provisions of sub-sections (35), (6) and (7) shall be without prejudice to right which the
consumer may have apart from the rights conferred upon him by those sub-sections.

43. Duty to supply on request—(/) *[Save as otherwise provided in this Act, every distribution]
licensee, shall, on an application by the owner or occupier of any premises, give supply of electricity to
such premises, within one month after receipt of the application requiring such supply:

Provided that where such supply requires extension of distribution mains, or commissioning of new
sub-stations, the distribution licensee shall supply the electricity to such premises immediately after such
extension or commissioning or within such period as may be specified by the Appropriate Commission:

Provided further that in case of a village or hamlet or area wherein no provision for supply of
electricity exists, the Appropriate Commission may extend the said period as it may consider necessary
for electrification of such village or hamlet or area.

3[Explanation—For the purposes of this sub-section, “application” means the application complete in
all respects in the appropriate form, as required by the distribution licensee, along with documents
showing payment of necessary charges and other compliances.]

1. Ins. by Act 57 0£ 2003, s. 3 (w.e.f. 27-1-2004).
2. Subs. by Act 26 of 2007, s. 8, for “Every distribution” (w.e.f. 15-6- 2007).
3. Ins. by s. 8, ibid. (w.e.f. 15-6-2007).
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(2) It shall be the duty of every distribution licensee to provide, if required, electric plant or electric
line for giving electric supply to the premises specified in sub-section (/):

Provided that no person shall be entitled to demand, or to continue to receive, from a licensee a
supply of electricity for any premises having a separate supply unless he has agreed with the licensee to
pay to him such price as determined by the Appropriate Commission.

(3) If a distribution licensee fails to supply the electricity within the period specified in
sub-section (/), he shall be liable to a penalty which may extend to one thousand rupees for each day of
default.

44. Exceptions from duty to supply electricity.—Nothing contained in section 43 shall be taken as
requiring a distribution licensee to give supply of electricity to any premises if he is prevented from so
doing by cyclone, floods, storms or other occurrences beyond his control.

45. Power to recover charges.—(/) Subject to the provisions of this section, the prices to be charged
by a distribution licensee for the supply of electricity by him in pursuance of section 43 shall be in
accordance with such tariffs fixed from time to time and conditions of his licence.

(2) The charges for electricity supplied by a distribution licensee shall be—

(a) fixed in accordance with the methods and the principles as may be specified by the concerned
State Commission;

(b) published in such manner so as to give adequate publicity for such charges and prices.
(3) The charges for electricity supplied by a distribution licensee may include—
(a) a fixed charge in addition to the charge for the actual electricity supplied;

(b) a rent or other charges in respect of any electric meter or electrical plant provided by the
distribution licensee.

(4) Subject to the provisions of section 62, in fixing charges under this section a distribution licensee
shall not show undue preference to any person or class of persons or discrimination against any person or
class of persons.

(5) The charges fixed by the distribution licensee shall be in accordance with the provisions of this
Act and the regulations made in this behalf by the concerned State Commission.

46. Power to recover expenditure.—The State Commission may, by regulations, authorise a
distribution licensee to charge from a person requiring a supply of electricity in pursuance of section 43
any expenses reasonably incurred in providing any electric line or electrical plant used for the purpose of
giving that supply.

47. Power to require security.—(/) Subject to the provisions of this section, a distribution licensee
may require any person, who requires a supply of electricity in pursuance of section 43, to give him
reasonable security, as may be determined by regulations, for the payment to him of all monies which
may become due to him—

(a) in respect of the electricity supplied to such persons; or
(b) where any electric line or electrical plant or electric meter is to be provided for supplying
electricity to such person, in respect of the provision of such line or plant or meter,

and if that person fails to give such security, the distribution licensee may, if he thinks fit, refuse to give
the supply of electricity or to provide the line or plant or meter for the period during which the failure
continues.

(2) Where any person has not given such security as is mentioned in sub-section (/) or the security
given by any person has become invalid or insufficient, the distribution licensee may, by notice, require
that person, within thirty days after the service of the notice, to give him reasonable security for the

31

108



364

payment of all monies which may become due to him in respect of the supply of electricity or provision
of such line or plant or meter.

(3) If the person referred to in sub-section (2) fails to give such security, the distribution licensee may,
if he thinks fit, discontinue the supply of electricity for the period during which the failure continues.

(4) The distribution licensee shall pay interest equivalent to the bank rate or more, as may be
specified by the concerned State Commission, on the security referred to in sub-section (/) and refund
such security on the request of the person who gave such security.

(5) A distribution licensee shall not be entitled to require security in pursuance of clause (a) of
sub-section (/) if the person requiring the supply is prepared to take the supply through a pre-payment
meter.

48. Additional terms of supply.—A distribution licensee may require any person who requires a
supply of electricity in pursuance of section 43 to accept—

(a) any restrictions which may be imposed for the purpose of enabling the distribution licensee to
comply with the regulations made under section 53;

(b) any terms restricting any liability of the distribution licensee for economic loss resulting from
negligence of the person to whom the electricity is supplied.

49. Agreements with respect to supply or purchase of electricity.—Where the Appropriate
Commission has allowed open access to certain consumers under section 42, such consumers,
notwithstanding the provisions contained in clause (d) of sub-section (/) of section 62, may enter into an
agreement with any person for supply or purchase of electricity on such terms and conditions (including
tariff) as may be agreed upon by them.

'[50. The Electricity supply code.—The State Commission shall specify an electricity supply code
to provide for recovery of electricity charges, intervals for billing of electricity charges, disconnection of
supply of electricity for non-payment thereof, restoration of supply of electricity, measures for preventing
tampering, distress or damage to electrical plant or electrical line or meter, entry of distribution licensee
or any person acting on his behalf for disconnecting supply and removing the meter, entry for replacing,
altering or maintaining electric lines or electrical plants or meter and such other matters.]

51. Other businesses of distribution licensees.—A distribution licensee may, with prior intimation
to the Appropriate Commission, engage in any other business for optimum utilisation of its assets:

Provided that a proportion of the revenues derived from such business shall, as may be specified by
the concerned State Commission, be utilised for reducing its charges for wheeling:

Provided further that the distribution licensee shall maintain separate accounts for each such business
undertaking to ensure that distribution business neither subsidises in any way such business undertaking
nor encumbers its distribution assets in any way to support such business:

Provided also that nothing contained in this section shall apply to a local authority engaged, before
the commencement of this Act, in the business of distribution of electricity.

Provisions with respect to electricity traders

52. Provisions with respect to electricity trader.—(/) Without prejudice to the provisions contained
in clause (¢) of section 12, the Appropriate Commission may, specify the technical requirement, capital
adequacy requirement and credit worthiness for being an electricity trader.

(2) Every electricity trader shall discharge such duties, in relation to supply and trading in electricity,
as may be specified by the Appropriate Commission.

1. Subs. by Act 26 0f 2007, s. 9, for section 50 (w.e.f. 15-6-2007).
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ANNEXURE R6 /8

DERC (Supply Code and Performance Standards) Regulations, 2017

(TO BE PUBLISHED IN DELHI GAZETTE EXTRAORDINARY PART)
GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI

Delhi Electricity Regulatory Commission
Viniyamak Bhawan, C-Block, Shivalik, Malviya Nagar, New Delhi-110017

Notification
Delhi

No. F.17(85)/Engg./DERC/15-16/5109----- In exercise of the
powers conferred by Section 46, 50 read with Section 57, Section 181 of
the Electricity Act, 2003 (Act 36 of 2003) and all other powers enabling it
in this behalf and after previous publication, the Delhi Electricity
Regulatory Commission hereby makes the following Regulations, namely
Delhi Electricity Regulatory Commission (Supply Code and Performance
Standards) Regulations, 2017.

CHAPTER -1
GENERAL

1. Short title, extent and commencement:-
(1) These Regulations may be called “Delhi Electricity Regulatory
Commission (Supply Code and Performance Standards)
Regulations, 2017",

(2) These Regulations shall be applicable to all the Distribution
Licensees including Deemed Licensees and all consumers in the
National Capital Territory of Delhi.

(3) These Regulations shall come into force from 1.9.2017,

2. Definitions:-
In these Regulations, unless the context otherwise requires: -

(1) “Act” means the Electricity Act, 2003, as amended from time to
time;

(2) “Accredited laboratory” means a laboratory accredited by
National Accreditation Board for Testing and Calibration
Laboratories (NABL);

Page 1 of 121
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(ii)

366

An undertaking to be given by the consumer to the effect
that alteration/addition is as per the prevailing Building
Bye-Laws;

11. New Electricity Connection:-

The Licensee shall process the application for new connection, within
the time frame as specified in these Regulations

(1) Submission of application along with all documents:-

(i) The Applicant shall make application for new connection to

the Licensee in the form notified in the Commission’s
Orders:

Provided that a non-refundable registration cum processing
fee as notified in the Commission’s Orders shall be levied on
the applicant applying connection at Extra High Tension or
High Tension voltage level.

(ii) The applicant can also make application for new connection

(iii)

online on the website of Licensee:

Provided that the applications for new connection for 50
kVA and above, unless any other lower value as may be
notified by the Commission from time to time, shall be
submitted through online system only.

If the Applicant wishes to provide his own meter of
approved specifications, he shall explicitly inform the same
to the Licensee at the time of making the application.

(iv) The Licensee shall indicate all the deficiencies in the

(v)

application form to the applicant in one go only and shall
not raise any new deficiency subsequently.

In case the Licensee fails to intimate the applicant about
any deficiencies in his application on the spot or within the
stipulated 2 (two) days in case of online application, as the
case may be, the application shall be deemed to have been
accepted by the Licensee on the date of receipt of the
application.

Page 17 of 121
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(vi)

367

In case the applicant fails to remove such defects or fails to
inform the Licensee about removal of deficiencies within 30
(thirty) days from the date of receipt of intimation of
deficiencies, the application shall stand lapsed and the
applicant will have to apply afresh.

(vii) The application shall be considered to be accepted only on

removal of deficiencies as indicated under this Regulation.

(2) Field Inspection:-

()

(ii)

(iii)

(iv)

In case the application form is complete, the Licensee shall,
at the time of receipt of application form, stipulate a date
and time for inspection of applicant’s premises in mutual
consultation with the applicant, giving a written
acknowledgement.

The date of inspection shall be scheduled within 2 (two)
days from the date of acceptance of the application:

Provided that if the applicant wishes to have a different date
and time for field inspection, which is beyond the stipulated
date & time, the excess time taken by the applicant shall
neither be considered for computation of total time taken
for release of connection nor for the purpose of
compensation:

Provided further that if the applicant wishes, he can get the
inspection scheduled on a holiday for the Licensee, on
payment of an inspection fee as notified in the
Commission’s Orders.

The Licensee shall conduct field inspection of the premises
in the presence of the applicant or his representative on the
appointed date and time.

The Licensee shall not sanction the load, if upon inspection,
the Licensee finds that;

Page 18 of 121
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(vi)

(vii)
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DERC (Supply Code and Performance Standards) Regulations, 2017

a. the information as furnished in the application is at
variance to the actual position, or

b. the installation is defective or

c. the energisation would be in violation of any provision
of the Act, Electricity Rules, Regulations or any other
requirement, if so specified or prescribed by the
Commission or Authority under any of their Regulations
or Orders.

The Licensee shall give intimation to the applicant on the
spot in writing about the defects/deficiencies, if any,
observed during the field inspection.

The applicant shall ensure that all defects/deficiencies are
removed within 30 (thirty) days from receipt of intimation
of defects/ deficiencies.

On receipt of information from the applicant about removal
of defects/deficiencies, the Licensee shall intimate the
applicant about date for re-inspection of the premises of the
applicant which shall not be later than 2 (two) days of
receipt of information from the applicant about removal of
defects/deficiencies.

(viii)In case the applicant fails to remove such

(ix)

defects/deficiencies or fails to inform the Licensee about
removal of defects/deficiencies within 30 days from the
date of receipt of intimation of defects/deficiencies, the
application shall stand lapsed and the applicant will have to
apply afresh:

Provided that the Licensee may grant additional time to the
applicant for completion of works, in case the applicant
submits a written request for the same, within 30 (thirty)
days from the date of receipt of intimation of
defects/deficiencies.

In case the Licensee fails to carry out field inspection/re-
inspection within 2 (two) days from the date of acceptance
of application or from the date of receipt of intimation of
removal of site defects/deficiencies, the load applied for
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connection shall be deemed to have been sanctioned after 2
(two) days from the date of acceptance of the application or
the date of receipt of information for removal of
defects/deficiencies, as the case may be.

(3) Load Sanction and Demand Note:-

()

(ii)

(iii)

(iv)

(V)

Save as otherwise provided in the Act or these Regulations,
the Licensee shall sanction the load as requested by the
applicant.

The Licensee shall raise the demand note to the applicant,
within 2 (two) days of the field inspection subject to
rectification of defects/deficiencies, for applicable charges,
giving its breakup under the heads such as Service Line
cum Development (SLD) charges, Security deposit, security
towards pre-payment meter, road restoration charges,
reconnection charges, etc. after giving due adjustment for
the registration cum processing fee collected, if any, at the
time of submission of the application:

Provided that in cases where consumer contribution is
required for augmentation of network, the demand note
shall be raised by the licensee within 10 (ten) days of the
field inspection.

The applicant shall make payment within 2 (two) days of
the receipt of the demand note.

In case the applicant finds difficulty in making the payment
within 2(two) days, the applicant may request the Licensee,
in writing, for an extension of time for a maximum period of
15 (fifteen) days.

The Licensee shall be under obligation to energise the
connection on receipt of full payment against the demand
note subject to the condition that the time extended under
sub-regulation (iv) above shall not be counted in working
out the total time taken for energisation of connection by
Licensee nor the consumer shall be entitled to seek any
compensation for such extended period.
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370

(4) Energisation of Connection:-

(i) Where connection is to be provided from existing
distribution system in electrified areas:-

d.

In cases where road cutting permission or right of way
is not required, the Licensee shall energize the
connection within 1(one) day from the date of receipt
of full payment.

In cases where road cutting permission or right of way
is required, the Licensee shall energize the connection
within 9(nine) days from the date of receipt of full
payment:

Provided that if delay in road cutting permission or
right of way is beyond 2(two) days from the date of
submission of request by the distribution licensee, such
delay shall not be counted in working out the total time
taken for energisation of connection by Licensee nor
the consumer shall be entitled to seek any
compensation for such period.

The total time for providing connection from existing
distribution system shall not exceed the time schedule
specified under these Regulations.

For the purpose of illustration, the total time taken for
release of connection in electrified area from the
existing distribution system, where there is no
deficiency in the application or during field inspection,
shall be as under:

Sl. Description Time period
No.
(i) Acceptance of | Zero date
Application
(i) Field Inspection Within 2 days of
Acceptance of
Application
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(iii) Load Sanction and |Within 2 days of Field
demand note Inspection

(iv) Payment of demand |Within 2 days of
note raising demand note

(v) Release of connection, | Within 1 day of
where no RoW or road | receipt of payment
cutting permission is
required

Release of connection, | Within 9 days of
where RoW or road | receipt of payment
cutting permission is
required

(vi) Total time for release | Within 7 days of
of connection where | acceptance of
no RoW or road | application

cutting permission is
required

Total time for release | Within 15 days of
of connection where | acceptance of
RoW or road cutting | application

permission is required

(ii) Connection where system augmentation is required in
electrified areas:-

d.

The Licensee shall not deny new connection as long as
the peak load including the load capacity of the new
connection on the applicable distribution transformer
falls within and up to 90% of the rated capacity of the
transformer,

The Licensee shall take appropriate action for
augmentation of the capacity, as soon as the peak load
on the existing applicable distribution transformer(s)
reaches about 70% of its rated capacity.

Page 22 of 121

116



DERC (Supply Code and Performance Standards) Regulations, 2017

c. Subject to sub-clause (a) above, if giving of new
of distribution
system, the Licensee shall inform the applicant about
the approximate time frame by which the applied load
can be energized. Such time frame shall not exceed the

connection

372

requires

augmentation

time schedule specified as under:

()

Electrified Areas
(where extension
of line upto five
poles is required)

Within 15 days from the
date of receipt of full
payment against
demand note,

(i)

Electrified Areas
(Where
extension of lines
or augmentation
of Distribution
Transformation
capacity,where
peak load of
transformer has
reached 90% of

Within 2 months from
the date of receipt of
full payment against
demand note,

(i)

its rated
capacity)
Electrified Areas
(Where new
Distribution
Transformer is
required)

Within 4 months from
the date of receipt of
payment against
demand note

(iv)

Electrified Areas
(Where existing
11 KV network
needs to be
augmented)

Within 6 months from
the date of receipt of
payment against
demand note
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(v) Electrified Areas| Within 8 months from
(Where existing | the date of receipt of
66/33 kV grid| payment against
sub-station demand note
needs to be
augmented)

Provided that the Licensee may approach the Commission
for extension of time specified in specific cases, where
magnitude of electrification works is such that it requires
more time, duly furnishing the details in support of such
request for extension.

Connection in Un-electrified areas:-

The licensee shall upload the updated details of un-
electrified areas as on 31% March of every year alongwith
the geographical map clearly indicating the boundaries of
such areas under its licensed area of supply by the end of
April of that year:

Provided that the Licensee for the first time shall upload the
details of un-electrified areas as on 31.7.2017 alongwith the
geographical map clearly indicating the boundaries of such
areas under its licensed area of supply:

Provided further that the details of un-electrified areas as
on 31.7.2017 shall be uploaded by the Licensee on its
website by 31.8.2017 and shall remain on its website unless
reviewed by the Commission.

The Licensee shall submit in the Business Plan, details of
un-electrified areas under its area of supply and proposal
for its electrification during the control period.

The Licensee shall submit alongwith the filing of tariff
petition, the detailed plan for electrification of these areas
duly taking into account the number of pending applications
for service connections, potential for load growth etc.
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d. The Licensee shall ensure that all relevant laws of the land
are complied with.

e. The Licensee shall complete the electrification of un-
electrified areas and release the connection within the time
schedule specified as under:

(i)| Where connection from | Within 4 months from the

nearby existing | date of receipt of approval

network is possible from the Commission,
wherever required, subject
to:

(i) receipt of service line cum
development charges under
Regulation 21 from the
developer or the applicant as
the case may be; and

(ii) availability of right of
way & land, wherever
required.

(ii)] Where new network is| Within 12 months from the
to be laid or grid| date of receipt of approval
station needs to be| from the Commission,
established wherever required, subject
to:

(i) receipt of service line cum
development charges under
Regulation 21 from the
developer or the applicant as
the case may be; and

(ii) availability of right of
way & land, wherever
required.

Page 25 of 121

119



375

DERC (Supply Code and Performance Standards) Regulations, 2017 1 20

Provided that on request of the licensee, the Commission
may allow extension of time for electrification works in
specific cases, based on the justification and the details
furnished by the Licensee:

Provided further that once electrification of such area is
completed, the timelines for energisation of connection shall
be in accordance with the provisions of these Regulations
for energisation of connection in electrified areas.

(iv) All connections to be energized using bus-bars:-

a. If more than one connection in a premises/complex are
energized using a single service line or a cable, all such
connections shall be energized using the bus-bars only
without looping with other meters.

b. Any existing connection, provided through loop
connections, energized prior to 18th April, 2007 (date
of notification of Delhi Electricity Supply Code and
Performance Standards Regulations, 2007), shall be
rectified and re-energized using bus-bars within 6 (six)
months from the date of applicability of these
Regulations.

c. The consumer shall have the right to check / verify that
the neutral of its meter is connected directly from the
bus bar and not in any other manner.

d. Subject to Sub-Clause (b) above, if it is found that the
consumer's meter is energized through neutral looping
and not directly from the bus bar, the Licensee shall be
liable to pay compensation as specified in Schedule-I of
the Regulations.

(v) Compensation for delay in energizing connection:-

a. In case the Licensee fails to provide the connection to
an applicant within the prescribed time lines, the
Licensee shall be liable to pay the applicant,
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compensation as specified in Schedule-I of the
Regulations.

b. For determination of compensation, the time taken for
release of connection shall not be considered on
account of the following:-

(i) If at any stage, additional time period is sought by
the applicant for reasons to be recorded in writing;
or

(ii) If the same is on account of reasons such as right
of way, acquisition of land, delay in permission for
road cutting etc., or occurrence of any force
majeure event, over which Licensee has no control
and the reasons for the delay are communicated
to the applicant within the period specified for
energisation; or

(iii) If additional time is allowed by the Commission for
completion of work.

c. In case the Licensee fails to provide connection to an
applicant after raising a demand note, the Licensee
shall pay the applicant, compensation as per Schedule-
I of the Regulations:

Provided that the Licensee shall also refund the amount
deposited by the applicant against the demand note
along with interest as applicable in case of Security
Deposit, within 30 (thirty) days from the date load is
not sanctioned:

Provided further that if the connection could not be
provided after issuance of the demand note for the
reasons attributable to the applicant, no compensation
shall be payable and the Licensee shall refund the
amount deposited by the applicant against the demand
note.
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(vi) Electricity Connection based on occupancy as per
Regulation 10 (3)(v & vi):-

a. The Licensee shall provide the electricity connection to
such applicant only through pre-payment meter by
charging a refundable security also as notified in the
Commission’s Orders towards pre-payment meter:
Provided that if the load demanded by the applicant is
more than 45kW, the Licensee may provide the
connection through post-paid meter:

b. The electricity connection shall be valid during the
currency of said lease agreement or mutually extended
period of lease by the occupier and the owner.

c. The Licensee shall disconnect the electricity connection
on expiry of lease agreement, unless extended.

d. In case the proof of occupancy is rent receipt alongwith
undertaking that the rent receipt is signed by the
owner or his authorized representative, the electricity
connection shall be disconnected on the request of the
owner or his authorized representative:

Provided that notice of at least one month period shall
be given by the owner or his authorized representative
to the Licensee and the occupier .

e. At the time of disconnection, if the pre-payment meter
is not defective/damaged, the Licensee shall refund the
security collected towards pre-payment meter
alongwith the balance within 7 (seven) days of
disconnection through demand draft or electronic
clearance system.

12. Single point supply:

(1) The Licensee shall, if so requested, give single point supply, to
the premises with multiple consumers/beneficiaries such as:

(i) Multi-storey buildings.

(ii) Residential complex developed by any developer.
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CHAPTER - VI
DISCONNECTION AND RECONNECTION

50. Grounds for disconnection:-

51.

The Licensee shall not disconnect the supply of electricity to any
consumer except on any one or more of the following grounds:-

(1)

(2)
(3)

(4)

(5)

(6)

(7)

(8)

If the consumer defaults in payment of the dues payable to the
Licensee within the period stipulated in the notice.

If the consumer is found to have indulged in theft of electricity.

If the consumer refuses to allow a licensee or any person duly
authorized by the licensee to enter his premises or land in
pursuance of the provisions of sub-section (1) or sub-section
(2) of Section 163 of the Act.

If the Licensee is entitled to do so under an agreement with the
consumer.

Failure of consumer to comply for taking effective steps for
generating harmonics within permissible limits as per
Regulation 8.

Failure of consumer to make meter accessible as per Regulation
31.

If the Licensee is mandated to do so by an order of a legal
authority, competent to issue such a mandate.

If the supply of electricity to the consumer is liable to be
disconnected as per any of the provisions of the Regulations.

Procedure for Disconnection:-

(1)

Save as provided otherwise in these Regulations, the Licensee
shall not disconnect electricity supply to any consumer without
issuing him a disconnection notice, in writing, giving him at
least 15 (fifteen) clear days, to be reckoned from the date of
serving the same, intimating the consumer about the grounds
for disconnection:
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(2)

(3)

379

Provided that in the case of detection of theft of electricity, the
supply of electricity shall be disconnected immediately as
provided in subsection (1A) of Section 135 of the Act:

Provided further that in the case of disconnection under:

(i) Regulation 50 (1), the Licensee may disconnect the supply
of electricity on expiry of the notice period.

(ii) Regulation 50(5), the provisions of Regulation 8 shall be
applicable.

(iii) Regulation 50(6), the provisions of Regulation 31 shall be
applicable.

(iv) Regulation 50(7), the provisions of the Order of the Legal
authority shall be applicable.

The supply shall be disconnected only if the grounds of the
disconnection as specified in the notice are not removed or
rectified within the notice period.

The supply under Regulation 50(1), 50(4), 50(5), 50(6), 50(7)
shall not be disconnected on bank holidays or after 12 noon.

52. Prevention from Unauthorized Reconnection:-

(1)

(2)

(3)

The consumer shall not reconnect its supply unauthorizedly
from the system of the Licensee or from the live connection of
any other consumer.

In case the consumer indulges in unauthorized reconnection
from the system of the Licensee directly, the Licensee may
initiate action as per provisions of Section 138 of the Act.

In case the consumer indulges in unauthorized reconnection
from the supply of any other consumer, the Licensee may
initiate action as per provisions of unauthorized use of
electricity against such consumer who has provided the supply:
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Delhi Electricity Regulatory Commission
Viniyamak Bhavan, C-Block, Shivalik, Malviya Nagar, New Delhi-110017

F.17(85)/Engg./DERC/2020-21/6908

Schedule of Charges and the Procedure (Sixth Amendment) Order, 2021
(Date of Order: 15.04.2021)

The Delhi Electricity Regulatory Commission in exercise of the powers vested under
Regulation 84 and Regulation 87 of Delhi Electricity Regulatory Commission (Supply
Code and Performance Standards) Regulations, 2017, hereby makes the following
amendment in its Order dated 31.08.2017 (hereinafter referred to as “the Principal
Order”).

1.0 Short title and commencement:
This Order may be called as Schedule of Charges and the Procedure (Sixth
Amendment) Order, 2021 and shall be effective from the date of its issue,

2,0 Amendment in Clause 2 of the Principal Order:
Sub=clause (3) and sub clause (4) shall be inserted at the end of Sub=clause (2) of
Clause 2 of the Principal Order namely;

(3) In case of residential buildings, for release of electricity connection the
Distribution Licensee shall not insist for Fire Clearance Certificate for the
residential building having height upto 15 meters without stilt parking and upto
17.5 meters with stilt parking:

4(1) In case the total height of such building is more than 15 meters without
stilt parking and more than 17.5 meters with stilt parking, the distribution
licensee shall:

(i) release the electricity connection in the dwelling units which are within the
height of 15 meters without stilt parking and within the height of 17.5 meters
with stilt parking of the building, without insisting for Fire Clearance Certificate:

(ii) in the dwelling units which are above the height of 15 meters without stilt
parking and which are above the height of 17.5 meters with stilt parking of the
building, the electricity connection shall not be provided unless the fire
clearance certificate has been obtained:

Provided that in case such dwelling units above 15 meters without stilt parking
and above 17.5 meters with stilt parking of the building indulge in unauthorized
connection from the system of licensee or from the live connection of any other
consumer, the licensee may initiate an action as per provisions of Section 126,
Section 135 , Section 138 or any other section as may be applicable of the
Electricity Act, 2003 and the electricity connection of such consumer who has
provided the supply unauthorisedly, shall be disconnected immediately;

4(2) The Distribution Licensee shall inspect such premises periodically.
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3.0 Amendment in Annexure of the Principal Order:

(i) The entry No. 3(b) in the Annexure I ‘format for application form of new
connection’ shall be substituted and read as under:

(b) | Where supply is required | Unique Property Identification Code (UPIC)

House/plot/premise no.

Street

Area/colony

Pin Code

Telephone No.:
Mobile:
E-mail:

(i)  The clause 5 of the Declaration of Annexure=I shall be substituted and read as
under:

5. That the building has been constructed as per prevalent building Bye-Laws and
the fire clearance certificate, if required, is available with the applicant.

(iii) The clause 7B(ii) of the Declaration of Annexure-I shall be deleted and clause
7B shall be read as under:

B. Agricultural Consumers
i. Certificate of Residence from Block Development Officer;

(iv) The modified Annexure-I ‘format for application form of new connection’ is
enclosed herewith.

Sd/= Sd/=
(Dr. A. K. Ambasht) (Justice S. S. Chauhan)
Member Chairperson
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ANNEXURE-I
Form f lication form — New Connection
Licensee name M/s....
Photograph
Application No.
3 Name of the applicant/organization:
2: Name of
father/mother/spouse/director/partner/trust
ee:
3. Address:
(a) | For communication House/plot/premises no.
Street
Area/colony
Pin Code
Telephone No.:
Mobile:
E-mail:
(b) | Where supply is required Unique Property Identification Code (UPIC)

House/plot/premise no.

Street

Area/colony

Pin Code

Telephone No.:
Mobile:
E-mail:

(c) | Indicate landmarks (Pole No./Feeder Pillar
No./Nearest House No.) to identify the
location
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4, Category for Electricity Usage (i)Domestic Category

(As per applicable Tariff Schedule) (ii)Non domestic

(iii) Industrial

(iv)Agricultural& Mushroom cultivation
(v) Public Utilities

(vi)DIAL

(vii) Advertisement/Hoardings

(viii) Charging of E-rickshaw/E-vehicle

Note: the applicant shall refer the applicable tariff schedule for correct tariff category. In case of
any clarification, the applicant shall seek help of the licensee.

5. Purpose of supply

6. Total load applied for (in kW)/ (in kVA)

7. Contract Demand applied for (in kW)/ (in

kVA)

8. PAN No. (For correct deduction of TDS, if
any)

9. Please indicate whether you want to purchase

your own CEA approved meter having
additional features as approved by the
Commission (Yes/No)

10. List of documents attached:
(i)Identity proof submitted along with this application form
(ii)Proof of ownership or occupancy of premises for which electricity connection is required

(iii)If applicant is an organization (tick Certificate of incorporation/registration issued by
applicable) the Registrar
11, Declaration Form
Date: Signature of the applicant/ authorized signatory along with
company seal:
Place: Name:
Declaration
X; Son/Daughter of Resident of

(hereinafter referred to as “Applicant”, which term shall mean and include
executors, administrators, heirs, successors and assigns), do hereby swear and declare as under:

Or
The , @ company incorporated under the provisions of the Companies Act,
1956 or as amended, having its registered office at

(hereinafter referred to as
“Applicant”, which expression shall, unless repugnant to the context or meaning thereof, include its
successors and assigns), through its Authorized representative Mr. , do hereby
swear and declare as under:
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Or

A Sole proprietorship/ a partnership firm having its office at
(hereinafter referred to as the applicant which unless the context otherwise provides includes its successors
and assigns), through Mr, , who is a partner or an authorized representative do
hereby swear and declare as under:

THAT the Applicant is a lawful occupant of the premises at
(hereinafter the “Premises”).

THAT the Applicant has requested the licensee to provide a service connection at the above-mentioned
premises in the Applicant’s name for the purpose mentioned in the application form.

THAT in furnishing the present Declaration, the Applicant has clearly understood that should any of the
statements in this declaration prove to be false or incorrect at any later stage, the licensee shall be within
his lawful rights to disconnect supply to the premises without any prior notice and proceed to adjust
electricity supply dues payable by the applicant against consumer security deposit and /or recover the same
in accordance with Law.

THAT the Applicant has complied with all requirements under all statute for the time being in force and the
Applicant himself/herself shall be held legally responsible for any issue arising out of any such
noncompliance for which the licensee may initiate action in accordance with applicable law.

THAT I, the Applicant hereby agree and undertake:

1. That no objection certificate for seeking electricity connection from the co-owner has been obtained
(in case the applicant is not the sole owner of the premises).

2. To indemnify the licensee against all proceedings, claims, demands, costs, damages, expenses that
the licensee may incur by reason of a fresh service connection given to the Applicant.

3. That to the best of applicant’s knowledge, all electrical works done within the premises are as per
Central Electricity Authority (Measures relating to Safety and Electricity Supply) Regulations, 2010
as amended from time to time.

4, That the internal Wiring at the premises has been tested by a Licensed Electrical
Contractor/designated officer of the Government# and the test certificate is available with the
applicant:

#in case of Government quarters/offices,

5. That the building has been constructed as per prevalent building Bye-Laws and the fire clearance
certificate, if required, is available with the applicant.

6. *That there is a provision of lift in premises and the applicant has obtained the lift fitness certificate
from the Electrical Inspector for the lift in the said premises and the same is available with the
applicant.

* Strike out which is not applicable
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7. That the applicant has applied for the correct category of tariff as per the applicable tariff schedule.
For either of the following categories of connection, the applicant has the relevant documents
available with him.

*Applicable for selected consumer category

A. Industrial (Tick whichever is available)

a. (i)Valid Industrial License; or
(ii)Factory License; or
(iii)Household License; or
(iv)Lal Dora Certificate in case of rural village;or

(v)Any other document authorizing the applicant to run the industryOR

b. (i)Occupancy-cum-completion certificate from concerned Municipal Corporation or DDA; or
(ii) Consent to Establish from Delhi Pollution Control Committee(DPCC);or
(iii)Provisional Industrial License; or
(iv)Sanctioned building plan from concerned Municipal Corporation or DDA

B. Agricultural Consumers
i. Certificate of Residence from Block Development Officer; or

C. Non-domestic for Khokhas and Temporary Structure
i. the Bazaari Receipt Number; or

ii. No Objection Certificate for Khokha/Temporary Structure from concerned Municipal
Corporation of Delhi or Delhi Development Authority or any other concerned Land Owning Agency

Please provide following information in respect of certificate available with the applicant
(Certificate No., issuing authority, date of issue, Purpose, validity, if applicable)
D. Charging station for electric vehicles

An undertaking by the applicant that the charging station for electric vehicles is as per the
specifications as may be specified by Central Electricity Authority or Bureau of Indian Standards
from time to time.

8. *That the industrial connection is taken based on the documents mentioned in clause 7A(b) above
and I shall obtain the valid document as mentioned in clause 7A(a) above within a period of 3 months
from issue of electricity connection.

*Strike out if not applicable

9. That above referred applicable documents/certificates indicated at various points are available with
me and can be inspected by the Licensee at any time. In case of failure reluctance to produce/allow
the inspection of said documents/certificates the licensee may disconnect the connection granted
owing to such failure/, reluctance
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10.

11.

12

1.3¢

14,

15,

16.

17.

18.

19;

That I shall provide a legible and certified copy of any of above applicable documents to the licensee
pursuant to order/request of any government agency, judicial forum or any other authority seeking
such information.

That my industry/trade has not been declared to be releasing obnoxious hazardous/pollutant by any
government agency and that no orders of any Court or judicial authority would be breached by
running of my industry/trade or granting any electricity connection to the same. The licensee is
indemnified against any loss accrued by the applicant on this account that on an Order issued by a
Court of law or judicial authority or any government agency for disconnection of electricity, the
licensee may disconnect the supply.

That I shall indemnify and hold harmless, the licensee, in case of any injury or incident on account
of any fault in electrical work in the premises and the licensee shall not be liable for any mishap or
incident occurring at the premises to the applicant on account of any faulty/defective/inferior quality
wiring at the premises for which the connection is being applied.

To pay the electricity consumption bills and all other charges at the rates set out in the licensee’s
Tariff Schedule and miscellaneous charges for supply as may be in force from time to time, regularly
as and when the same becomes due for payment.

To deposit the additional security deposit and additional service line cum development (SLD)
charges, if any from time to time based on the prevailing Orders/rules, directions and Regulations
of the Commission.

To abide by the provisions of the Electricity Act, 2003, all applicable laws, conditions of Supply/Tariff
Orders and any other Rules or Regulations as may be notified by the Commission, as applicable from
time to time.

That licensee shall be at liberty to adjust the electricity consumption charges due/outstanding along
with any other charges against the Consumer Security Deposit paid by the Applicant, in the event of
termination of the agreement prior to expiry of the contracted period or in case of any contractual
default as per provisions of regulations/rules/orders/directions of the Commission.

That as per Delhi Electricity Regulatory Commission (Supply Code and Performance Standards)
Regulations, 2017 or as amended from time to time, I shall provide suitable and adequate space for
installation of the meter/electrical equipments where the licensee may have ready access to the
same,

To allow clear and un-encumbered access to the meters for the purpose of meter reading and it’s
checking etc.

That the licensee may disconnect the electric supply under reference, in the event of any default,
non-compliance of statutory provisions and in the event of a legally binding directive by Statutory
Authority (ies) to effect such an order. This shall be without prejudice to any other rights of the
licensee including that of getting its payment as on the date of disconnection.




387
132

20.All the above declaration given by the Applicant shall be construed to an Agreement between the
licensee and the Applicant.

Signature of the Applicant
Name of the applicant
SIGNED AND DELIVERED
In presence of witness

Name of Withess




ANNEXURE R6 /10

THE DELHI MUNICIPAL CORPORATION ACT, 1957
ACT NO. 66 OF 1957
[28th December, 1957.]
An Act to consolidate and amend the law relating to the Municipal Government of Delhi.
BE it enacted by Parliament in the Eighth Year of the Republic of India as follows:—
CHAPTER 1
PRELIMINARY

1. Short title, extent and commencement.—(/) This Act may be called the Delhi Municipal
Corporation Act, 1957.

(2) Except as otherwise provided in this Act, it extends only to Delhi.

(3) The provisions of this Act, except this section which shall come into force at once, shall come into
force on such date! as the ?[>[Central Government]] may, by notification in the Official Gazette, appoints:

Provided that different dates may be appointed for different provisions of this Act and any reference in
any such provision to the commencement of this Act shall be construed as a reference to the coming into
force of that provision.

2. Definitions.—In this Act, unless the context otherwise requires,—

4[(Z) “Administrator” means the Lieutenant Governor of the National Capital Territory of Delhi;]

5[(14) “annual value" means the annual value of any vacant land or covered space of any building
determined under sectionl16E;]

°[ ’[(1B)] "Appellate Tribunal" means an Appellate Tribunal constituted under section 347A;]]

(2) “budget-grant” means the total sum entered on the expenditure side of a budget estimate under
a major head and adopted by 2[ °[the Corporation]] and includes any sum by which such budget-grant
may be increased or reduced by transfer from or to other heads in accordance with the provisions of
this Act and the regulations made thereunder;

(3) “building” means a house, out=house, stable, latrine, urinal, shed, hut, wall (other than a
boundary wall) or any other structure, whether of masonry, bricks, wood, mud, metal or other material
but does not include any portable shelter;

(4) “bye-law” means a bye-law made under this Act, by notification in the Official Gazette;

(5) “casual vacancy” means a vacancy occurring otherwise than by efflux of time in the office of a
councillor an alderman or in any other elective office;

1. 2nd January, 1958, vide notification No. F. 20/3/58/SR (R), dated 31st December, 1957, in respect of S. 2, Chap. II, sS.
54, 55, 56, 57, 58, 59, 89 and 97, Chap. XXIII, ss. 485, 487, 488, 491, 500, 509, 513 and 515, see Gazette of India, Extraordinary,
Part IV.
15th February, 1958, vide notification No. F. 20/3/58/SR (R), dated 11th February, 1958, in respect of S. 510, see Gazette of
India, Extraordinary, Part IV.
7th April, 1958, vide notification No. F. 20/3/58/SR (R), dated Sth April, 1958, in respect of All the provisions of the Act (other
than those which have already been brought into force), see Gazette of India, Extraordinary, Part IV.

2. Subs. by Act 12 0f 2011, s. 2, for “Central Government” (w.e.f. 13-1-2012).

3. Subs. by Act 10 of 2022, s. 2, for “Government” (w.e.f. 22-5-2022).

4. Subs. by Act 67 of 1993, s. 2, for clause (1) (w.e.f. 1=10-1993).

5. Ins. Delhi Act 6 of 2003, s. 3 (w.e.f. 1-8-2003).

6. Ins. by Act 42 0of 1984, s. 2 (w.e.f. 10-12-1985).

7. Clause (JA4) re-numbered as clause (/B) by Delhi Act 6 of 2003, s. 3 (w.e.f. 1-8-2003).

8. Subs. by Act 12 of 2011, s. 2, for  the Corporation” (w.e.f. 13-1-2012).

9. Subs. by Act 10 0f 2022, s. 2, for “a Corporation” (w.e..f. 22-5-2022).
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(b) any electric wire for lighting such lamp;
(¢) any post, pole, standard, stay, strut, bracket or other contrivance for carrying, suspending or
supporting any electric wire or lamp.
(2) No person shall wilfully or negligently extinguish the light of any lamp set up in any public street
or any public place.

(3) If any person wilfully or through negligence or accident breaks, or causes any damage to, any of
the things described in sub-section (7), he shall in addition to any penalty to which he may be subjected
under this Act, pay the expenses of repairing the damage so done by him.

CHAPTER XVI
BUILDING REGULATIONS

'[330A. General superintendence, etc., of the *[’[Central Government]].—Notwithstanding
anything contained in any other provision of this Act, the Commissioner shall exercise his powers and
discharge his functions under this Chapter, under the general superintendence, direction and control of the
[ *[Central Government]].]

331. Definition.—In this Chapter, unless the context otherwise requires, the expression “to erect a
building” means—

(a) to erect a new building on any site whether previously built upon or not;
(b) tore-erect.—

(i) any building of which more than one-half of the cubical contents above the level of the
plinth have been pulled down, bumnt or destroyed, or

(if) any building of which more than one-half of the superficial area of the external walls above
the level of the plinth has been pulled down, or

(iii) any frame building of which more than half of the number of the posts or beams in the
external walls have been pulled down;

(¢) to convert into a dwelling house any building or any part of a building not originally constructed
for human habitation or, if originally so constructed, subsequently appropriated for any other purpose;

(d) to convert into more than one dwelling house a building originally constructed as one dwelling
house only;

(e) to convert into a place of religious worship or into a sacred building any place or building not
originally constructed for such purpose;

(f) to roof or cover an open space between walls or buildings to the extent of the structure which is
formed by the roofing or covering of such space;

(g) to convert two or more tenements in a building into a greater or lesser number;

(h) to convert into a stall, shop, warehouse or godown, stable, factory or garage any building not
originally constructed for use as such or which was not so used before the change;

(i) to convert a building which when originally constructed was legally exempt from the operations
of any building regulations contained in this Act or in any bye-laws made thereunder or in any other
law, into a building which had it been originally erected in its converted form, would have been subject
to such building regulations;

1. Ins. by Act 67 of 1993, 5. 98 (w.e.f 1-10-1993).

2. Subs. by Delhi Act 12 0f 2011, s. 2 “the Corporation” (w.e.f. 13-1-2012).

3. Subs. by Act 10 of 2022, s. 2, for “a Corporation” (w.e.f. 22=5-2022).

4. Subs. by Delhi Act 12 of 2011, s. 2 * Central Government” (w.e.f. 13-1-2012).
5. Subs. by Act 10 0f 2022, s. 2, for “Government” (w.e.f. 22-5-2022).
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(j) to convert into or use as dwelling house any building which has been discontinued as or
appropriated for any purpose other than a dwelling house.

332. Prohibition of building without sanction.—No person shall erect or commence to erect any
building, or execute any of the works specified in section 334 except with the previous sanction of the
Commissioner, not otherwise than in accordance with the provisions of this Chapter and of the bye-laws
made under this Act in relation to the erection of buildings or execution of works.

333. Erection of building.—(7) Every person who intends to erect a building shall apply for sanction
by giving notice in writing of his intention to the Commissioner in such form and containing such
information as may be prescribed by bye-laws made in this behalf.

(2) Every such notice shall be accompanied by such documents and plans as may be so prescribed.

334. Applications for additions to, or repairs of, buildings.—(/) Every person who intends to
execute any of the following works, that is to say—

(a) to make any addition to a building;

(b) to make any alteration or repairs to a building involving the removal or re-erection of any
external or partly wall thercof or of any wall which supports the roof thereof to an extent exceeding
one-half of such wall above the plinth level, such half to be measured in superficial feet;

(¢) to make any alteration or repairs to a frame building involving the removal or re-erection of
more than one-half of the posts in any such wall thereof as aforesaid; or involving the removal or re-
erection of any such wall thereof as aforesaid to an extent exceeding one-half of such wall above plinth
level, such half to be measured in superficial feet;

(d) to make any alteration in a building involving—

(7) the sub-division of any room in such building so as to convert the same into two or more
separate rooms, Or

(i) the conversion of any passage or space in such building into a room or rooms;

(e) to repair, remove, construct, reconstruct or make any addition to or structural alteration in any
portion of a building abutting on a street which stands within the regular line of such street;

(f) to close permanently any door or window in an external wall;
(g) to remove or reconstruct the principal staircase or to alter its position;

shall apply for sanction by giving notice in writing of his intention to the Commissioner in such form and
containing such information as may be prescribed by bye-laws made in this behalf.

(2) Every such notice shall be accompanied by such documents and plans as may be so prescribed.

335. Ceonditions of valid notice.—(/) A person giving the notice required by section 333 shall specify
the purpose for which it is intended to use the building to which such notice relates; and a person giving
the notice required by section 334 shall specify whether the purpose for which the building is being used is
proposed or likely to be changed by the execution of the proposed work.

(2) No notice shall be valid until the information required under sub-section (/) and any further
information and plans which may be required by bye-laws made in this behalf have been furnished to the
satisfaction of the Commissioner along with the notice.

336. Sanction or refusal of building or work.—(/) The Commissioner shall sanction the erection of
a building or the execution of a work unless such building or work would contravene any of the provisions
of sub-section (2) of this section or the provisions of section 340.

(2) The grounds on which the sanction of a building or work may be refused shall be the following,
namely:—
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(a) that the building or work or the use of the site for the building or work or any of the particulars
comprised in the site plan, ground plan, elevation, section or specification would contravene the
provisions of any bye-law made in this behalf or of any other law or rule, bye-law or order made under
such other law;

(b) that the notice for sanction does not contain the particulars or is not prepared in the manner
required under the bye-laws made in this behalf;

(c) that any information or documents required by the Commissioner under this Act or any bye-
laws made thereunder has or have not been duly furnished,;

(d) that in cases falling under section 312, lay-out plans have not been sanctioned in accordance
with section 313;

(e) that the building or work would be an encroachment on Government land or land vested in the
Corporation;

(/) that the site of the building or work does not about on a street or projected street and that there
is no access to such building or work from any such street by a passage or path-way appertaining to
such site.

(3) The Commissioner shall communicate the sanction to the person who has given the notice; and
where he refuses sanction on any of the grounds specified in sub-section (2) or under section 340 he shall
record a brief statement of his reasons for such refusal and communicate the refusal along with the reasons
therefor to the person who has given the notice.

(4) The sanction or refusal as aforesaid shall be communicated in such manner as may be specified in
the bye-laws made in this behalf.

337. When building or work may be proceeded with.—(7) Where within a period of sixty days, or
in cases falling under clause (b) of section 331 within a period of thirty days, after the receipts of any notice
under section 333 or section 334 or of the further information, if any, required under section 335 the
Commissioner does not refuse to sanction the building or work or upon refusal, does not communicate the
refusal to the person who has given the notice, the Commissioner shall be deemed to have accorded sanction
to the building or work and the person by whom the notice has been given shall be free to commence and
proceed with the building or work in accordance with his intention as expressed in the notice and the
documents and plans accompanying the same:

Provided that if it appears to the Commissioner that the site of the proposed building or work is likely
to be affected by any scheme of acquisition of land for any public purpose or by any proposed regular line
of a public street or extension, improvement, widening or alteration of any street, the Commissioner may
withhold sanction of the building or work for such period not exceeding three months as he deems fit and
the period of sixty days or as the case may be, the period of thirty days specified in this sub-section shall
be deemed to commence from the date of the expiry of the period for which the sanction has been withheld.

(2) Where a building or work is sanctioned or is deemed to have been sanctioned by the Commissioner
under sub-section (/), the person who has given the notice shall be bound to erect the building or execute
the work in accordance with such sanction but not so as to contravene any of the provisions of this Act or
any other law or of any bye-law made thereunder.

(3) If the person or anyone lawfully claiming under him does not commence the erection of the building
or the execution of the work within one year of the date on which the building or work is sanctioned or is
deemed to have been sanctioned, he shall have to give notice under section 333 or, as the case may, be
under section 334 for fresh sanction of the building or the work and the provisions of this section shall
apply in relation to such notice as they apply in relation to the original notice.

(4) Before commencing the erection of a building or execution of a work within the period specified in
sub-section (3), the person concerned shall give notice to the Commissioner of the proposed date of the
commencement of the erection of the building or the execution of the work:
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Provided that if the commencement does not take place within seven days of the date so notified, the
notice shall be deemed not to have been given and a fresh notice shall be necessary in this behalf.

338. Sanction accorded under misrepresentation.—If at any time after the sanction of any building
or work has been accorded, the Commissioner is satisfied that such sanction was accorded in consequence
of any material misrepresentation or fraudulent statement contained in the notice given or information
further under sections 333, 334 and 335, he may be order in writing cancel for reasons to be recorded such
sanction and any building or work commenced, erected or done shall be deemed to have been commenced,
erected or done without such sanction:

Provided that before making any such order the Commissioner shall give reasonable opportunity to the
person affected as to why such order should not be made.

339. Buildings at corners of streets.—The Commissioner may require any building intended to be
erected at the corner of two streets to be rounded off or splayed or cut off to such height and to such extent
as he may determine, and may acquire such portion of the site at the corner as he may consider necessary
for public convenience or amenity.

340. Provisions as to buildings and works on either side of new streets.—(/) The erection of any
building on either side of a new street may be refused by the Commissioner unless and until such new street
has been levelled, and wherever in the opinion of the Commissioner practicable, metalled or paved, drained,
lighted and laid with a water main to his satisfaction.

(2) The erection of any such building or the execution of any such work may be refused by the
Commissioner if such building or any portion thereof or such work comes within the regular line of any
street, the position and direction of which has been laid down by the Commissioner but which has not been
actually constructed or if such building or any portion thereof or such work is in contravention of any
building or any other scheme or plan prepared under this Act or any other law for the time being in force.

341. Period for completion of building or work.—The Commissioner, when sanctioning the erection
of a building or execution of a work, shall specify a reasonable period after the commencement of the
building or work within which the building or work is to be completed and if the building or work is not
completed within the period so specified, it shall not be continued thereafter without fresh sanction obtained
in the manner hereinbefore provided, unless the Commissioner on application made therefor has allowed
an extension of that period.

342. Prohibition against use of inflammable materials for building, etc., without permission.—In
such areas as may be specified by bye-laws made in this behalf, no roof, verandah, pandal or wall of a
building or no shed or fence shall be constructed or reconstructed or cloth, grass leaves, mats or other
inflammable materials except with the written permission of the Commissioner, nor shall any such roof,
verandah, pandal, wall, shed or fence constructed or reconstructed in any year be retained in a subsequent
year except with fresh permission obtained in this behalf.

'[343. Order of demolition and stoppage of buildings and works in certain cases and
appeal.—(/) Where the erection of any building or execution of any work has been commenced, or is being
carried on, or has been completed without or contrary to the sanction referred to in section 336 or in
contravention of any condition subject to which such sanction has been accorded or in contravention of any
of the provisions of this Act or bye-laws made thereunder, the Commissioner may, in addition to any other
action that may be taken under this Act, make an order directing that such erection or work shall be
demolished by the person at whose instance the erection or work has been commenced or is being carried
on or has been completed, within such period, (not being less than five days and more than fifteen days
from the date on which a copy of the order of demolition with a brief statement of the reasons therefor has
been delivered to that person), as may be, specified in the order of demolition:

Provided that no order of demolition shall be made unless the person has been given by means of a
notice served in such manner as the Commissioner may think fit, a reasonable opportunity of showing cause
why such order shall not be made:

Provided further that where the erection or work has not been completed, the Commissioner may by
the same order or by a separate order, whether made at the time of the issue of the notice under the first

1. Subs. by Act 42 of 1961, s. 16, for section 343 (w.e.f. 12-9-1961).
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proviso or at any other time, direct the person to stop the erection or work until the expiry of the period
within which any appeal against the order of demolition, if made, may be preferred under sub-section (2).

(2) Any person aggrieved by an order of the Commissioner made under sub-section (/) may prefer an
appeal against the order to '[the Appellate Tribunal] within the period specified in the order for the
demolition of the erection or work to which it relates.

(3) Where an appeal is preferred under sub-section (2) against an order of demolition, *[the Appellate
Tribunal may, subject to the provisions of sub-section (3) of section 347C,] stay the enforcement of that
order on such terms, if any, and for such period, as it may think fit:

Provided that where the erection of any building or execution of any work has not been completed at
the time of the making of the order of demolition, no order staying the enforcement of the order of
demolition shall be made by 3[the Appellate Tribunal, unless security, sufficient in the opinion of the said
Tribunal], has been given by the appellant for not proceeding, with such erection or work pending the
disposal of the appeal.

(4) *[No court] shall entertain any suit, application or other proceeding for injunction or other relief
against the Commissioner to restrain him from taking any action or making any order in pursuance of the
provisions of this section.

(5) ’[Subject to an order made by the Administrator on appeal under section 347D, every order made
by the Appellate Tribunal on appeal under this section, and subject to the orders of the Administrator and
the Appellate Tribunal on appeal] the order of demolition made by the Commissioner shall be final and
conclusive.

(6) Where no appeal has been preferred against an order of demolition made by the Commissioner
under sub-section (/) or where an order of demolition made by the Commissioner under that sub-
section ®[has been confirmed on appeal, whether with or without variation, by the Appellate Tribunal in a
case where no appeal has been preferred against the order of the Appellate Tribunal, and by the
Administrator in a case where an appeal has been preferred against the order of the Appellate Tribunal] the
person against whom the order has been made shall comply with the order within the period specified
therein, or as the case may be, within the period, if any, fixed by [the Appellate Tribunal or the
Administrator]| on appeal and on the failure of the person to comply with the order within such period, the
Commissioner may himself cause the erection or the work to which the order relates to be demolished and
the expenses of such demolition shall be recoverable from such person as an arrear of tax under this Act].

344. Order of stoppage of buildings or works in certain cases—(/) Where the erection of any
building or execution of any work has been commenced or is being carried on (but has not been completed)
without or contrary to the sanction referred to in section 336 or in contravention of any condition subject to
which such sanction has been accorded or in contravention of any provisions of this Act or bye-laws made
thereunder, the Commissioner may in addition to any other action that may be taken under this Act, by
order require the person at whose instance the building or the work has been commenced or is being carried
on to stop the same forthwith.

(2) 8[If an order made by the Commissioner under section 343 or under sub-section (/) of this section
directing any person to stop the erection of any building or execution of any work is not complied with,]
the Commissioner may require any police officer to remove such person and all his assistants and workmen
from the premises °[or to seize any construction material, tool, machinery, scaffolding or other things used

1. Subs. by Act 42 of 1984, s. 3, for “the court of the district judge of Delhi” (w.e.f. 10-2-1986).

2. Subs. by s. 3, ibid., for “the court of the district judge may” (w.e.f. 10-2-1986).

3. Subs. by Act 42 of 1984, s. 3, for “the court of the district judge unless security, sufficient in the opinion of the court”
(w.e.f. 10-2-1986).

4. Subs. by s. 3, ibid., for “Save as provided in this section, no court” (w.e.f. 10-2-1986).

5. Subs. by s. 3, ibid., for certain words (w.e.f. 10-2-1986).

6. Subs. by s. 3, ibid., for “has been confirmed on appeal, whether with or without variation” (w.e.f. 10-2-1986).

7. Subs. by s. 3, ibid., for “the court of the district judge” (w.e.f. 10-2-1986).

8. Subs. by Act 42 of 1961, s. 17, for “If such order is not complied with forthwith” (w.e.f. 12-9-1961).

9. Ins. by Act 42 of 1984, s. 4 (w.e.f. 10-2-1986).
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in the erection of any building or execution of any work] within such time as may be specified in the
requisition and such police officer shall comply with the requisition accordingly.

"[(24) Any of the things caused to be seized by the Commissioner under subsection (2) shall be disposed
of by him in the manner specified in section 326.]

(3) After the requisition under sub-section (2) has been complied with, the Commissioner may, if he
thinks fit, depute by a written order a police officer or a municipal officer or other municipal employee to
watch the premises in order to ensure that the erection of the building or the execution of the work is not
continued.

(4) Where a police officer or a municipal officer or other municipal employee has been deputed under
sub-section (3) to watch the premises, the cost of such deputation shall be paid by the person at whose
instance such erection or execution is being continued or to whom notice under sub-section (/) was given
and shall be recoverable from such person as an arrear of tax under this Act.

345. Power of Commissioner to require alteration of work.—(/) The Commissioner may at any
time during the erection of any building or execution of any work or at any time '[after the completion
thereof, by a written notice of not less than seven days], specify any matter in respect of which such erection
or execution is without or contrary to the sanction referred to in section 336 or is in contravention of any
condition of such sanction or any of the provisions of this Act or any bye-laws made thereunder and require
the person who give the notice under section 333 or section 334 or the owner of such building or work
cither—

(a) to make such alterations as may be specified in the said notice with the object of bringing the
building or work in conformity with the said sanction, condition or provisions, or

(b) to show cause why such alterations should not be made, within a period stated in the notice.

(2) If the person or the owner does not show cause as aforesaid, he shall be bound to make the alterations
specified in the notice.

(3) If the person or the owner shows cause as aforesaid, the Commissioner shall by an order either
cancel the notice issued under sub-section (/) or confirm the same subject to such modifications as he thinks
fit.

2[345A. Power to seal unauthorised constructions.—(/) It shall be lawful for the Commissioner, at
any time, before or after making an order of demolition under section 343 or of the stoppage of the erection
of any building or execution of any work under section 343 or under section 344, to make an order directing
the sealing of such erection or work or of the premises in which such erection or work is being carried on
or has been completed in the manner prescribed by rules, for the purpose of carrying out the provisions of
this Act, or for preventing any dispute as to the nature and extent of such erection or work.

(2) Where any erection or work or any premises in which any erection or work is being carried on, has
or have been sealed, the Commissioner may, for the purpose of demolishing such erection or work in
accordance with the provisions of this Act, order such seal to be removed.

(3) No person shall remove such seal except—
(a) under an order made by the Commissioner under sub-section (2); or
(b) under an order of an Appellate Tribunal or the Administrator, made in an appeal under this Act.]

346. Completion certificates.—(/) Every person who employs a licensed architect or engineer or a
person approved by the Commissioner to design or erect a building or execute any work shall, within one
month after the completion of the erection of the building or execution of the work, deliver or send or cause
to be delivered or sent to the Commissioner a notice in writing of such completion accompanied by a
certificate in the form prescribed by bye-laws made in this behalf and shall give to the Commissioner all
necessary facilities for the inspection of such building or work.

1. Subs. by Act 42 of 1984, s. 5, for “within three months after the completion thereof, by a written notice” (w.e.f. 10-12-1985).
2. Ins. by s. 6, ibid. (w.e.f. 10-2-1986).
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(2) No person shall occupy or permit to be occupied any such building or use or permit to be used any
building or a part thereof effected by any such work until permission has been granted by the Commissioner
in this behalf in accordance with bye-laws made under this Act:

Provided that if the Commissioner fails within a period of thirty days after the receipt of the notice of
completion to communicate his refusal to grant such permission, such permission shall be deemed to have
been granted.

347. Restrictions on user of buildings.—No person shall, without the written permission of the
Commissioner, or otherwise than in conformity with the conditions, if any, of such permission—

(a) use or permit to be used for human habitation any part of a building not originally erected or
authorised to be used for that purpose or not used for that purpose before any alteration has been made
therein by any work executed in accordance with the provisions of this Act and of the bye-laws made
thereunder;

(b) change or allow the change of the use of any land or building;
(c) convert or allow the conversion of one kind of tenement into another kind.

'[347A. Appellate Tribunal.—(/) The *[Government] shall, by notification in the Official Gazette,
constitute one or more Appellate Tribunals with headquarters at Delhi, for deciding appeals preferred under
section 343 or section 347B.

(2) An Appellate Tribunal shall consist of one person to be appointed by the ?[Central *[Government]
on such terms and conditions of service as may be prescribed by rules.

(3) A person shall not be qualified for appointment as the presiding officer of an Appellate Tribunal
unless he is, or has been, a district judge or an additional district judge or has, for at least ten years, held a
judicial office in India.

(4) The ?[Government] may, if it so thinks fit, appoint one or more persons having special knowledge
of, or experience in, the matters involved in such appeals, to act as assessors to advise the Appellate Tribunal
in the proceedings before it, but no advice of the assessors shall be binding on the Appellate Tribunal.

(5) The *[Government] shall, by notification in the Official Gazette, define the territorial limits within
which an Appellate Tribunal shall exercise its jurisdiction, and where different Appellate Tribunals have
jurisdiction over the same territorial limits, the 2[Government] shall also provide for the distribution and
allocation of work to be performed by such Tribunals.

(6) For the purpose of enabling it to discharge its functions under this Act, every Appellate Tribunal
shall have a Registrar and such other staff on such terms and conditions of service as may be prescribed by
rules:

Provided that the Registrar and staff may be employed jointly for all or any number of such Tribunals
in accordance with the rules.

347B. Appeals against certain orders or notices issued under the Act—(/) Any person aggrieved
by any of the following orders made or notices issued under this Act, may prefer an appeal against such
order or notice to the Appellate Tribunal, namely:—

(a) an order according or disallowing sanction to a lay-out plan under section 313;
(b) an order directing the alteration or demolition of any street under section 314;
(¢) a notice under sub-section (/) of section 315;

(d) a notice under sub-section (2) of section 317;

1. Ins. by Act 42 of 1984, s. 7 (w.e.f. 10-2-1986).
2. Subs. by Delhi Act 12 0f 2011, s. 2, for “Central Government” (w.e.f. 13-1-2012).
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ANNBXURE R6 /11

THE DELHI DEVELOPMENT ACT, 1957
ACT NO. 61 ®F 1957
[27th December, 1957.]

An Act to provide for the development of Delhi according to plan and for matters ancillary
thereto.

BE it enacted by Parliament in the Eighth Year of the Republic of India as follows:—

CHAPTERI
PRELIMINARY

1. Short title, cxtent and commencement.—(/) This Act may be called the Delhi Development
Act, 1957.

(2) It extends to the whole of the '[National Capital Territory of Delhi].

(3) 1t shall come into force on such date” as the Central Government may, by notification in the
Official Gazette, appoint,

2. Definitions.—dn this Act, unless the context otherwise requires,—

(a) “amenity” includes road, water supply, sweet lighting, drainage, sewerage, public works and
such other convenience as the Central Government may, by notification in the Official Gazette,
specify to be an amenity for the purposes of this Act;

(b) “building” includes any structure or erection or part of a structure or erection which is
intended to be used for residential, industrial, commercial or other purposes, whether in actual use or
not;

(c) “building operations™ includes rebuilding operations, structural alterations of or additions to
buildings and other operations normally undertaken in connection with the construction of buildings;

(d) “development” with its grammatical variations means the carrying out of building,
engineering, mining or other operations in, on, over or under land or the making of any material
change in any building or land and includes redevelopment;

(e) “development area” means any area declared to be a development area under sub-section (J)
of section 12;

(/) “engineering operations” includes the formation or laying out of means of access to a road or
the laying out of means of water supply;

(g) “means of access” includes any means of access whether private or public, for vehicles or for
foot passengers, and includes a road;

(h) “regulation” means a regulation made under this Act by the Delhi Development Authority
constituted under section 3;

(i) “rule” means a rule made under this Act by the Central Government;
(/) “to erect” in relation to any building includes—
() any material alteration or enlargement of any building,

(&) the conversion by structural alteration into a place for human habitation of any building
not originally constructcd for human habitation,

(iii) the conversion into more than one place for human habitation of a building originally
constructed as one such place,

1. Subs. by Act 36 of 1996, s. 2, for “Union territory of Delhi” (w.c.f. 21-12-1996).
2. 30th December, 1957, vide notification No. S. R. O. 120, dated 30th December, 1957, see Gazette of India, Extraordinary,
Part. 11, sec. 3.
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CHAPTER III
MASTER PLAN AND ZONAL DEVELOPMENT PLANS

7. Civic survey of, and master plan for, Delhi.—(/) The Authority shall, as soon as may be, carry
out a civic survey of, and prepare a master plan for, Delhi.

(2) The master plan shall—

(a) define the various zones into which Delhi may be divided for the purposes of development
and indicate the manner in which the land in each zone is proposed to be used (whether by the
carrying out thereon of development or otherwise) and the stages by which any such development
shall be carried out; and

(D) serve as a basic pattern of frame-work within which the zonal development plans of the
various zones may be prepared.

'[(3) The master plan may provide for any other matter which is necessary for the proper
development of Delhi.]

8. Zonal development plans.—(/) Simultaneously with the preparation of the master plan or as soon
as may be thereafter, the Authority shall proceed with the preparation of a zonal development plan for
cach of the zones into which Delhi may be divided.

(2) A zonal development plan may—

(a) contain a site-plan and use-plan for the development of the zone and show the approximate
locations and extents of land-uses proposed in the zone for such things as public buildings and other
public works and utilities, roads, housing, recreation, industry, business, markets, schools, hospitals
and public and private open spaces and other categories of public and private uses;

(D) specify the standards of population density and building density;

(c) show every area in the zone which may, in the opinion of the Authority, be required or
declared for development or redevelopment; and

(d) in particular, contain provisions regarding all or any of the following matters, namely:—
(i) the division of any site into plots for the erection of buildings;

(i) the allotment or reservation of land for roads, open spaces, gardens, recreation grounds,
schools, markets and other public purposes;

(iii) the development of any area into a township or colony and the restrictions and conditions
subject to which such development may be undertaken or carried out;

(iv) the erection of buildings on any site and the restrictions and conditions in regard to the
open spaces to be maintained in or around buildings and height and character of buildings;

(v) the alignment of buildings on any site;

(vi) the architectural features of the elevation or front age of any building to be erected on
any site;

(vii) the number of residential buildings which may be erected on any plot or site;
(viii) the amenities to be provided in relation to any site or buildings on such site whether

before or after the erection of buildings and the person or authority by whom or at whose expense
such amenities are to be provided;

(ix) the prohibitions or restrictions regarding erection of shops, workshops, warehouses or
factories or buildings of a specified architectural feature or buildings designed for particular
purposes in the locality;

1. Ins. by Act 56 0f 1963, s. 6 (w.c.f. 30-12-1963).
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(x) the maintenance of walls, fences, hedges or any other structural or architectural
construction and the height at which they shall be maintained;

(xi) the restrictions regarding the use of any site for purposes other than erection of
buildings; and

(xii) any other matter which is necessary for the proper development of the zone or any area
thereof according to plan and for preventing buildings being erected haphazardly in such zone or
area.

9. Submission of plans to the Central Government for approval.—(/) In this section and in
sections 10, 11, 12 and 14 the word “plan” means the master plan as well as the zonal development plan
for a zone.

(2) Every plan shall, as soon as may be after its preparation, be submitted by the Authority to the
Central Government for approval and that Government may either approve the plan without modifications
or with such modifications as it may consider necessary or reject the plan with directions to the Authority
to prepare a fresh plan according to such directions.

10. Procedure to be followed in the preparation and approval of plans.—(/) Before preparing any
plan finally and submitting it to the Central Government for approval, the Authority shall prepare a plan
in draft and publish it by making a copy thereof available for inspection and publishing a notice in such
form and manner as may be prescribed by rules made in this behalf inviting objections and suggestions
from any person with respect to the draft plan before such date as may be specified in the notice.

(2) The Authority shall also give reasonable opportunities to every local authority within whose local
limits any land touched by the plan is situated, to make any representation with respect to the plan.

(3) After considering all objections, suggestions and representations that may have been received by
the Authority, the Authority shall finally prepare the plan and submit it to the Central Government for its
approval.

(4) Provisions may be made by rules made in this behalf with respect to the form and content of a
plan and with respect to the procedure to be followed and any other matter, in connection with the
preparation, submission and approval of such plan.

(5) Subject to the foregoing provisions of this section the Central Government may direct the
Authority to furnish such information as that Government may require for the purpose of approving any
plan submitted to it under this section.

11. Date of operation of plan.—Immediately after a plan has been approved by the Central
Government, the Authority shall publish in such manner as may be prescribed by regulations a notice
stating that a plan has been approved and naming a place where a copy of the plan may be inspected at all
reasonable hours and upon the date of the first publication of the aforesaid notice the plan shall come into
operation.

'[CHAPTER IIIA
MODIFICATIONS TO THE MASTER PLAN AND THE ZONAL DEVELOPMENT PLAN

11A. Modifications to plan.—(/) The Authority may make any modifications to the master plan or
the zonal development plan as it thinks fit, being modifications which, in its opinion, do not effect
important alterations in the character of the plan and which do not relate to the extent of land-uses or the
standards of population density.

(2) The Central Government may make any modifications to the master plan or the zonal
development plan whether such modifications are of the nature specified in sub-section (/) or otherwise.

(3) Before making any modifications to the plan, the Authority or, as the case may be, the Central
Government shall publish a notice in such form and manner as may be prescribed by rules made in this
behalf inviting objections and suggestions from any person with respect to the proposed modifications
before such date as may be specified in the notice and shall consider all objections and suggestions that
may be received by the Authority or the Central Government.

1. Ins. by Act 56 0f 1963, s. 7 (w.e.f. 30-12-1963).
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(4) Every modification made under the provisions of this section shall be published in such manner as
the Authority or the Central Government, as the case may be, may specify and the modifications shall
come into operation either on the date of the publication or on such other date as the Authority or the
Central Government may fix.

(5) When the Authority makes any modifications to the plan under sub-section (/), it shall report to
the Central Government the full particulars of such modifications within thirty days of the date on which
such modifications come into operation.

(6) If any question arises whether the modifications proposed to be made by the Authority are
modifications which effect important alterations in the character of the plan or whether they relate to the
extent of land-uses or the standards of population density, it shall be referred to the Central Government
whose decision thereon shall be final.

(7) Any reference in any other Chapter, except Chapter III, to the master plan or the zonal
development plan shall be construed as a reference to the master plan or the zonal development plan as
modified under the provisions of this section.]

CHAPTER IV
DEVELOPMENT OF LANDS

12. Declaration of development areas and development of land in those and other
areas—'[(/) As soon as may be after the commencement of this Act, the Central Government may, by
notification in the Official Gazette, declare any area in Delhi to be a development area for the purposes of
this Act:

Provided that no such declaration shall be made unless a proposal for such declaration has been
referred by the Central Government to the Authority and the Municipal Corporation of Delhi for
expressing their views thereon within thirty days from the date of the receipt of the reference or within
such further period as the Central Government may allow and the period so specified or allowed has
expired. ]

(2) Save as otherwise provided in this Act, the Authority shall not undertake or carry out any
development of land in any area which is not a development area.

(3) After the commencement of this Act no development of land shall be undertaken or carried out in
any area by any person or body (including a department of Government) unless,—

(i) where that area is a development area, permission for such development has been obtained in
writing from the Authority in accordance with the provisions of this Act;

(if) where that area is an area other than a development area, approval of, or sanction for, such
development has been obtained in writing from the local authority concerned or any officer or
authority thereof empowered or authorised in this behalf, in accordance with the provisions made by
or under the law governing such authority or until such provisions have been made, in accordance
with the provisions of the regulations relating to the grant of permission for development made under
the Delhi (Control of Building Operations) Act, 1955 (53 of 1955), and in force immediately before
the commencement of this Act:

Provided that the local authority concerned may *[subject to the provisions of section 53A] amend
those regulations in their application to such area.

(4) After the coming into operation of any of the plans in any area no development shall be
undertaken or carried out in that area unless such development is also in accordance with such plans.

(5) Notwithstanding anything contained in sub-sections (3) and (4) development of any land begun by
any department of Government or any local authority before the commencement of this Act may be
completed by that department or local authority without compliance with the requirements of those
sub-sections.

1. Subs. by Act 56 of 1963, s. 8, for sub-section (/) (w.e.f. 30-12-1963).
2. Ins. by s. 8, ibid. (w.e.f. 30-12-1963).
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13. Application for permission.—(/) Every person or body (including a department of Government)
desiring to obtain the permission referred to in section 12 shall make an application in writing to the
Authority in such form and containing such particulars in respect of the development to which the
application relates as may be prescribed by regulations.

(2) Every application under sub-section (/) shall be accompanied by such fee as may be prescribed by
rules:

Provided that no such fee shall be necessary in the case of an application made by a department of the
Government.

(3) On the receipt of an application for permission under sub-section (), the Authority after making
such inquiry as it considers necessary in relation to any matter specified in clause (d) of sub-section (2) of
section 8 or in relation to any other matter, shall, by order in writing, either grant the permission, subject
to such conditions, if any, as may be specified in the order or refuse to grant such permission:

Provided that before making an order refusing such permission, the applicant shall be given a
reasonable opportunity to show cause why the permission should not be refused.

(4) Where permission is refused, the grounds of such refusal shall be recorded in writing and
communicated to the applicant in the manner prescribed by regulations.

(5) The Authority shall keep in such form as may be prescribed by regulations a register of
applications for permission under this section.

(6) The said register shall contain such particulars including information as to the manner in which
applications for permission have been dealt with as may be prescribed by regulations and shall be
available for inspection by any member of the public at all reasonable hours on payment of such fee not
exceeding rupees five as may be prescribed by regulations.

(7) Where permission is refused under this section, the applicant or any person claiming through him
shall not be entitled to get refund of the fee paid on the application for permission but the Authority may,
on an application for refund being made within three months of the communication of the grounds of the
refusal under sub-section (4) direct refund of such portion of the fee as to it may seem proper in the
circumstances of the case.

14. User of land and buildings in contravention of plans.—After the coming into operation of any
of the plans in a zone no person shall use or permit to be used any land or building in that zone otherwise
than in conformity with such plan:

Provided that it shall be lawful to continue to use upon such terms and conditions as may be
prescribed by regulations made in this behalf any land or building for the purpose and to the extent for
and to which it is being used upon the date on which such plan comes into force.

CHAPTER V
ACQUISITION AND DISPOSAL OF LAND

'[15. Compulsory acquisition of land.—(/) If in the opinion of the Central Government, any land is
required for the purpose of development, or for any other purpose, under this Act, the Central
Government may acquire such land under the provisions of the Land Acquisition Act, 1894 (1 of 1894).

(2) Where any land has been acquired by the Central Government, that Government may, after it has
taken possession of the land, transfer the land to the Authority or any local authority for the purpose for
which the land has been acquired on payment by the Authority or the local authority of the compensation
awarded under that Act and of the charges incurred by the Government in connection with the
acquisition. ]

16. [Compensation for compulsory acquisition of land.] Omitted by the Delhi Development
(Amendment) Act, 1960 (56 0f 1963), s. 10 (w.e.f. 30-12-1963).

1. Subs. by Act 56 of 1963, s. 9, for section 15 (w.e.f. 30-12-1963).
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ANNEXURE R6 /12

OFFICE OF THE COMMISSIONER OF INDUSTRIES
GOVT. OF NCT OF DELH! : UDYOG SADAN
419, FIE, PATPARGANJ INDUSTRIAL AREA, DELHI-110092

F.No 24/DCl1/CI (CC)/2018/]953 19453 Dated:- |- 9-308

Subject: Minutes of the meeting of the ‘Monitoring Committee’ held on
13.09.2018 at 6:00 pm in the conference room of the Chief Secretary,
Govt. of NCT of Delhi to discuss implemientation of order dated
24.08.2018 of Hon’ble Supreme Court of India.

Kindly find enclosed herewith minutes of the meeting of the ‘Monitoring
Committee’ held on 13.09.2018 at 6:00 pm in the conference room of the Chief
Secretary, Govt. of NCT of Delhi to discuss implementation of order dated 24.08.2018
of Hon'ble Supreme Court of India for your kind information and compliance.

It is requestead to ldndly send the action taken report within the stipulated time

. 80 as to prepare consolidated report of the Monitoring Committee for filing before the

Hon'ble Supreme Court.

b iV

(Arun Mishra)
Spl. Cammissioner of Industries

Encl.: Minutes of the meeting

To ( Members of the Monitoring Cormittee)

1. The Vice Chairman, DDA, Vikas Sadan, INA, New Delhi.

2. The Cormmissioner of Police, MSO Building, ITO New Delhi.

3. Commissioner, East Delhi Municipal Corporation, 419, FIE, Patparganj
Industrial Area, Delhi-110092

4. Commissioner, North Delhi Municipal Corporation, 4% Floor, Dr. Shyama
Prasad Mukherjee, Civic Centre, Minto Road, New Delhi

5. Commissioner, South Delhi Municpal Corporation, 9% Floor, Dr. Shyama
Prasad Mukherjee, Civic Centre, Minto Road, New Delhi

Copy forwarded to the following with the request to attend the aforesaid meeting:-

1. Pr. Secretary (UD), GNCTD, Department of Urban Development, 9% Level, C
Wing, Delhi Secretariat, New Delhi-110002
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2. Pr. Secretary (Revenue) —cum-Divisional Commissioner, Deptt. of Revenue,
Govt. of NCT of Delhi, 5, Sham Nath Marg, Delhi-110054

3. Secretary (Environment)-cum-chairman-DPCC, Govt. of NCT of Delhi, 6% Level,
‘c’ Wing, Delhi Secretariat, 1.P.Estate, Delhi-110002

Secretary (Power), Govt. of NCT of Delhi. 8% Level, B-Wing, Delhi Secretariat,

L.P. Estate, New Delhi-110002.

CEO, Delhi Jal Board, Varunalaya, Phase II Karol Bagh New Delhi -
Chief Executive Officer, BRPL, BSES Bhawan, Nehru Place, New Delhi
Chief Executive Officer, BYPL, Shakti Kiran Building, New Delhi

Chief Executive Officer, TPDDL, Hudson Lane, Kingsway Camp, Delhi

>

BNO@

Copy for information to:-
a. SO to Chief Secretary, Delhi, Delhi Secretariat, New Delhi.

b. PS to Pr. Secretary, Industries, Govt. of NCT of Delhi 3

(Arun Mishra)
Spl. Commissioner of Industries
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Minutes of the meeting of the ‘Monitoring Committee’ held on 13.09,2018 at
| 6:00 pm in the conference room of the Chief Secretary, Govt. of NCT of Delhi to
§( discuss implementation of order dated 24.08.2018 of Hon’ble Supreme Court of
India. :

1. A meeting of the Monitoring Committee, constituted vide judgment dated 07" May, 2004 in
Writ Petition (Civil) No 4677 of 1985 titled M. C. Mehta Vs Union of India & Ors, was held on
13.09.2018 at 6:00 pm in the Conference Room of Chief Secretary, Govt, of NCT of Delhi at
5" Level, Delhi Secretariat, 1.P Estate, New Delhi to discuss implementation of order dated
24.08.2018 of Hon’ble Supreme Court related to closure /relocation of impermissible
industrial units functioning in residential and non-conforming areas of Delhi,

2. list of Members of the Monitoring Committee and other officers of various departments
and agencies who attended the meeting is placed at Annexure [.

3. At the outset, Pr. Secretary-cum-Commissioner (Industries) informed that in compliance of
the order dated 07 May, 2004, a Monitaring Committee comprising of (i} Chief Secretary
of Delhi {il) Commissioner of Police, Dethi (iii} Commissioner, Municipal Corporation of Delhi
and, {iv) Vice Chairman, DDA was constituted vide order dated 25.05.2004 with the terms of
reference as under :

(i} The Committee wauld be responsible for stoppage of lllegal industrial activities in
residential and non-conforming areas of Delhi

{ii) The members of the monitoring committee can appoint officers subordinate to
them to oversee and ensure compliance of the directions contained in the judgment
dated 7" May 2004 of the Hon’bie Supreme Court.

He further informed that status report relating to closure/ relocation of industries
are being filed before the Hon’ble Supreme Court by the Commissioner of Industries as
authorized by the Monitoring Committee in jts 3" meeting held on 27.08.2004. 47 Progress
Reports have been filed till date. The last report i.e 47" Report was filed on 29.06.2018 by
the Pr. Secretary-cum-Commissioner {Industries) on behalf of the Monitoring Committee.

4. Pr. Secretary-cum-Commissioner {Industries) also informed that Hon’ble Supreme Court of
india, vide its order dated 24.08.2018, has directed the Monitoring Committee to comply
with its earlier order dated 07.05.2004 regarding stoppage of illegal industrial activities in
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residential/non-conforming areas of Delhl. The operative portion of the order dated
24.08.2018 of the Hon’ble Supreme Court is given below:-

"Report Nos. 43-47 of the Monitoring Committee for relocation of {ndustries in
Delhi.

“The reports including the aforesaid reports have been filed from time to time

by the Monitoring Committee. It appears that relocation is not implemented

in letter and spirit,

We would like the Monitoring Committee to file a consolidated repoit under
its own signature and not under the signature of any officer subordinate to

the Monitoring Committee, ¥

The consolidated status report will be signed by each member of the

Monitoring Committee and should be filed within three weeks from today.

List the matter on 05.10.2018,

5. The Committee noted that the aforementioned order was received on 07.09.2018 in the
Industries Department. Since it will take some time to consult varlous
departments/agencies to finalize the consolidated status report, it would not be possible to
submit the report signed by the each member of the Monitorin‘g Committee within three -
weeks from the date of issue of order which is expiring on 14.09.2018, Hence, it was
decided by the Monitoring Committee that an application for extension of time upto 29"
September, 2018 for filing the said rep'ort should be moved before the Hon’ble Supreme

Court at the earliest.

6. Pr. Secretary-cum-Commissioner{industries ) informed that a scheme of relocation of
industries from non-conforming/residential ‘areas to approved industrial estates was
launched in the year 1996 and applications were invited from the industrial units. The fand
was acquired in Bawana Ph-l, Bhorgarh for developing industrial estates specifically for
relocating the industriai units from non-conforming areas. Flatted factory complex at Jhilmil
was also developed for refocating the units. In addition, the vacant plots available in the
existing developed industrial estates of Patparganj, Badli, Narela and Jhilmil were also
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offered for relocating the units under the Scheme. The current status of disposal of the
applications so received was given as follows:-

S.No | Item ' ' Total

1 Total no. of applications received under the Relocation Scheme of | 51837
industries, 1996

2 Total number of units declared eligible for allotment of industrial | 27985
plots/flats

3 Number of allotments surrendered/cancelled due to non payment 6025

4 Total no. of effective allotment to industrial units 21860

5 Remaining number of units on wait list for allotment under the | Nil
Relocatian Scheme

7. The members of the Monitoring Committee and other participants were apprised that
‘revised guideiines’ were issued on 10.01.2011 for effective implementation of order dated
07.05.2004 of Hon’ble Supreme Court of India passed in the matter of closure/relocation of
unauthorized industrial units operating in residential/non-conforming areas of Delhl as per

details given below:- ;
a) “Closure/Sealing of impermissible industries will henceforth be carried out by the

b)

¢

d)

‘Municipat Corporation of Delhi and the Delhi Development Authority in respect of

their areas of jurisdiction under the relevant provisions of the Delhi Development
Act, 1957 and the Delhi Municipal Corporation Act, 1957.

Closure/Sealing of poliuting industries will henceforth be carried out by the Delhi
Pollution Control Committee under the Environment Laws. ’

All cases already recommended for closure/sealing by the Nodal Celt where no
action has been initiated shall be transferred to the concerned agency le
Municipal Corporation of Delhi or Delhi Development Authority or Delhi Pollution
Control Committee, as the case may be, by the office of the Divisional
Commissioner {(Revenue).

Based on the inputs from the aforementioned agencles, the Industries Department
shall file periodic reports before the Hon’ble Supreme Court.”

Accordingly, it was reiterated and decided in the meeting that the DDA would Identify and
close down such impermissible industries in development areas notified under Delhi
Development Act, 1957 and respe‘cﬁve Municipal Corporation would take action In the rest
of the areas including rural areas, If required, the.MunicipaI Corporations may obtain
assistance from the concerned revenue authority as SOM/Dy. Commissioner for proper
identification of the Khasra No. and owner of the said land.
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Secretary (Power) and representatives of DISCOMS informed that they are unable to trace
the premises in some cases where electricity supply is to be disconnected for want of
complete address. After detailed discussion, it was decided that a joint team comprising of
represéni‘_.a;éﬁ;cé of toncernad Municipal Corporation and DISCOM should visit the premises
for disconnection of electricity supply.

Commissioner {Police) suggested that MCD/DDA should send information regarding
carrying out the closure operations, in advance, to the area DCP. He further mentioned that
in case of any law and order problem, the representatives of Municipal Corporation/DDA
carrying out the closure and sealing operation may contact concerned DCP. A nodal officer
under the Commissioner of Police v'\(as also agreed to. #

The Chief Secretary invited suggestions from the members of the committee and other
participants present in the meeting to ensure effective implementation of the order dated
07.05.2004 of Hon’ble Supreme Court. Based on the suggestions given by the members of
the Committee and other participants and after detailed discussions, following decisions
were taken:- #

{iy That, in Step-1, the Municipal Corporations will ensure that the industrial units
under their respective jurisdiction out of the list of 21960 industrial units (list
already sent to Municipal Corporations} who have been aliotted alternate
industrial plots under the Relocation Scheme are closed, if they have not closed
down operations. Sealing of premises, disconnection of electriclty and water
supply should also be ensured wherever required. The process should be
completed within 15 days.

(i} That, in Step-2, the Municipal Corporations are required to identify the premises

of applicants numbering 51837 less 21960 successful allottees under their -

respective areas who had applied for allotment of alternate plots under the
Relocation Scheme and will ensure that no impermissible industrial activity is
carried out from such premises. The list of 51837 industries has already been
. provided to the Municipal Corporations.

{iiy That, in Step-3, the Municipal Corporations and the Delhi Development Authority
will carry out a comprehensive mapping/survey to find out details of industries
functioning without obtaining proper municipal license in respect of their
respective jurisdiction within a period of 2 months. Once the non permitted
industries are identified during the mapping exercise/survey, notices to close
down the industrial activities be Issued and effective closure including
disconnection of water supply and electricity connection be carried out within 30

days of such detection,
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It was declded that the Municipal Corporations/DDA should take action on the
above steps simultaneously and that the Municipal Commissioners and VC, DDA
will review the progress on fortnightly basis. )

It was decided that the meeting of the Monitoring Committee will be held once
every three months to monitor the progress.

It was decided that the reports on the action taken so far will be obtained from the
Municipal Corporations/DDA on a common template {draft attached as Annexure-
I} and a consolidated report will be submitted before the Hon’ble Supreme Court
before 29.09.2018 after getting it approved/signed from the members of the
Manitoring Committee, e 7
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ATTENDANCE SHEET
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ANNEXURE-I!

Common Template for consolidated report to be submitied by the Municipal
Corparations/DDA

S.No

Action point

During July-
Aug. 2018

Cumulative
figure (w.e.f
01.05.2012

Total number of industrial units in
residential/non-conforming areas. -

Total number of unauthorized
industrial units closed and sealed.

Total number of cases where
directions have been issued to
DISCOMS for disconnection of
electricity to such illegal units.

Total number of cases where
directions have been issued {o Delhi
Jal Board for disconnection of water
supply to such illegal units.

Total number of cases where
disconnection of water supply done by
DJB.

Total number of c¢ases where
disconnection of Electricity done by
DISCOM,
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ANNEXURE R6 /13 MestUsgent

By-email
OFFICE OF THE COMMISSIONER OF INDUSTRIES

GOVT. OF NCT OF DELHI : UDYOG SADAN
419, FIE, PATPARGANJ INDUSTRIAL AREA, DELHI-110092.

F.Ne 24/DC1/CI (CC)/2018/ 33 6 — 255 Dated:-24.09.201€

Subject: Minutes of the meeting held under the Chairmanship of Pr.
Secretary-cum—ﬂommxssioner (Industries], Govt. of NCT . o!‘":_Delhl on

20.09.2018 at 3:30 pm regarding im;ﬂementation of order dated
24. 08.2018 of Hon'ble Supreme Court.

Kindly find enclosed herewith minutes of the meeting held under the
Chalrmansh:p of Pr. Secretary-cum-Commissioner (Industries), Govt of NCT of
Declhi or120.09.2018 at 3:30 pm regarding implementation of order datcd
24.08.2018 of Hon'ble Supreme Court for information and necessary acbon It
is requested to lindly send the action taken report to this oﬁ'zoe by today

evening positively.

:.(I"P‘Smgh)

By. Commissioner of Industries {CC)

Enclif;;_. Mﬁhﬁitcs of ttie meeting
To, .

1. Pr. Secretary (UD); GNCTD, Department of Urban Development, ot
Levél, C Wing, Delhi Secretanat ‘New Delhi-110002
2. ’I‘he Vice Chairman, DDA, Vikas Sadan, INA, New Delhi.

3. Secrelary (Power), Govt.. “of NCT of Delh1 8th Level, B-ng,, Delhx

Se.cretanat LP. Estate, New Delhl-l 10002.
4; Commnssxoner, East Dethi Municipal Corporation, 419, FIE, Patparganj'
‘Inditstrial Area; Dclht-l 10092
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(,ommxssmner, North Delhi- Mumcxpal Corporation, 4th Floor, Dr

~ Shyama Prasad Mukherjee, Civic Centre, Minto Road, New Delhi .

o

=20 N

- Commissioner, South Delhi Mumcxpal Corporation, 9t F‘loor, 15} SRR

Shyaina Prasad Mukherjee, Civic Centre, Minto Road, New Delhi

~ CEO, Delhi Jal Board, Varunalaya, Phase I Karol Bagh New Dethi

Chief Executive Officer, BRPL, BSES. Bhawan, Nehru Place, New Delhx

* Chief Executive Officer, BYPL, Shakti Kiran Building, New Delhi - ,
.- Chief Executive Officer, TPDDL, Hudson Lane, Kingsway Camp, Delhx
;.:Addmonal Commissioner (Factory Licensing), East Delhi Mumcxpal
- Corporation, 419, FIE, Patparganj Industrial Area, Delhi-110092

Additional Commissioner (Factory Licensing), North Delhi Mumczpal

* Corporation, 4t Floor, Dr. ‘Shyama Prasad Mukherjec CIVIC Centre

13.

£

ia.

" Minto Road; New Delhi
Additional Commissioner {Factory Llcenqmg) South Delhi Municipal =~
: ,(,orporatxon 9th Floor, Dr.-Shyama Prasad Mukherjee Civic Centre,

Minto Road, New Delhi

Dy. Commissioner of Industries {Complaint Cell), Govt of NCT of Delhl,
Udyog Sadan, 419, FIF, Patparganj, Delhi-92.

CM (Relocatlon), DSIIDC Udyog Sadan 419, FIF, Patparganj, Delhl 92

Copy for information toi-

f &

2
< s

SO to Chief Secretary, Delhi, Delhi Secretariat, New Delhi.
PS to Pr. Secretary,. Indusmes, Govt. of NCT of De1h1 s
PS to Spl. Comrmssmner (Indusmes), Govt. of NCT of Dclln

npsﬁgﬁ

Dy Commxssmner of Industnes (CC)
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Minutes of the meeting held under the Chau‘manshup of Pr. Secretary-cum-

Commissioner (Industnes), Govt. of. NCT of Delhi on 20. 09 2018 at 3:30 pm
regardmg implementation of order dated 24.08.2018 of Hon’ ble 5upreme
~ Court,

- A meeting was held under the Chairmanship of Pr. Secretary-cum-Commissioner
¢ (!ndusmes), Govt. of NCT of Delhi on 20.09. 2018 at 3:30 pm in the conferencei N
room of DSIIDC, Bombay Life Bunldmg New Delhi to  review progress of
- implementation of order dated 24.08.2018 of Hon'ble Supreme Court related to
_closurefrelocation - of  impermissible industrial  units’ fun'c'ti'cﬁ,ing‘ in

residential/non-conforming areas of Delhi. ‘ : 5 ¥

List of officers of various departments/agenc:es of Govt. of NCT of Delhi who_

attended this meetmg is placed at Annexure .

It was mformed that as decided in the meeting of the Monitoring Committee held -
on 13 09 2018, an apphcatlon for seekmg extenS!on of time upto 29 09 2018 for:
- filing the consolidated report has been filed in’ “the Hon' ble Supreme Court of

india.

Pr. Secy-cum-Commissioner “(industries) emphasized that all thef;__:conce'rnvedf.';"
agencies namely three Municipal Corporations, DJB and DISCOMS should

ummeduately prepare the requisite consolidated report on the ‘prescribed

.tempiate {copy enclosed) which was circu!ated earlier a!ong with the mmutes of:
“the meetmg of the Momtonng Commlttee and the meeting notice nssued for the
'*aforesand meetmg, and send the same to the office of the Commissioner of
- “,mdustnes, Govt. of NCT of Delha on e-mall( ommmd@_mc in ) by. 24" September,'_ i
2018 before 3:00 pm. |

A meeting to review and discuss the aforementioned report that wouid be'

submitted by the Municipal Corporatlons DJB ‘and DISCOMS will- be held on
25.09.2018 at 4:00 pm under the Chairmanship of Pr. Secy-cum-Commissioner

(lndustnes), in the Conference Room of DSIIDC Bombay Life Building, Connaught :
‘Circus, New Delhi.

In addmon to above, the following decisions were also taken in this meeting:-
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Municipal Corporatlons of Delhi will jointly prepare a self-contamed note

: containing . details. of use premises where commercnal act;wties, ‘and/or s
industrial activities are permltted as per Master Plan of Delhi 2021 and send'

~the same to DISCOMS and DIB for the purpose of grant of electr;clty and

iwater connection in residential /non-conforming areas. It was also:
emphasized that the provisions of Mater Plan of Delhi-2021 are to be strictly ‘

adhered to and as such, if the same are found to be contrary to the directions

- of the Delhi Electricity Regulatory Commission (DERC), the DISCOMS will take
“up the matter with DERC for seeking suitable dlrectnons in order to implement 25

-__:--the provisions of MPD-2021.

. The CEO, DIB will appomt a nodal officer for complhng the mformatlon-

“relating to disconnection of water supply ini all zones/districts.

: .lt was decided that all Muniupa! Corporatlons will complete the survey of non

perm:tted mdustnes operating. m res:dentla!/non~conformmg areas in a time

; bound manner as decnded in the meeting of the Monitoring Comrmttee held

~on 13.09. 2018 under the Chalrmanshnp of the Chief Secretary, Delhi

. A common template for compﬂatuon of data- relatmg to dssconnectnon of.;(. :
; electr:cnty and water connection will be prepared Jomtly by the DJB and
“DISCOMS and will be lmmedsately forwarded to all the three Municipal

Corporations. Thereafter the information in the template will be furmshed by
- -Mumc;pal Corporations to the DIB and DISCOMS for further action.

The meeting ended with a vote of thanks to the chair.
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Attendance Sheet for the meeting reg. Implementatlon of order dated
24.08.2018 of Hon’ble Supreme Court related to Closure/relocation of
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ANNEXURE R6 /14

OFFICE OF THE COMMISSIONER OF INDUSTRIES
GOVT. OF NCT OF DELHI : UDYOQG SADAN.
419, FIE, PATPARGARJ INDUSTRIAL AREA, DELHI-110092

No. F.1/CI/DCl/Comp./ 2013/ Yo/~Y 0B: Dated :03.10.2018

. Subject:- Common Template for maintaining data regarding:

disconnection of eléctricity and wiatér supply
Sir,

Kindly find enclosed herewith Draft of Common Template for
. maintaining  data in respect of cases being sent to DISCOMS for
disconmnection of electricity supply and DBJ for disconnection of water
supply, received from Shri Vijay Panpalia, for'your suggestions/comments.

THis matter was discussed in the meeting held on 20.09.2018 under
the chairmanship of Pr. Secy-¢um-Gommissioner {Industries) to review the
progress of implementation of order. dated 24.08.2018 of Hon'ble Supreme
Court related to closure/relocation of impermissible industrial units
‘functioning illegally in residential/non-conforming area of Delhi.

An early response is requested.

°3- e
(T.P.Singh)

Dy. Comrmssaoner of Industries
To, . =
1. Commissioner, East Delhi. Municipal Corporatxon, 419, FIE,
.Patparganj Industrial Area, Delhi-110092
Commissioner, North Delhi Municipal Corporatien, 4% Floor, Dr.
Shyama Prasad Mukherjee, Civic Centre, Minto Road, New Delhi
~ Comunissioner, South Delhi Municipal ‘Corporatiori, 9% -Floor, Dr.
" Shyama Prasad Mukherjee, Civic Centre, Minto Road, New Delhi
CEQ, Dethi Jal Board, Varunalaya, Phase Il Karol Bagh New Delhi
Chief Executive Officer, BRPL, BSES Bhawan, Nehru Place, New
Delhi
Chief Executive Officer, BYPL, Shakti Kiran Building, New Delhi
. "Chief Executive Officer; TPDDL,~Hudson Lane,:Kingsway Camp,
Delhi

W N

® o o

. Gate, Delhi-110006

Member Secretary (DPCC), 4% & St Floor, ISBT Building, Kashmere _
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ANNEXURE R6 /16

Item No. 09 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 707 /2023

Saira Begum Applicant
Versus

Govt. of N.C.T. of Delhi & Ors. Respondent(s)

Date of hearing: 04.02.2025

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER

HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER
Applicant: Ms. Mansi Chahal, Adv. for Applicant

Respondents: Ms. Suman Arora, Adv. for CPCB
Mr. Kush Sharma, Mr. Nishchaya Nigam & Ms. Vagmi Singh, Advs. for
DPCC (Through VC)
Mr. Rahul Kinra & Ms. S. Akshata, Advs. for R - 5
Mr. Pradeep Chowdhary, Mr. Mohammad Anas & Mr. Gaurav Kapoor,
Advs. for R- 7 to 19

ORDER

1. In this original application, Applicant has raised a grievance that
Respondents No. 7 to 19 are polluting ‘red’ category units which are
operating in blatant violation of environmental norms in the residential
area of Gali Kuan Wali, Lal Darwaza, Sirki Walan, Lal Kuan, Delhi

110006.

2. The allegation of the Applicant is that these units are operating in
the residential area and they are engaged in the process of washing and
polishing of nuts and bolts by using of hydrochloric acid (HCL). It is
further the grievance of the Applicant that none of these respondents
have installed any anti-pollution devices in their factories, and these
units are operating 24 hours a day, causing environmental damage. It is

also the allegation of the Applicant that these units are operating without
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any permission under the Air (Prevention and Control of Pollution) Act,
1981 and Water (Prevention and Control of Pollution) Act, 1974 from the
Delhi Pollution Control Committee (DPCC) and they are withdrawing
water from the illegal borewells. The Applicant alleges that these units are
directly discharging their effluent/used HCL acid either into the drain or

on open land, damaging the environment and creating health hazards.

3. The Tribunal by order dated 28.11.2023, while issuing notice to the
respondents, had constituted a three-member joint Committee which has

submitted the report through the DPCC on 02.02.2024.

4. It is undisputed that as per the Master Plan of Delhi (MPD, 2021)
and the order of the Hon’ble Supreme Court dated 07.05.2004 in IA No.
22 in WP (C) No. 4677/1985, in the matter of M.C. Mehta vs. Union of
India & Ors., no industry can be allowed to establish/operate in the

residential areas in the National Capital Territory (NCT) of Delhi.

S. The report of the Joint Committee reveals that the joint Inspection
was done on 12.01.2024, and action was taken against Respondents No.

7,9, 11, 14 and 17. The details of the actions are as under:

“Date of Joint Inspection:12.01.2024

S. | Name of the| Respondent | Observation made Action taken/
No. | owner/Occupier No. during Joint Remarks
of premises Inspection
1. | Shamshad 14 Date of inspection: | Premises  sealed
12.01.2024. and electricity
(Owner) disconnected.
Permanent wall
found erected inside
the premises.
2. | Abid 09 Date of inspection: | Premises  sealed
12.01.2024. and electricity
(Owner) disconnected.
Premises found
locked and
owner/occupier not
opened the gate.
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Arif and Mujahid
(Owner)

07

Date of inspection:
12.01.2024.

During inspection
premises was found
vacant. However,
permanent wall

found erected inside

premises.

Premises sealed
and electricity
disconnected.

Sajid Mirza
(Owner)

11

Date of inspection:
12.01.2024.

Borewell found exist
inside the premise.
Equipment related to
Electroplating
process.
exists.

found

Premises sealed
and electricity
disconnected.

Igbal
(Owner)

17

Date of inspection:
12.01.2024.

Wall found erected
at the main gate.
Neighbours informed
owner of premises
refused and did not
cooperate with join
team.

Notice for inspection
served/pasted  on
wall of premises for
29.01.2024.

Water supply
disconnected on
the spot.

6.

The report further reflects that another joint inspection was done

on 29.01.2024 in respect of the remaining units and the premises were

found to be vacant. The details of which are as under:

“Date of Joint inspection: 29.01.2024

S. Name of the| Respondent| Observation made | Action taken/
No. | owner/Occupier No. during Joint | Remarks
of premises Inspection
5. Igbal (Owner) (Re- 17 Date of  Inspection: | Water supply
inspected) 29.01.2024 already
Premises found vacant disconnected on
12.01.2024.
6. Rasis (Owner) 08 Date of  Inspection: | No action required
29.01.2024
Premises found vacant
Z: Babuji(Tenent) 10 Date of  Inspection: | No action required
29.01.2024
Premises found vacant
8. Saify (Tenant) 12 Date of  Inspection: | No action required
29.01.2024
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Premises found vacant
9. Dhorab (Tenant) 13 Date of  Inspection: | No action required
29.01.2024
Premises found vacant
10. Mujahid (Owner) 15 Date of  Inspection: | No action required
29.01.2024
Premises found vacant
11. Daniyal (Owner) 16 Date of  Inspection: | No action required
29.01.2024
Premises found vacant
12. Shababuddin 18 Date of  Inspection: | No action required
(Tenant) 29.01.2024
Premises found vacant
13. Asad (Tenant) 19 Date of  Inspection: | No action required
29.01.2024
Premises found vacant

78

8.

The joint Committee has made the following recommendations:

“3. Recommendations of the Joint Committee

L

iL.

As per the modified directions dated March 07, 2016
issued under section 18(1)(b) of the Water (Prevention &
Control of Pollution) Act, 1974 and the Air (Prevention &
Control of Pollution) Act, 1981 by CPCB to SPCBs/ PCCs),
the "Industry or process involving metal surface treatment
or process such as pickling/ electroplating” are categorized
under 'Red' category and shall obtain CTE & CTO from the
concerned SPCBs/PCCs.

As per the Master Plan of Delhi (MPD)- 2021 and Hon'ble
Supreme Court order dated 07.05.2004 in IA No. 22 in
WO(C) No. 4677 of 1985 titled as M. C. Mehta Vs. UOI &
Ors., no industry is allowed to establish/ operate in
residential areas in National Capital Territory (NCT) of
Delhi. The MCD, being the concerned authority shall take
necessary action on such units in residential/non-
confirming areas.

Strict and constant vigil through regular inspections by
local administration in the alleged area to stop such illegal
activities.”

The DPCC has also filed a separate report dated 02.02.2024

containing the details of the joint inspection and the action taken by the

joint Committee. In the report of DPCC, the details of the order passed by

Hon’ble Supreme Court directing closure of the unauthorized industries

in non-conforming areas of Delhi and the concerned authorities

responsible to ensure it have been disclosed as under:
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XX et XK eeree et xxx
5. That the Hon'ble Supreme Court has passed a judgment on
07.05.2004 in I.A. No 22 in WP(C) No. 4677 of 1985 titled as "M.C.
Mehta Vs. Union of India & Others" for closure of the illegal units
from the residential / non-conforming areas in NCT of Delhi. As per
the said judgment, all industrial units that have come up in
residential / non-conforming areas in Delhi on or after 1t August,
1990 shall close down. Further, Hon'ble Court vide above said
Judgment also appointed a Monitoring Committee comprising of:

(i) Chief Secretary of Delhi,

(ii) Commissioner of Police, Delhi

(iii) Commissioner, Municipal Corporation of Delhi,

(iv) Vice Chairman of Delhi Development Authority
and made this Committee responsible for stoppage of illegal
industrial activity in the NCT of Delhi. Industries Department, Gout.
of NCT is the Nodal Department.
During the meetings held before the Chief Secretary, Gouvt. of NCT of
Delhi on 08.12.2010 and 05.06.2015, it has been decided that
action on industries operating in non-conforming areas and violating
the Master Plan of Delhi will be taken under the Delhi Development
Act by the Delhi Development Authority in development areas and
Municipal Corporation of Delhi in all other areas.
Moreover, the order dated 04.11.2019 passed by Hon'ble Supreme
Court in aforementioned it was decided that closure of industries in
unauthorized/illegal industries in Non-Conforming areas of Delhi is

the responsibility of Zonal Dy. Commissioners of Municipal
Corporations.”

9. The Respondents No. 7 to 11 have filed their reply dated
11.04.2024 raising the objection that the husband of the Applicant had
earlier filed OA No. 904/2022 involving the same issue in respect of the
same respondents, which was disposed of by the Tribunal by order dated
21.10.2023. They have also made an allegation about the attempt to

extract benefit by the Applicant but no supporting material such as

complaint to the police etc. has been placed on record.

10. Since this OA is by a different legal person, therefore, bar of res-
Jjudicata will not be attracted. Even otherwise, in environmental issue, if

any fresh cause of action arises, fresh OA can always be entertained.
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11. The DPCC has filed the reply dated 15.10.2024 disclosing the

details of imposition of environmental compensation as under:

4. That, in the report dated 22.07.2024 the total figure of show
cause notice may be read as 04, but inadvertently due to
typographical error it was mentioned as 05 in place of 04. It is
most respectfully submitted that respondent numberl7 was
found closed due to brick wall in the inspection dated
12.01.2024, therefore a notice for inspection was issued. The
site of respondent number-17 was re-inspected by same joint
team on 29.01.2024 and it was found that a premise was
vacant and no industrial activity was found in existence on
29.01.2024.

5. That, despite service, none of the respondent has submitted any
reply/response, therefore DPCC has issued order dated
10.09.2024 for confirmation of Environment Damage
Compensation (EDC) of Rs. 10 Lakhs each on 03 units (having
respondent number 7, 9, and 14) for illegal operation of
Electroplating units in non-conforming area, without pollution
control device and mandatory consent. Copies of the order for
confirmation of Environment Damage Compensation (EDC)
dated 10.09.2024 are enclosed herewith as ANNEXURE-1
{Colly).

6. That, further despite service, respondent number 11 has also
not submitted any reply/ response, therefore DPCC has issued
order dated 10.09.2024 for confirmation of Environment
Damage Compensation (EDC) of Rs. 12 Lakhs for illegal
operation of Electroplating units in non-conforming area, without
pollution control device and mandatory consent as well as
extracting ground water without valid permission. Copy of the

order for confirmation of Environment Damage Compensation
(EDC) dated 10.09 2024 is enclosed herewith as ANNEXURE-2"

12. A separate reply has been filed by Respondent No. 5, BSES
Yamuna Power Limited, stating that it has a limited role in the matter in
respect of the disconnection of electricity. Referring to the report of the
DPCC, it has taken the stand that permanent walls were found to be

erected inside some of the units, and electroplating activities were taking

place behind the said walls.

13. On the analysis of the above report, we find that based on the
inspection by the joint Committee formed by the Tribunal, five private

respondents were found to be violating the norms and the action of
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sealing the premises and disconnection of electricity has already been
taken against them. The DPCC has passed the order dated 10.09.2024
for the imposition of environment damage compensation of Rs. 10 lakhs
on each of three units (Respondents No. 7, 9 and 14) for illegal operation
of electroplating units in non-conforming area without pollution control
device and mandatory consent. DPCC has also passed order dated
10.09.2024 for confirmation of the environment damage compensation of
Rs. 12 lakhs for illegally operating electroplating units in non-conforming

area as against Respondent No. 11.

14. Thus, we require the DPCC to take expeditious steps for the
recovery of environmental compensation, which has already been
imposed. The DPCC will also carry out the periodical surprise inspection
of the area concerned to ascertain, if any, such unit is illegally operating
without complying with the environmental norms. It is the responsibility
of the DPCC to ensure that no such unit without necessary permission
and in violation of the order of the Hon’ble Supreme Court operates in the

non-conforming area.

15. The OA is accordingly disposed of.

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM
February 04, 2025
Original Application No. 707/2023
dv..
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Proof of Service

From: Akshata Sharma
To: mansichahal104@gmail.com; arorasi6@gmail.com; mscb.cpcb@nic.in; senv@nic.in; msdpcc@nic.in;

dceast@nic.in; commissioner@mcd.nic.in; cp.sanjayarora@delhipolice.gov.in; splcp-admin-di@nic.in;

pujakalara09@gmail.com
Cc: Anupam Varma; Nikhil Sharma; Komal Karnik

Subject: Advance Service of Reply on behalf of BYPL in O.A. No. 1277 of 2024 titled as Varun Gulati vs. CPCB & Ors.

Date: 17 July 2025 19:25:00

Attachments: image001.png
image002.png
image003.png
image004.png
image005.png
image006.png
image007.png
image008.png

Dear All,

We are Counsel for BSES Yamuna Power Limited/ Respondent No. 6 in the captioned

matter.

Please find the link containing the Reply on behalf of Respondent No. 6 to the Original

Application filed in the captioned matter, as an advance service: 2 Reply on behalf of BYPL

in Varun Gulati vs. CPCB & Ors. [0.A. No. 1277 of 2024].pdf

Kindly acknowledge the receipt of the mail.

Regards,

Akshata Sharma
Associate
JSA Advocates & Solicitors

jsa

B 303, 3rd Floor, Ansal Plaza, Hudco Place

August Kranti Marg, New Delhi — 110049, India

T: 491114311 0639 M: +918340462840 B: +911143110600
www.jsalaw.com akshata.sharma@jsalaw.com
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